Ratified

RATIFIED MINUTES OF MEETING NO.12/15 OF NORMS COMMITTEE-l (DES-I_SECTION)
HELD_ON 02.09.2014

Please note:-

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond
accordingly.

{ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a
reference in NC decisions, has also been attached in the end. This may aiso be referred to by
the concerned firm and may be responded accordingly.

The meeting No. 12/15 of the Norms Committee (NC-I) for the licensing year 2014-2015 was
held on102.09.2014 under the Chairmanship of Dr. L.B. Singhal, Additional Director General of Foreign
Trade to consider the applications under Duty Exemption / Remission Schemes (Chapter-4) of Foreign
Trade Policy 2009-2014 / Handbook of Procedure Volume-l. The following Members of the Committee
were present in the meeting: -

SLLNo. | Name of the representatives & | Room No. Telephone No. Deptt.
their Designation

1. Sh K.K. Tiwari LA 476 23063321 DH!, U.B.

2. Sh S.K. Jain, D.O. 428A 23063321 Extn.3318| DIPP, U.B.
23063166

3. Sh. Kanwalinder Singh Sodhi, | 736A 23063802 Extn.2459| DC{MSME),N.B.

Asstt. Dir, (Mech)

4, Sh. Parveen Sharma, Dy.DGFT 302 23061562 Extn.146 | DGFT, U.B.

5. Sh. PriyaRanjan, FTDO 404 23061562 Ext.265 DGFT, U.B.

| -The Committee considered the individual cases of the agenda of this meeting genergted through the
online system of NIC. The decisions taken thereon are as under:

Case No.:17/8/80-ALC2/2013  Party Name:BHARAT HEAVY Meet No/Date:12/80- Status:
ELECTRICALS LIMITED ALC2/2014 Deferred
[ 02.09.2014
HQ File  RLA File ' " Lic.No/Date:0410145648 Defer
:01/80/050/00127/AM 1 4/ :04/24/040/00253/AM 13/ 30.04.2013 Date:14.10.2014



Decision : The Commiftee noted that the firm’s reply dated 10.06.2014 has been sent to DHI
0on20.6.2014 for examination & comments followed by reminder dated 29.8.2014 and decided to wait
for their comments. Case is deferred to 14.10.2014.

" Case No.:10/8/80-ALC2/2013  Party Name:BANCO Meet No/Date: | 2/80- Status:
PRODUCTS (INDIA) ALC2/2014 Deferred
LIMITED 02.09.2014
HQ File RLA File Lic.No/Date:3410036871  Defer
:01/80/050/00120/AM 14/ :34/24/040/00030/AM 14/ 14.05.2013 Date:14.10.2014

Decision :The Committee decided to ask firm to furnish information as per DC{MSME) UQ Note no.
30(111)/ 14-ME dated 02.09.2014 (Copy of the said communication to be forwarded to firm). Case is
deferred to 14.10.2014.

Case No.:11/8/80-ALC2/2013  Party Name:METSO Meet No/Date: 12/80- Status:
MINERALS (INDIA) ALC2/2014 Deferred
PVT.LTD. 02.09.2014

HQ File RLA File Lic.No/Date:0510357008  Defer

:01/80/050/00121/AM14/ -05/24/040/00074/AM 14/ 13.06.2013 Date:14.10.2014

Decision : The Committee decided to ask the firm to provide the details of past similar Advance
Authorisation number and weight of export product and import item as per the recommendation of
Technical Authority, DHI present in the meeting . Case is deferred to 14.10.2014.

Case No.:2/11/80-ALC2/2013  Party Name:DEE Meet No/Date:12/80- Status:
DEVELOPMENT ENGINEERS ALC2/2014 Deferred
LTD. 02.09.2014
HQ File " RLA File "~ Lic.No/Date:0510357230 Defer
:01/80/050/00203/AM 14/ :05/23/040/00094/AM 14/ 17.06.2013 Date: 14.10.2014

Decision :The Committee noted that the firm’s reply dated 19.06.2014 has been sent to DHI on
01.9.2014 for examinaticn & comments which is under their examination and decided to remind
DHIfor expediting their comments. Case is deferred t014.10.2014.

Case No.:15/13/80-ALC2/2013 Party Name:ANUPAM-MHI Meet No/Date: 12/80- Status:
INDUSTRIES LIMITED ALC2/2014 Deferred
02.09.2014
HQ File . RLA File Lic.No/Date:3410037482  Defer
=01/80/050/00220/AM 14/ :34/24/040/00080/AM 1 4/ 25.07.2013 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 30.06.2014
followed by reminder dated 22.08.2014 and decided to send final reminder to the firm for expediting
their reply failing which the Committee would be constrained to reject their case with direction to pay
the Custom Duty and applicable interest for regularization of the license. Case is deferred to
14.10.2014.

Case No.:8/13/80-ALC2/2013  Party Name:BORG WARNER  Meet No/Date:12/80-  Status:
EMISSIONS SYSTEMS INDIA ALC2/2014 Deferred
PVT.LTD 02.09.2014

~
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HQ File RLA File Lic.No/Date:0510361728 Defer
:01/80/050/00213/AM 14/ :05/23/040/00160/AM 14/ 02.08.2013 Date:14.10.2014

Decision :The Committee decided to ask firm to furnish information as per DHI UO Note no. 3(83)/
13-TSW(B) dated 09.07.2014 (Copy of the said communication to be forwarded alongwith DHI letter
dated 29.11.2013 to firm). Case is deferred to 14.10.2014.

Case No.:16/23/80-ALC2/2013 Party Name:TIL LIMITED Meet No/Date:12/80- 'Status:
ALC2/2014 Deferred
02.09.2014

HQ File RLA File LLic.No/Date:0210194860 Defer

:01/80/050/00442/AM 14/ :02/24/040/00094/AM 14/ 27.09.2013 Date:14.10.2014

Decision :The Committee noted that firm Hé:rgreplied to deficiency letter dated 13.08.2014 and
decided to send reminder to the firm. Case is deferred to 14.10.2014.

Case No.:2/20/80-ALC2/2013  Party Name:L&T - MHI Meet No/Date: 12/80- [Status:
TURBINE GENERATORS | ALC2/2014 Deferred
PVT.LTD. 02.09.2014

HQ File RLA File Lic.No/Date:0310753783 Defer

:01/80/050/00390/AM 14/ 103/95/040/00511/AM14/ 15.10.2013 Date:14.10.2014

Decision :The Committee noted that the firm’s reply dated 28.8.2014 has been forwarded to DHI on
101.9.2014 for examination & comments and decided to wait for DHI comments. Case is deferred to

14.10.2014.

Case No.:3/20/80-ALC2/2013  Party Name:L&T - MHI Meet No/Date:12/80- Status:
TURBINE GENERATORS ALC2/2014 Deferred
PVT.LTD. 02.09.2014

}HQ File RLA File Lic.No/Date:0310753791  Defer

:01/80/050/00391/AM 14/ :03/95/040/00510/AM 14/ 15.10.2013 Date:14.10.2014

‘Decision :The Committee noted that the firm’s reply dated 28.8.2014 has been forwarded to DHI on
01.9.2014 for examination & comments and decided to wait for DHI comments. Case is deferred to
14.10.2014.

‘Case No.:68/3/80-ALC2/2014 Party Name:ALSTOM Meet No/Date:12/80- Status:
TRANSPORT INDIA LIMITED ALC2/2014 Deferred
02.09.2014
'HQ File RLA File Lic.No/Date:0710099232 Defer
:01/80/050/00079/AM15/ :07/21/040/00636/AM 14/ 28.10.2013 Date:14.10.2014

10 Decision :The Committee noted that firm has not replied to deficiency letter dated 03.06.2014

followed by a reminder dated 18.07.2014 and final reminder dated 22.08.2014. The Committee
zfurther noted that the firm has not furnished their reply and decided to wait for further 15 days for
the reply of firm failing which the Committee would be constrained to reject their case with direction
to pay the Custom Duty and applicable interest for regularization of the license.Case is deferred

t014.10.2014.

PARVEEN SH#A *'1/}
‘Trade
ry
1
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Case No.:26/23/80-ALC2/2013 Party Name:TATA HITACHI  Meet No/Date:12/80- Status:

CONSTRUCTION ALC2/2014 Deferred
MACHINERY CO. LTD, 02.09.2014
HQ File RLA File ) Lic.No/Date:0210195980  Defer
:01/80/050/00452/AM 14/ :02/24/040/00114/AM14/ 04.11.2013 Date:14.10.2014

Decision :Tﬁe Committee noted that the firm’s reply has been forwarded to DHI on 26.5.2014 for
examination & comments followed by reminder dated 18.7.2014 and decided to remind DHI again
for expediting their comments. Case is deferred to 14.10.2014.

Case No.:19/3/80-ALC2/2014  Party Name:SANDEN VIKAS ~ Meet No/Date:12/80-  Status:
(INDIA) LTD ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510371213  Defer
:01/80/050/00030/AM15/ :05/24/040/00274/AM 14/ 18.11.2013 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 15.05.2014
followed by a reminder dated 18.07.2014 and final reminder dated 22.08.2014. The Committee
further noted that the firm has not furnished their reply and decided to wait for further 15 days for
the reply of firm failing which the Committee would be constrained to reject their case with direction
to pay the Custom Duty and applicable interest for regularization of the license.Case is deferred
t014.10.2014.

Case No.:67/12/80-ALC2/2014 Party Name:TITAN Meet No/Date:12/80- Status:
INDUSTRIES LIMITED, ALC2/2014 Approved
02.09.2014
HO File o RLA File Lic.No/Date:0710099762
:01/80/050/00316/AM15/ :07/21/040/00660/ AM 14/ 19.11,2013

Decision :The Committee decided to ratify norms as per GN-4 for Engineering P.roducts on the
basis of recommendation of DIPP vide their ID No. 12/120/2014-TSW/13 dated 02.09.2014.

RLA may take necessary action accordingly.

Case No.:50/23/80-ALC2/2013 Party Name:SHAKTI PUMPS Meet No/Date:12/80- Status:
(INDIA) LTD., ALC2/2014 Approved
02.09.2014
HQ File RLA File Lic.No/Date: 5610003237
:01/80/050/00476/AM 14/ :56/24/040/00026/AM 14/ 21.11.2013

Decision : The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-TSW/14 dated 02.09.2014 which are as under:-
1. Net weights of 104.44 MT &120.6 MT may be specified with the quantities of export
products at SI. No. 1 & 2 respectively.
2. Word “Relevant” may be prefixed with the descriptions of import items at SI. No. 1 to 5.
3.  Quantity of import item at SI. No. 1 may be allowed as 8091 Kgs. inclusive of 5 %
wastage.
4, Quantity of import item at SI. No. 2 may be allowed as 472 Kgs. inclusive of 18 %
wastage after 1/3" recovery from scrap.



5. Quantities of import item at SI. No. 3 &4 may be allowed as 235800 Kgs. & 42750 Kgs.
respectively as per SION C-1519.

6.  Quantity of import item at SI. No. 5 may be allowed as 23820 Kgs. inclusive of 20 %
wastage after 20 % recovery from scrap.

7. Description of import item at SI. No. 6 may be corrected as “Rubber Cable 4Cx2.5
Sq.mm” and its quantity may be allowed as 8200 Meters on net to net basis.

8. Import items at SI. Nos. 7 to 12, 14 & 15 may be allowed as applied for i.e. 2000 Nos.
each on net to net basis with accountability clause.

9. Quantity of import item at SI. No. 13 may be allowed on net to net basis as claimed by
the firm,

RLA may take necessary action accordingly,

Case No.:44/3/80-AL.C2/2014 Party Name:DYNAMATIC Meet No/Date:12/80- Status:
TECHNOLOGIES LIMITED,  ALC2/2014 Deferred
02.09.2014
HOQ File RLA File Lic.No/Date:0710099970  Defer
:01/80/050/00055/AM 15/ :07/24/040/00275/AM 14/ 26.11.2013 Date: 14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 30.06.2014
followed by a reminder dated 22.08.2014, e-mail dated 01.9.2014 and decided to wait for their reply.

Case is deferred to 14.10.2014.
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Case No0.:39/23/80-ALC2/2013 Party Name:SATTVA ETECH  Meet No/Date:12/80- Status:
INDIA PRIVATE LIMITED ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0710100031  Defer
:01/80/050/60465/AM 14/ :07/24/040/00276/AM 14/ 27.11.2013 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DEIT on 30.1.2014 for
examination & comments followed by reminder dated 09.4.2014 & 18.07.2014 and decided to wait
for DEIT comments. Case is deferred to 14.10.2014.

Case No.:1/20/80-ALC2/2613  Party Name:NOV SARA INDIA Meet No/Date: 12/80- Status:
PVT.LTD,, ALC2/2014 Deferred
02.09.2014
HQ File ' RLA File Lic.No/Date:6110001106  Defer
:01/80/050/00389/AM 14/ :61/24/040/00058/AM 14/ 03.12.2013 Date:14.10.2014

Decision :The Committee noted that the hard copy of firm’s application has not been received and
RA, Dehradun has been requested for forwarding the hard copy of firm’s application for further
processing of the case on 17.01.2014 followed by reminder dated 09.4.2014, 06.06.2014 and
22.08.2014. Case is deferred to 14.10.2014,

Case No.:23/23/80-ALC2/2013 Party Name:HELVOET Meet No/Date: 12/80- Status:
RUBBER AND PLASTIC ALC2/2014 Deferred
TECHNOLOGIES INDIA P.L. 02.09.2014

HQ File RLA File Lic.No/Date:3110061381  Defer

\ v
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:01/80/050/00449/AM 14/ <31/83/040/00105/AM 14/ 05.12.2013 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 13.03.2014
given by C&PC directly followed by DGFT reminder alongwith aforesaid C&PC deficiency letter on
03.6.2014, final reminder dated 16.07.2014 and e-mail message on 21.7.2014. The Committee
further noted that the firm has not furnished their reply and decided to wait for further 15 days for
the reply of firm failing which the Committee would he constrained to reject their case with direction

to pay the Custom Duty and applicable interest for regularization of the license.Case is deferred
1014.10.2014.

Case No.:17/3/80-ALC2/2014 Party Name:NIRMA LIMITED Meet No/Date:12/80- Status:
ALC2/2014 Deferred
02.09.2014

HQ File RLA File Lic.No/Date:0810126969  Defer

:01/80/050/00028/AM 15/ :08/24/040/00377/AM 14/ 09.12.2013 Date:14.10.2014

Decision :The Committee noted that the firm's applicatién has been sent to C&PC .on 24.4.2014
followed by reminders, dated 30.05.2014 (alongwith firm'’s application}, 18.7.2014 and decided to
remind C&PCfor expediting their comments. Case is deferred t014.10.2014.

Case No.:18/3/80-ALC2/2014  Party Name:NIRMA LIMITED Meet No/Date:12/80-  Status:
ALC2/2014 Deferred
02.09.2014

HQ File RLA File Lic.No/Date:0810126970  Defer

:01/80/050/00029/AM 15/ :08/24/040/00376/AM 14/ 09.12.2013 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to C&PC on 24.4.2014
followed by reminders, dated 30.05.2014 (alongwith firm’s application), 18.7.2014 and decided to
remind C&PC for expediting their comments. Case is deferred t014.10.2014.

Case N0.:24/23/80-ALC2/2013 Party Name:BHARAT HEAVY Meet No/Date: 12/80- Status:
ELECTRICALS LIMITED ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0410152825 Defer
:01/80/050/00450/AM 14/ :04/24/040/00181/AM14/ 11.12.2013 Date:14.10.2014

Decision :The Committee noted that the firm’s reply has been sent to DHI on 27.8.2014 for
examination and comments and decided to remind DHI for expediting their comments. Case is

deferred t014.10.2014.

22

Case No0.:24/3/80-ALC2/2014 Party Name:ROSSELL INDIA  Meet No/Date:12/80- Status:
LIMITED, ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0710100433  Defer
:01/80/050/00035/AM 15/ :07/24/040/00263/AM 14/ 11.12.2013 Date:14.10.2014

Decision :The Committee noted that the firm’s reply dated 25.7.2014 has been sent to DEIT on

08.8.2014 for examination and comments and decided to remind DEIT for expediting their
comments. Case is deferred t014.10.2014.
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Case No.:3/6/80-ALC2/2014  Party Name:SHRENO LIMITED Meet No/Date:12/80- Status:

‘ALC2/2014 Closed
02.09.2014
HQ File RLA File Lic.No/Date:3410038721
:01/80/050/00136/AM 15/ :34/24/040/060230/AM 14/ 13.12.2013

Decision :The Committee noted that the firm has informed that they have obtained the subject AA
on net to net basis in line with General Note 4 for Engineering Products, vide their letter dated
13.8.2014 and decided to close the case.

RA may take necessary action accordingly.

Case No.:3/23/80-ALC2/2013 Party Name:DEE ' Meet No/Date:12/80- Status:
DEVELOPMENT ENGINEERS ALC2/2014 Deferred
LTD. 02.09.2014
IHQ File RLA File Lic.No/Date:0510373563  Defer
:01/80/050/00429/ AM 14/ :05/23/040/00372/AM 14/ 16.12.2013 Date: 14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 18.07.2014
followed by a reminder dated 22.08.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

Case No.:25/23/80-ALC2/2013 Party Name:BHARAT HEAVY Meet No/Date: 12/80- Status:
ELECTRICALS LIMITED ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0410153118  Defer
:01/80/050/00451/AM 14/ :04/24/040/00199/AM [ 4/ 17.12.2013 Date:14.10.2014

Decision :The Committee noted that the firm’s reply received through e-mail dated 14.7.2014 has
been sent to DHI on 18.7.2014 for examination and comments and decided to remind DHI for
expediting their comments. Case is deferred t014.10.2014.

Case N0.:23/3/80-ALC2/2014  Party Name:PRECISION Meet No/Date: 12/80- Status:
ELECTRONICS LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510373913  Defer
:01/80/050/00034/AM15/ :05/24/040/00338/ AM 14/ 18.12.2013 Date:14.10.2014

Decision : The Committee noted that the firm’'s application has been sent to DEIT on 24.4.2014 for
examination and comments followed by reminder dated 18.7.2014 to them. The Committee further
noted that firm’s clarification on type of export {whether physical export or deemed export against
invalidation letter to EPCG license) has been sought vide DES-| letter dated 24.04.2014 followed by
reminder dated 18.7.2014, has not been received till date and decided the following:

{i} to remind DEIT for expediting their comments;

(ii) to remind firm for furnishing their reply.

Case is deferred t014.10.2014.
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Case No.:28/3/80-ALC2/2014 Party Name:TRANSASIA BIO  Meet No/Date: 12/80- Status:

MEDICALS LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0310762929  Defer
:01/80/050/00039/AM15/ :03/95/040/00741/AM 14/ 23.12.2013 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 09.06.2014
given by DEIT directly followed by DGFT reminder dated 16.6.2014 and final reminder dated
22.08.2014. The Committee further noted that the firm has not furnished their reply and decided to
wait for further 15 days for the reply of firm failing which the Committee would be constrained to
reject their case with direction to pay the Custom Duty and applicable interest for regularization of
the license.Case is deferred 1014.10.2014.

Case No.:27/3/80-ALC2/2014 Party Name:STERLITE Meet No/Date: 12/80- Status:
TECHNOLOGIES LTD. ALC2/2014 Rejected
02.09.2014
HQ File RLA File Lic.No/Date:0310763389
:01/80/050/00038/AM 5/ :03/95/040/00659/AM 14/ 26.12.2013

Decision :The Committee noted that firm has not replied to deficiency letter dated 16.05.2014
given by DEIT directly followed by reminder dated 06.06.2014,final reminder dated 17.07.2014 and
after that decided to wait for 15 days more to receive reply from the firm. The Committee further
noted that DGFT has not received reply of the firm and decided to reject their case with the direction
to pay the Custom Duty and applicable interest for regularization of the license.

RA may take necessary action accordingly.

Case No.:5/3/80-ALC2/2014  Party Name:THERMAX LTD., Meet No/Date:12/80- Status:
ALC2/2014 Deferred
02.09.2014

HQ File RLA File Lic.No/Date:3110061766 Defer

:01/80/050/00016/AM 15/ :31/83/040/00174/AM 14/ 27.12.2013 Date:14.10.2014

Decision :The Committee noted that the firm’s reply dated 14.7.2014 has been sent to DHI on
21.7.2014 for examination and comments and decided to remind DHI for expediting their comments.
Case is deferred to 14.10.2014.

Case No.:7/3/80-A1.C2/2014  Party Name:TATA HITACHI Mecet No/Date: 12/80- Status:
CONSTRUCTION ALC2/2014 Deferred
MACHINERY CO. LTD, 02.09.2014

HQ File RLA File Lic.No/Date:0210198498  Defer

:01/80/050/00018/AM 15/ :02/24/040/00171/AM 14/ 06.01.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 03.06.2014
followed by a reminder dated 18.07.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is

deferred to 14.10.2014.
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Case No.:8/3/80-ALC2/2014  Party Name:TATA HITACHI  Meet No/Date:12/80- Status:

CONSTRUCTION ALC2/2014 Deferred
MACHINERY CO. LTD, 02.09.2014
HQ File RLA File LicNo/Date:0210198490 Defer
:01/80/050/00019/AM15/ :02/24/040/00170/AM 14/ 06.01.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 03.06.2014
followed by a reminder dated 18.07.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

Case No.:9/3/80-ALC2/2014  Party Name:TATA HITACHI  Meet No/Date:12/80- Status:
CONSTRUCTION ALC2/2014 Deferred
MACHINERY CO. LTD, 02.09.2014

HQ File RLA File Lic.No/Date:0210198493  Defer

:01/80/050/00020/AM 15/ 102/24/040/00168/AM 14/ 06.01.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 03.06.2014
followed by a reminder dated 18.07.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

Case No.:32/3/80-ALC2/2014 Party Name:POWERWIND Meet No/Date:12/80- Status:
LIMITED ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510375759 Defer
:01/80/050/00043/AM15/ :05/24/040/00344/AM 14/ 09.01.2014 Date:14.10.2014

Decision : The Committee noted that firm application has been sent to C&PC on 18.07.2014 for

examination and comments and the comments of C&PC has not been received till date .

TheCommittee decided to send reminder to the C&PC for expediting their comments. Case is
deferred to 14.10.2014.

Case No.:10/3/80-ALC2/2014  Party Name: TATA HITACHI  Meet No/Date: 12/80- Status:
CONSTRUCTION ALC2/2014 Deferred
MACHINERY CO. LTD, 02.09.2014

HQ File RLA File Lic.No/Date:0210198878  Defer

:01/80/050/00021/AM 15/ :02/24/040/00178/AM 14/ 16.01.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 03.06.2014
followed by a reminder dated 18.07.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

Case No.:12/3/80-ALC2/2014 Party Name:HITAISHI KK Meet No/Date:12/80- Status:
MANUFACTURING ALC2/2014 Deferred

\!
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COMPANY PRIVATE 02.09.2014

LIMITED,
HQ File RLA File Lic.No/Date:0210199203  Defer
:01/80/050/00023/AM15/ :02/24/040/00180/AM 14/ 23.01.2014 Date:14.10.2014

Decision :The Committee decided to ask -firm to furnish information as per DC(MSME) U.O. note
no. 30(110)/2014-ME dated 02.9.2014 (Copy of the said communication to be forwarded to firm).
Case is deferred to 14.10.2014.

Case No.:39/12/80-ALC2/2014 Party Name:POLY MEDICURE Meet No/Date:12/80- Status:
LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File |Lic.No/Date:0510378497 Defer
1:01/80/050/00288/AM 15/ :05/24/040/00422/AM 14/ |06.02.2014 Date: 14.10.2014

Decision :The Committee noted that the firm’s application has been sent to C&PC on 25.8.2014 for
.examination and comments. The Committee further noted that firm’s clarification on type of export
((whether physical export or deemed export against invalidation letter to EPCG license) has been
lsought vide DES-| letter dated 25.08.2014 but it has not been received till date and decided the
Efollowing:

(i) to wait for C&PC comments;

(ii) to remind firm for furnishing their reply.

Case is deferred t014.10.2014.

Case No.:34/3/80-ALC2/2014  |Party Name:THE ANUP Meet No/Date:12/80- Status:
ENGINEERING LIMITED ALC2/2014 Approved
02.09.2014
HQ File RLA File Lic.No/Date:0810128805
:01/80/050/00045/AM15/ :08/24/040/00486/AM 14/ 11.02.2014

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-TSW/37 dated 02.09.2014 which are as under:-
1. Net Fabricated weight of 646.8 MT may be specified with the quantity of export products at
SI. No. 1.
2. Export items to contain 273.14 MT of Carbon Steel Plates.
3. Word “Relevant” may be prefixed with the description of import item and its quantity may
be allowed as 300.454 MT as 1.10 Kgs./Kg. content in the export products taking clue from
SION C-1808.

RLA may take necessary action accordingly.

Case No.:35/3/80-ALC2/2014  |Party Name:THE ANUP Meet No/Date:12/80- Status:
ENGINEERING LIMITED ALC2/2014 Approved
02.09.2014
HQFile E RLA File ' Lic.No/Date:0810128806
:01/80/050/00046/AM15/ :08/24/040/00490/AM 14/ 11.02.2014

‘Decis'ironr :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-TSW/38 dated 02.09.2014 which are as under:-

W
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1. Net Fabricated weights of 984.18 MT &201.86 MT may be specified with the quantities of
export products at St No. 1& 2 respectively,

2. Weight of import items at SI. No. 1, 2 & 3 may be specified as 213.672 MT, 23.888 MT and
61.152 MT respectively.

3. Import items at SI. No. 1, 2 & 3 may be allowed on net to net basis with accountability
clause.

4, Word “Relevant” may be prefixed with the description of import item at Si. No. 4 and its
quantity may be allowed as 169.922 MT as  1.05 Kgs./Kg. content in the export products
at Sl. No. 1.

RLA may take necessary action accordingly.

Case No.:3/26/80-AL.C2/2013 Party Name:ALPINE COILS Meet No/Date:12/80- Status:
LLP ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0410155295 Defer
:01/80/050/00569/AM 14/ :04/24/040/00254/ AM 14/ 17.02.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 04.04.2014
followed by a reminder dated 03.06.2014. The Committee also noted that firm has sought 45 days

time for furnishing their reply but they have not furnished their reply and another reminder dated
18.7.2014 (followed by e-mail message on 22.7.2014) has been sent to the firm and decided to send

final reminder to the firm for expediting their reply failing which the Committee would be
constrained to reject their case with direction to pay the Custom Duty and applicable interest for
regularization of the license. Case is deferred to 14.10.2014.

Case N0.:39/3/80-ALC2/2014  Party Name:TATA HITACHI ~ Meet No/Date:12/80- Status:

: CONSTRUCTION ALC2/2014 Deferred
MACHINERY CO. LTD, 02.09.2014

HQ File RLA File '  Lic.No/Date:0210200159  Defer

:01/80/050/00050/AM | 5/ 102/24/040/001 99/ AM 1 4/ 18.02.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 03.06.2014
followed by a reminder dated 18.07.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014,

Case No.:65/3/80-ALC2/2014  Party Name:PUTZMEISTER ~ Meet No/Date: 12/80- Status:
CONCRETE MACHINES ALC2/2014 Deferred
PRIVATE LIMITED, 02.09.2014

HQ File RLA File Lic.No/Date: 1710005700 Defer

:01/80/050/00076/AM15/ :17/24/040/001 16/AM14/ 18.02.2014 Date:14.10.2014

Decision :The Committee noted that firm has not.rep.lied to deﬁc.iency letter dated 16.05.2014
followed by a reminder dated 18.07.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
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direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

Case No.:66/3/80-ALC2/2014 Party Name:PUTZMEISTER Meet No/Date:12/80- Status:
CONCRETE MACHINES ALC2/2014 Deferred
PRIVATE LIMITED, 02.09.2014

HQ File RLA File Lic.No/Date: 1780005699  Defer

:01/80/050/00077/AM15/ :17/24/040/00115/AM 14/ 18.02.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 16.05.2014
followed by a reminder dated 18.07.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license, Case is
deferred to 14.10.2014.

Case No.:67/3/80-A1LC2/2014 Party Name:PUTZMEISTER Meet No/Date:12/80- Status:
CONCRETE MACHINES ALC2/2014 Deferred
PRIVATE LIMITED, 02.09.2014

HQ File RLA File Lic.No/Date: 1710005698 Defer

:01/80/050/00078/AM 15/ :17/24/040/00114/AM 14/ 18.02.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 16.05.2014
followed by a reminder dated 18.07.2014 and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

Case No.:62/3/80-ALC2/2014  Party Name: SANSERA Meet No/Date:12/80- Status:
ENGINEERING PVT.LTD.,,  ALC2/2014 Closed
02.09.2014
HQ File RLA File Lic.No/Date:0710102245
:01/80/050/00073/AM15/ :07/24/040/00326/AM 14/ 19.02.2014

Decision :The Committee noted that the firm has informed that they have submitted the unutilised
subject AA to RA, Bangalore and the same has been cancelled by RA, Bangalore, vide their letter
dated 23.7.2014. The Committee decided to close the case.

RA may take necessary action accordingly.

Case No.:4/26/80-ALC2/2013  Party Name:JOHNSON Meet No/Date: 12/80- Status:
MATTHEY INDIA PVT. LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510380001 Defer
:01/80/050/00570/AM 14/ -05/23/040/00483/AM 14/ 21.02.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 01.05.2014
followed by reminder dated 18.07.2014 and e-mail message on 21.7.2014. The Committee further
noted that the firm has earlier sought one month time for furnishing their reply, vide their letter
dated 07.07.2014 which was already over and decided to send final reminder to the firm for

\
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eibediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license.Case is
deferred tc 14.210.2014,

Case No.:5/26/80-ALC2/2013  Party Name:JOHNSON Meet No/Date:12/80- Status:
MATTHEY INDIA PVT.LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510380003 Defer
:01/80/050/00571/AM 14/ :05/23/040/00485/AM 14/ 21.02.2014 Date:14.10.2014
Decision :The Committee noted that firm has not replied to deficiency letter dated 01.05.2014

followed by reminder dated 18.07.2014 and e-mail message on 21.7.2014. The Committee further
noted that the firm has earlier sought one month time for furnishing their reply, vide their |etter
dated 07.07.2014 which was already over and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

Case No0.:6/26/80-ALC2/2013 Party Name: JOHNSON Meet No/Date:12/80- Status: '
MATTHEY INDIA PVT. LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510380000 Defer
:01/80/050/00572/AM 14/ :05/23/040/00482/AM 14/ 21.02.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 01.05.2014
followed by reminder dated 18.07.2014 and e-mail message on 21.7.2014. The Committee further
noted that the firm has earlier sought one month time for furnishing their reply, vide their letter
dated 07.07.2014 which was already over and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is

deferred to 14.10.2014.

Case No.:7/26/80-ALC2/2013  Party Name:JOHNSON Meet No/Date: 1 2/80- Status:
MATTHEY INDIA PVT. LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510380002 Defer
-01/80/050/00573/AM 14/ 105/23/040/00484/AM 14/ 21.02.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 01.05.2014
followed by reminder dated 18.07.2014 and e-mail message on 21.7.2014. The Committee further
noted that the firm has earlier sought one month time for furnishing their reply, vide their letter
dated 07.07.2014 which was already over and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license. Case is
deferred to 14.10.2014.

Case No.:8/26/80-ALC2/2013 Party Name:JOHNSON Meet No/Date:12/80- Status:
MATTHEY INDIA PVT. LTD. ALC2/2014 Deferred

~
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02.09.2014

HQ File RLA File : Lic.No/Date:0510380004 Defer
:01/80/050/00574/AM 14/ :05/23/040/00486/AM 14/ 21.02.2014 Date:14.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 01.05.2014
followed by reminder dated 18.07.2014 and e-mail message on 21.7.2014. The Committee further
noted that the firm has earlier sought one month time for furnishing their reply, vide their letter
dated 07.07.2014 which was already over and decided to send final reminder to the firm for
expediting their reply failing which the Committee would be constrained to reject their case with
direction to pay the Custom Duty and applicable interest for regularization of the license, Case is
deferred to 14.10.2014.

Case No.:46/3/80-ALC2/2014 Party Name: BOTIL OIL Meet No/Date:12/80- Status:
TOOLS INDIA PVT ALC2/2014 Deferred
LTD(FORMERLY BAKER OIL '02.09.2014
HQ File RLA File "~ Lic.No/Date:0510380277 Defer
:01/80/050/00057/AM 15/ 105/23/040/00457/AM 14/ 26.02.2014 Date:14.10.2014

‘Decision :The Committee noted that firm has sought time for furnishing the requisite
.document/reply vide their letter No. BOTIL/5336/0510380277/CS dated 04.08.2014 and decided to
‘grant them time for the aforesaid. Case is deferred to 14.10.2014.

Case No.:4/3/80-ALC2/2014 Party Name:MOTHERSON Meet No/Date: 12/80- Status:
SUMI SYSTEMS LTD., ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510380488  Defer

:01/80/050/00015/AM 15/ :05/24/040/00454/AM 1 4/ 27.02.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to C&PC on 16.4.2014 for
examination and comments followed by reminder dated 03.06.2014 and decided to remind C&PC for
expediting their comments. Case is deferred t014.10.2014.

" Case No.:50/3/80-ALC2/2014  Party Name:BOYSEN INDIA  Meet No/Date: 12/80- Status:
LIMITED ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510380464 Defer
-01/80/050/0006 1/AM 15/ :05/23/040/00497/ AM 14/ 27.02.2014 Date:14.10.2014
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Decision :The Committee noted that the firm’s reply dated 31.07.2014 has been sent to MSME on
11.8.2014 for examination & comments and decided to remind MSME for expediting their
comments. Case is deferred to 14.10.2014.

Case No.:51/3/80-ALC2/2014  Party Name:BOYSEN INDIA  Meet No/Date: 12/80- Status:
LIMITED ALC2/2014 Deferred
02.09.2014
HQFile RLA File Lic.No/Date:0510380507  Defer
:01/80/050/00062/AM 15/ :05/23/040/00493/AM 14/ 27.02.2014 Date: 14.10.2014

Decision :The Committee noted that the firm’s 'rep'ly dated 24.07.2014 has been sent to MSME on
11.8.2014 for examination & comments and decided to remind MSME for expediting their
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comments. Case is defe“r“red to 14.10.2014.

Case No.:3/3/80-ALC2/2014  Party Name:HINDUSTAN Meet No/Date:12/80- Status:
AERONAUTICS LTD, ALC2/2014 Deferred
02.09.2014
HQ File ' RLA File LicNo/Date:0710102484  Defer
:01/80/050/00014/AM15/ :07/24/040/00347/AM 14/ 28.02.2014 Date:14.10.2014

Decision :The Committee noted thét firm has not replied to deficiency letter dated 22.08.2014 and
decided to send reminder to the firm. Case is deferred to 14.10.2014.

Case No.:43/3/80-ALC2/2014 Party Name:BOYSEN INDIA  Meet No/Date: 12/80- Status:
LIMITED ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510380537 Defer
:01/80/050/00054/AM15/ :05/23/040/00495/AM 14/ 28.02.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s reply dated 31.07.2014 has been sent to MSME on
11.8.2014 for examination & comments and decided to remind MSME for expediting their

comments. Case is deferred to 14.10.2014.

Case No.:1/26/80-ALC2/2013 Party Name:TOSHIBA JSW  Meet No/Date:12/80- Status:
POWER SYSTEM PRIVATE ~ ALC2/2014 Deferred
LIMITED 02.09.2014

HQ File RLA File Lic.No/Date:0410155774 Defer

101/80/050/00567/AM 14/ :04/24/040/002 13/ AM 14/ 03.03.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DHI on 04.6.2014 for
examination & comments followed by reminder 22.8.2014 and decided to remind DHI for expediting
their comments. Case is deferred to 14.10.2014.

Case No.:14/3/80-ALC2/2014 Party Name:BANGALORE Meet No/Date:12/80- Status:
VALVES PVT. LTD., ALC2/2014 Deferred
02.09.2014
HQ File " RLAFile " Lic.No/Date:0710102615  Defer
:01/80/050/00025/AM15/ :07/24/040/00436/AM 14/ 05.03.2014 Date:14.10.2014

Decision : The Committee noted that firm has not replied to deficiency letter dated 30.06.2014
followed by reminder dated 22.08.2014 and decided to send final reminder to the firm for expediting
their reply failing which the Committee would be constrained to reject their case with direction to
pay the Custom Duty and applicable interest for regularization of the license. Case is deferred to
14.10.2014.

Case No.:30/3/80-ALC2/2014  Party Name:VIJAY TANKS &  Meet No/Date: 1 2/80- Status:
VESSELS LIMITED ALC2/2014 Deferred
02.09.2014
HQ Fite RLA File Lic.No/Date:3410039435  Defer
-01/80/050/00041/AM 15/ :34/24/040/00286/AM 14/ 06.03.2014 Date:14.10.2014

| \/
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Decision :The Committee noted that firm has not repliéd}o deficiency letter dated 27.08.2014 and

decided to wait for their comments. Case is deferred to 14.10.2014.

Case No.:33/3/80-A1.C2/2014 Party Name:ZENITH Meet No/Date: ]2/80- Status:
PRECISION PVT LTD ., ALC2/2014 Deferred
02.09.2014
HQ File RLA File o Lic.No/Date:0710102672 Defer
:01/80/050/00044/AM15/ :07/24/040/00446/AM 14/ 06.03.2014 Date:14.10.2014

Decision :The Committee noted that the firm has not replied to deficiency letter dated 02.07.2014

followed by e-mail dated 22.07.2014 & reminder dated 27.08.2014.The Committee further noted

that firm’s clarification on type of export (whether physical export or deemed export against
invalidation letter to EPCG license) has been sought vide DES-| |etter dated 24.04.2014which has not
been received till date and decided to wait to firm’s reply. Case is deferred t014.10.2014.

Case No.:54/3/80-ALC2/2014 Party Name:MAGNET] Meet No/Date:12/80-  Status:
MARELLI UM ELECTRONIC ALC2/2014 Approved
SYSTEMS PVT.LTD., 02.09.2014

HQ File RLA File Lic.No/Date:0510381100

-01/80/050/00065/AM 15/ 105/24/040/00458/AM 14/ 06.03.2014

Decision :The Committee decided to ratify norms on the basis of DIT UQ. No. W-27/18/2014-IPHW
dated22.08.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly

Case No.:55/3/80-ALC2/2014  Party Name:OMEGA ICEHILL Meet No/Date: 12/80- Status:
PRIVATE LIMITED ALC2/2014 Deferred
02.09.2014
HQ File ” RLA File ' Lic.No/Date:0510381107  Defer
:01/80/050/00066/AM15/ :05/24/040/00469/AM14/ 06.03.2014 Date: 14.10.2014

Decision. :The Committee noted that firm has not replied to deficiency letter dated 18.07.2014 and
decided to send reminder to the firm. Case is deferred to 14,10.2014,

Case No.:57/3/80-ALC2/2014  Party Name:STERICAT Meet No/Date: 1 2/80- Status:
GUTSTRINGS PVT. LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File " Lic.No/Date:0510381109  Defer
:01/80/050/00068/ AM15/ -05/24/040/00463/AM 14/ 06.03.2014 Date: 14.10.2014

Decision :The Committee noted that the firm'’s reply dated 18.08.2014 has been sent to C&PC on
25.08.2014 for examination and comments and decided to wait for C&PC comments. Case is

deferred t014.10.2014.

Case No.:69/3/80-ALC2/2014  Party Name:MERSEN INDIA  Meet No/Date:12/80- Status:
PVT LTD ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0410155921 Defer
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:01/80/050/00080/AM 15/ :04/24/040/00275/AM 14/ 06.03.2014 Date:14.10.2014

Decision :The Committee noted t.hat the firm’s reply dated 13.08.2014 has been sent to DIPP on
25.8.2014 for examination & comments and decided to waitfor DIPP comments. Case is deferred

1014.10.2014.

Case No.:63/3/80-ALC2/2014 Party Name: TRELLEBORG Meet No/Date:12/80- Status:
INDUSTRIAL PRODUCTS ALC2/2014 Approved
INDIA PRIVATE LTD 02.09.2014

HQ File RLA File Lic.No/Date:0710102742

:01/80/050/00074/AM1 5/ :07/24/040/00468/AM 14/ 10.03.2014

Decision :The Committee decided to ratify ndrms on the basis of DIPP communication No. “NIL”
dated(07.08.2014 sent by Sh. NandLal, Sr. D.O. (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

Case No.:38/3/80-ALC2/2014 Party Name:STANADYNE ‘Meet No/Date: 12/80- Status:
AMALGAMATIONS PVT. ALC2/2014 Deferred
LTD. 02.09.2014
HQ File ' RLA File Lic.No/Date:0410156079  Defer
:01/80/050/00049/AM 15/ :04/24/040/00279/AM 14/ 11.03.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DHI on 18.07.2014 for
examination & comments and decided to remind DHI for expediting their comments. Case is
deferred to 14.10.2014.

Case No.:49/3/80-ALC2/2014  Party Name:DEE Meet No/Date: 12/80- Status:
DEVELOPMENT ENGINEERS ALC2/2014 Deferred
LTD. 02.09.2014
HQ File RLA File Lic.No/Date:0510381683  Defer
101/80/050/00060/AM 15/ :05/23/040/00498/AM 1 4/ 12.03.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 18.07.2014
followed by e-mail dated 21.07.2014 and decided to send reminder to the firm for expediting their
reply. Case is deferred to 14.10.2014.

Case No.:70/3/86-ALC2/2014  Party Name:ISGEC HEAVY ~ Meet No/Date:12/80- Status:
ENGINEERING LIMITED ALC2/2014 Approved
02.09.2014
HQ File RLA File Lic.No/Date:0510381563
:01/80/050/0008 1/AM1S/ :05/23/040/00504/AM 14/ 12.03.2014

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-TSW/67 dated 02.09.2014 which are as under:-
1. Net Empty weights of 152 MT, 273 MT,23 MT,25.8 MT,76.3 MT, 17.4 MT & 33.2 MT may be
specified with the quantities of export products at SI. No. 1to 7 respectively.
2. Word “Relevant” may be prefixed with the description of import items at SI. Nos. 1to 4, 6 to §,
10 & 13.
3. Quantities of import items at Sl. No 1, 3, 6, 7, 8 &10 may be allowed as 1.0417Kgs./Kg.

e
2



68

69

70

71

content in the export products as calimed by the firm.

4. Quantity of import item at SI. No 2 may be allowed as 198277Kgs. (157767 Metérs) inclusive
of 2 % wastage.

5.  Quantity of import item at SI. No 4 may be allowed as 7398.9Kgs. (5446 Meters) inclusive of 2
% wastage.

6. Quantity of import item at SI. No. 5 may be allowed as 3 Nos. on net to net basis. Duty free
weight of this item may be allowed as 36022 Kgs. inclusive of 53.4 % wastage after taking
20 % recovery from scrap.

7. Quantity of import item at Sl. No. 9 may be allowed as 3 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 7836 Kgs. inclusive of 4.17 % wastage.

8. Quantities of import items at SI. No. 11 & 12 may be allowed as applied for i.e. 2350 Kgs each.

9, Quantity of import item at SI. No 13 may be allowed as 9246.6Kgs. (9713.4 Meters) inclusive
of 2 % wastage.

RLA may take necessary action accordingly.

Case No.:71/3/80-ALC2/2014 Party Name:AEROTO Meet No/Date:12/80- Status:
BOLDROCCHI INDIA PVT.  ALC2/2014 Deferred
LTD., 02.09.2014
HQ File RLA File Lic No/Date:0410156176  Defer
:01/80/050/00082/AM15/ :04/24/040/00284/AM 14/ 12.03.2014 Date:14.10.2014

Decision :The Committee noted that firm has not replied to deficiency letter dated 18.07.2014
followed by e-mail dated 21.07.2014 and decided to send reminder to the firm for expediting their

reply. Case is deferred to 14.10.2014.

Case No.:72/3/80-ALC2/2014 Party Name:AEROTO Meet No/Date:12/80- Status:
‘BOLDROCCHI! INDIA PVT.  ALC2/2014 Deferred
LTD,, 02.09.2014

HQ File RLA File Lic.No/Date:0410156209 Defer

:01/80/050/00083/AM 15/ :04/24/040/00289/AM | 4/ 13.03.2014 Date:14.10.2014

Deci;i(;n :The Cbmmittee noted that firm has not repl.ied to deficiency letter dated 18.07.2014
followed by e-mail dated 21.07.2014 and decided to send reminder to the firm for expediting their

reply. Case is deferred to 14.10.2014.

Case No.:40/3/80-ALC2/2014  Party Name: DOOWON Meet No/Date: 1 2/80- Status:
AUTOMOTIVE SYSTEMS  ALC2/2014 Deferred
INDIA PRIVATE LIMITED  02.09.2014

HQ File RLA File Lic.No/Date:0410156226 Defer

:01/80/050/00051/AM15/ :04/24/040/00287/AM 14/ 14.03.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s reply dated 14.08.2014 has been sent to DHI on
25.08.2014 for examination & comments and decided to wait for DHI comments. Case is deferred to
14.10.2014.

Case No.:3/9/80-ALC2/2014  Party Name:CLYDE ' Meet No/Date:12/80- Status:
BERGEMANN INDIA ALC2/2014 Deferred

a
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PRIVATE LIMITED 02.09.2014

HQ File RLA File Lic.No/Date:0510384544  Defer
:01/80/050/00194/AM 15/ :05/23/040/00017/AM 15/ 22.04.2014 Date:14.10.2014

Decision :The Co.mfn.ittee ndtétj fhat firm has not réplied to deficiency letter dated 25..08.2014 and

decided to wait for their reply. Case is deferred to 14.10.2014.
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Case No.:1/9/80-ALC2/2014  Party Name:NITIN FIRE Meet No/Date:12/80- Status:
PROTECTION INDUSTRIES  ALC2/2014 Deferred
LIMITED 02.09.2014

HQ File RLA File Lic.No/Date:0310779862 Defer

:01/80/050/00192/AM 15/ :03/95/040/00052/AM 15/ 29.04.2014 Date:14.10.2014

Decision : The Committee decided to ask the following information from the firm on the basis of
DIPP UQ Note No. 12/120/2014-TSW/72 dated 02.09.2014:-
1. iInformation in respect of Item at Sl .No. 3 of Standard Deficiency Format.
2. Item of import appears to be of Capital Goods nature and, therefore, details of
manufacturing activity proposed to be undertaken on import item may be indicated.

Case is deferred to 14.10.2014.

Case No.:65/12/80-ALC2/2014 Party Name: WUERTH Meet No/Date: 1 2/80- Status:
ELEKTRONIK INDIA ALC2/2014 Deferred
PRIVATE LIMITED 02.09.2014

HQ File ' RLA File Lic.No/Date:0710103953  Defer

:01/80/050/00314/AM15/ :07/24/040/00491/AM 14/ 06.05.2014 Date:14.10.2014

Decisibn :The Committee noted that the firm’s application has been sent to DIPP on 29.08.2014 for
examination & comments and decided to wait for DIPP comments. Case is deferred to 14.10.2014.

Case No.:4/9/80-ALC2/2014  Party Name:FUTURE TECH ~ ‘Meet No/Date: 12/80- Status:
ENGINEERING PVT.LTD,  ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0710103998  Defer
:01/80/050/00195/AM15/ :07/24/040/00036/AM 15/ 09.05.2014 Date:14.10.2014

Decision :The Committee noted that the hard copy of firm’s application has been éought from RA,
Bangalore vide letter dated 22.08.2014 which has not been received till date and decided to remind

Case No.:68/12/80-A1.C2/2014 Party Name:STERLITE Meet No/Date:12/80- Status:
TECHNOLOGIES LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0310781682  Defer
:01/80/050/003 1 7/AM 15/ :03/95/040/00050/AM15/ 15.05.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DEIT on 25.08.2014 for
examination and comments. The Committee further noted that firm’s clarification on type of export
(whether physical export or deemed export against invalidation letter to EPCG license) has been
sought vide DES-| letter dated 25.08.2014 which has not been received till date and decided the
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following:

(i) to wait for DEIT comments;

(ii} to remind firm for furnishing their reply.
Case is deferred t014.10.2014.

Case No.:49/12/80-ALC2/2014  Party Name:GODREJ& BOYCE  Meet No/Date: 12/80- Status:
MFG. CO. LTD,, ALC2/2014 Approved
02.09.2014
HQ File RLA File Lic.No/Date:0310782334
101/80/050/00298/AM15/ 103/94/040/00105/AM15/ 21.05.2014

Decision :T.he.Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-TSW/76 dated 02.09.2014 which are as under:-

1.

Net Empty weights of export products at SI. No. 1 &2 may be specified as 38058 Kgs. &
38058 Kgs. respectively.

Quantity of import item at SI. No. 1 may be allowed as 20 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 13456 Kgs. inclusive of 3 % wastage.
Quantity of import item at SI. No. 2 may be allowed as 10 Nos. on net to net basis. Duty free
weight of this item may be allowed as 24658 Kgs. inclusive of 25 % wastage after taking 20 %
recovery from scrap.

Wword “Relevant” may be prefixed with the description of import items at SI. No. 3 & 4.
Quantity of import item at SI. No. 3 may be allowed as 29296 Kgs. inclusive of 24.6 %
wastage after taking 1/3" recovery from scrap.

Quantity of import item at SI. No. 4 may be allowed as 12748 Kgs. (7942 Meters) inclusive
of 3%.

Quantities of import items at Si. Nos. 5, 6 &7 may be allowed as 440 Kgs. each.

RLA may take necessary action accordingly.

Case No.:50/12/80-ALC2/2014 Party Name:DRESSER-RAND  Meet No/Date:12/80- Status:
INDIA PRIVATE LIMITED  ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0310782903  Defer
-01/80/050/00299/AM15/ 103/94/040/00146/AM15/ 26.05.2014 Date:14.10.201 4

Decision :The Committee noted that the firm’s application has been sent to DHI on 25.08.2014 for
examination & comments which actually pertains to DIPP.The Committee further noted that firm’s
clarification on type of export {whether physical export or deemed export against invalidation letter
to EPCG license) has been sought vide DES-1 letter dated 25.08.2014 which has not been received till
date and decided the following:

(i) toforward the firm’s application to DIPP for their examination & comments;

(i} to remind firm for furnishing their reply.

Case is deferred t014.10.2014.

Case No.:69/12/80-ALC2/2014 Party Name:STERLITE Meet No/Date:12/80- Status:
TECHNOLOGIES LTD. ALC2/2014 Deferred
02.09.2014
HQ File

RLA File ‘Lic.No/Date:0310783041  Defer
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:01/80/050/00318/AM15/ :03/95/040/00151/AM15/ 27.05.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DEIT on 25.08.2014 for
examination and comments. The Committee further noted that firm’s clarification on type of export
{whether physical export or deemed export against invalidation letter to EPCG license) has been
sought vide DES-| letter dated 25.08.2014 which has not been received till date and decided the
following:

{i} to wait for DEIT comments;

{ii} to remind firm for furnishing their reply.

Case is deferred t014.10.2014.

Case No0.:2/9/80-ALC2/2014  Party Name:POLY MEDICURE  Meet No/Date:12/80- Status:
LTD. ALC2/2014 Approved
02.09.2014
HQ File RLA File Lic.No/Date:0510388532

:01/80/050/00193/AM15/ :05/24/040/00102/AM 15/ 10.06.2014

‘Decision :The Committee décidéd to Eatify nofms on the basis of C&PC O.M. No. 46011/106/2009-
PC-II dated 08.08.2014 {Copy to be forwarded to RA and firm).

RLA may take necessary action accordingly.

Case No.:42/12/80-A1.C2/2014 Par.ly.Name:GODREJ& BOYCE Meet No/Date:12/80- Status:
MFG. CO. LTD,, ALC2/2014 Approved
02.09.2014
HQ File RLA File Lic.No/Date:0310785329
:01/80/050/00291/AM 15/ :03/94/040/00210/AM15/ 13.06.2014

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-TSW/80 dated 02.09.2014 which are as under:-
1. Net Empty weights of export products at Sl. No. 1 &2 may be specified as 22950 Kgs. & 22950
Kgs. respectively.
2. Quantity of import item at SI. No. 1 may be allowed as 46 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 1665 Kgs. inclusive of 3 % wastage.
3.  Quantity of import item at SI. No. 2 may be allowed as 8 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 780 Kgs. inclusive of 3 % wastage.
4,  Word “Relevant” may be prefixed with the description of import items at SI. No. 3, 4 & 6.
5. Quantity of import item at Sl. No. 3 may be allowed as 24799 Kgs. inclusive of 109 %
wastage after taking 1/3" recovery from scrap.
6. Quantity of import item at Sl. No. 4 may be allowed as 13538 Kgs. inclusive of 17.7 %
wastage after taking 1/3" recovery from scrap.
7. Quantity of import item at Sl. No. 5 may be allowed as 4 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 75 Kgs. inclusive of 3 % wastage.
8. Quantity of import item at SI. No. 6 may be allowed as 1007Kgs. (12.7 Meters) inclusive of 2
% .
9. Quantities of import items at SI. Nos. 7, 8 &9 may be allowed as 272 Kgs. each.

RLA may take necessary action accordingly.

.



Case No.:17/12/80-ALC2/2014 Party Name:SONDEX HEAT  Meet No/Date:12/80- Status:

EXCHANGERS INDIA ALC2/2014 Deferred
PVT.LTD 02.09.2014
HQ File RLA File "~ Lic.No/Date:3410040262  Defer
:01/80/050/00266/AM15/ :34/24/040/00062/ AM 15/ 17.06.2014 Date:14.10.2014

81

Decision :The Committee decided to ask the following information from the firm on the basis of

DIPP UO Note No. 12/120/2014-TSW/81 dated 02.09.2014:-

Information in respect of Item at Sl .No. 3, 11 &12 of Standard Deficiency Format-export
product wise.

2. Quantity of export item(s) in Nos.

Case is deferred to 14.10.2014.

Case No.:18/12/80-ALC2/2014 Party Name:SHAKTI PUMPS Meet No/Date:12/80- Status:
(INDIA) LTD., ALC2/2014 Approved
' 02.09.2014

HQ File ' RLA File ~ Lic.No/Date:5610004305

:01/80/050/00267/AM15/ :56/24/040/00013/AM 15/ 18.06.2014

Decision :Th“e Committee decided to ratify norms on fhe basis of recommendation of DIPP vide
their ID No. 12/120/2014-TSW/82 dated 02.09.2014 which are as under:-

1. Net weights of 225 MT &52.22 MT may be specified with the quantities of export products at
SI. No. 1 & 2 respectively,

2. Word “Relevant” may be prefixed with the descriptions of import items at SI. No. 1 to 5.

3. Quantity of import item at SI. No. 1 may be allowed as 10120 Kgs. inclusive of 5 % wastage.

4. Quantity of import item at SI. No. 2 may be allowed as 708 Kgs. inclusive of 18 % wastage

82 after 1/3" recovery from scrap.

5. Quantities of import item at SI. No. 3 &4 may be allowed as applied for i.e. 248900 Kgs. &
45125 Kgs. respectively as per SION C-1519.

6. Quantity of import item at SI. No. 5 may be allowed as 29415 Kgs. inclusive of 20 % wastage
after 20 % recovery from scrap.

7. Description of import item at SI. No. 6 may be corrected as “Rubber Cable 4Cx2.5 Sq.mm”
and its quantity may be allowed as 12300 Meters on net to net basis.

8. Import items at SI. Nos. 7 to 12, 14 & 15 may be allowed as applied for i.e. 3000 Nos. each on
net to net basis with accountability clause.

9. Quantity of import item at SI. No. 13 may be allowed on net to net basis as claimed by the
firm.

RLA may take necessary action accordingly.
Case No.:41/12/80-ALC2/2014 Party Name:GODREJ& BOYCE Meet No/Date:12/80- ' ‘Status:
MFG. CO. LTD,, ALC2/2014 Approved
02.09.2014
g3 HQFile ' RLA File Lic.No/Date:0310785594

:01/80/050/00290/AM15/ :03/94/040/00214/AM15/ 18.06.2014

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-TSW/83 dated 02.09.2014 which are as under:-

\\/
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Net Empty weights of export products at SI. No. 1 &2 may be specified as 22950 Kgs. &
22950 Kgs. respectively.

Quantity of import item at SI. No. 1 may be allowed as 46 Nos. on net to net basis. Duty
free weight of this item may be allowed as applied for i.e. 1665 Kgs. inclusive of 3 %
wastage.

Quantity of import item at SI. No. 2 may be allowed as 8 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 780 Kgs. inclusive of 3 % wastage.
Word “Relevant” may be prefixed with the description of import items at SI. No. 3,4 & 6.
Quantity of import item at SI. No. 3 may be allowed as 24799 Kgs. inclusive of 10.9 %
wastage after taking 1/3" recovery from scrap.

Quantity of import item at SI. No. 4 may be allowed as 13538 Kgs. inclusive of 17.7 %
wastage after taking 1/3" recovery from scrap.

Quantity of import item at SI. No. 5 may be allowed as 4 Nos. on net to net basis. Duty free

weight of this item may be allowed as applied for i.e. 75 Kgs. inclusive of 3 % wastage.
Quantity of import item at Sl. No. 6 may be allowed as 1007Kgs. (12.7 Meters} inclusive
of 2%.

Quantities of import items at Si. Nos. 7, 8 &9 may be allowed as 272 Kgs. each.

RLA may take necessary action accordingly.

Case No.:48/12/80-ALC2/2014 Party Name:GEA ECOFLEX  Meet No/Date:12/80- Status:
INDIA PVT.LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0310785591 Defer :
:01/80/050/00297/AM15/ :03/94/040/00099/AM 15/ 18.06.2014 ‘Date:14.10.2014

Decision :The Committee decided to ask the firm to furnish information in respect of Sl. No. 3, 4, 11
& 12 of Standard Deficiency Format export productwise on the recommendation of Technicai
Authority, DIPP present in the meeting. Case is deferred to 14.10.2014.

Case No.:45/12/80-ALC2/2014 Party Name:GEA ECOFLEX ~ Meet No/Date:12/80- Status:
INDIA PVT.LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File '  Lic.No/Date:0310785693 Defer
101/80/050/00294/ AM15/ :03/94/040/00960/AM 14/ 19.06.2014 Date:14.10.2014

Decision : The Committee decided to ask the firm to furnish information in respect of Si. No. 3, 4,

11 & 12

of Standard Deficiency Format export productwise on the recommendation of Technical

Authority, DIPP present in the meeting. Case is deferred to 14.10.2014.

Case No.:51/12/80-ALC2/2014 Party Name:GEA ECOFLEX ~ Meet No/Date:12/80- Status:
INDIA PVT.LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0310785694  Defer
:01/80/050/00300/AM 15/ 103/94/040/011 76/ AM 14/ 19.06.2014 Date:14.10.2014

Decision :The Committee decided to ask the following information from the firm on the basis of
DIPP UQO Note No. 12/120/2014-TSwW/86 dated 02.09.2014:-

RS



2.

Information in respect of SI. No. 3, 4, 11 &12 of Standard Deficiency Format.
Basis of Blank size supported by size of export item

Case is deferred to 14.10.2014.
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Case No.:55/12/80-ALC2/2014 Party Name:MIM ‘Meet No/Date:12/80- Status:
COMPONENTS ALC2/2014 Deferred
(BANGALORE) PVT LTD 02.09.2014

HQ File RLA File Lic.No/Date:0710105183  Defer

:01/80/050/00304/AM 15/ :07/24/040/00091/AM 15/ 19.06.2014 Date:14,10.2014

Decision :The Committee decided to ask the firm to furnish information in respect of SI. No. 3,4,5
& 11 of Standard Deficiency Format export productwise on the recommendation of Technical
Authority, DIPP present in the meeting. Case is deferred to 14.10.2014.

Case No.:43/12/80-ALC2/2014 Party Name:GODREJ& BOYCE Meet No/Date:12/80- Status:
MFG. CO. LTD,, ALC2/2014 Approved
02.09.2014
HQ File RLA File Lic.No/Date:0310785775
:01/80/050/00292/AM 1 5/ :03/94/040/00245/AM 15/ 20.06.2014

1.

10.

11.

12,

Decision :The Committee decided to ratify norms on the basis of recdmmendation of. DIPP vide
‘their ID No. 12/120/2014-TSW/88 dated 02.09.2014 which are as under:-

Net Empty weight of export products at SI. No. 1,28 3 may be specified as 1404 Kgs., 1820
Kgs. & 4518 Kgs. respectively.

Word “Relevant” may be prefixed with the description of import items at SI. No. 1, 2, 8, 9,
10 & 11.
Quantities of import items at SI. No. 1 &2 may be allowed as 1562 Kgs. & 462 Kgs.
respectively inclusive of 5 % wastage.
Quantity of import item at Sl. No. 3 may be allowed as 2 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 50 Kgs. inclusive of 3 % wastage.
Quantity of import item at SI. No. 4 may be allowed as 22 Nes. on net to net basis. Duty
free weight of this item may be allowed as applied for i.e, 419 Kgs. inclusive of 3 %
wastage.
Quantity of import item at Sl. No. 5 may be allowed as 14 Nos. on net to net basis. Duty
free weight of this item may be allowed as applied for i.e. 1898 Kgs. inclusive of 3 %
wastage.
Quantity of import item at Sl. No. 6 may be allowed as 2 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied fori.e. 3 Kgs. inclusive of 3 % wastage.
Quantity of import item at SI. No. 7 may be allowed as 22 Nos. on net to net basis. Duty
free weight of this item may be allowed as applied for i.e. 164 Kgs. inclusive of 3 %
wastage.

Quantity of import item at Sl. No. 8 may be allowed as 82.5 Kgs.  (2.337 Meters) inclusive
of 2%.
Quantity of import item at Sl. No. 9 may be allowed as 98 Kgs. (1.714 Meters) inclusive of
2%.
Quantity of import item at SI. No. 10 may be allowed as 1759.7 Kgs. (1246.6 Meters)
inclusive of 2 %.
Quantity of import item at Sl. No. 11 may be allowed as 297 Kgs. (3298.3 Meters)
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13.

inclusive of 2% .

Quantities of import items at SI. Nos. 12, 13 &14 may be allowed as 31 Kgs. each.

RLA may take necessary action accordingly.

Case No.:44/12/80-ALC2/2014 Party Name:LARSEN& Meet No/Date:12/80- Status:
TOUBRO LIMITED ALC2/2014 Approved
02.09.2014
HQ File RLA File Lic.No/Date:0310785847
:01/80/050/00293/AM 15/ :03/95/040/0021 1/AM15/ 23.06.2014

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-TSW/89 dated 02.09.2014 which are as under:-

1.

Net Fabricated weights of 360 MT & 25.645 MT may be specified with the quantities of
export praducts at SI. No. 1 & 2 respectively.

Import items at SI. No. 1 &2 shall be of relevant grade and thickness as contained in the
export product.

Import item at SI. No. 5 shall be of relevant grade and dia. as cantained in the export
product.

Quantities of import items at SI. No. 1 & 2 may be allowed as 1.05 Kgs./Kg. content
in the export products as claimed by the firm.

Import items at SI. No. 3 & 4 may be allowed on net to net basis with accountability clause.
Quantity of import item at SI. No.5 may be allowed as 7100 Meters(6885 Kg. ) inclusive of
2 % wastage as claimed by the firm.

Quantities of import items at Sl. No. 6, 7 &8 {welding Consumables) may be allowed as
1125 Kgs. , 6632 Kgs. & 6632Kgs. respectively.

RLA may take necessary action accordingly.

Case No.:57/12/80-ALC2/2014 Party Name:IN TRANS Meet No/Date: 12/80- Status:
ENGINEERING LIMITED ALC2/2014 Deferred
02.09.2014
HQ File RLA File . Lic.No/Date:0210204154 Defer
:01/80/050/00306/AM 15/ :02/24/040/00118/AM 14/ 23.06.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DIPP '(S'h; 'N”aridLél, Sr.

D.0.) on 25.08.2014 for examination & comments. The Committee further noted that firm’s
clarification on type of export (whether physical export or deemed export against invalidation letter
to EPCG license) has been sought vide DES-I letter dated 25.08.2014 which has not been received till
date and decided the following:

(i} to wait for DIPP (Sh. Nanddal, Sr. D.O.) comments;

(i) toremind firm for furnishing their reply.

Case is deferred t014.10.2014.

Case No.:52/12/80-A1.C2/2014 Party Name:STERLITE Meet No/Date:12/80- Status:
TECHNOLOGIES LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0310785908  Defer

)
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-01/80/050/00301/AM 15/

103/95/040/00238/ AM 15/

24.06.2014 Date: 14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DEIT on 25.08.2014 for
examination and comments and decided to wait for DEIT comments. Case is deferred t014.,10.2014.

Case No.:9/12/80-ALC2/2014

HQ File
:01/80/050/00258/AM15/

Party Name:BOTIL OIL TOOLS Meet No/Date: 12/80-
INDIA PVT LTD(FORMERLY

BAKER OIL

RLA File

£05/23/040/00133/AM 15/

Status:
ALC2/2014 Approved
02.09.2014
Lic.No/Date:0510389059
25.06.2014

Decision :The Committee decided to ratify the norms of subject AA on the basis of Sub-Committee
Report as per recommendation of Technical Authority, DHI present in the meeting which are as

under:-

Export Product

Inputs Material

Recommendation for import

Cement Shoes
Float Shoes
Cementing Collars

(i)Seamless
Pipe

{ii) Components

Casing

For these products there exist SION C- 1624, 1625
and 1628 and these should alsoc be made
applicable to all OD sizes of seamless pipes.

2. Length of relevant seamless pipe may be
permitted @1 Nos of actual length of EP+1/2
“Extra. In addition to above, the OD of relevant
seamless pipe may be permitted as actual OD of
EP + 14" Extra.

| -Packers

-linear Hangers
-Fluted Casing
-Flow Coupling

| -Anchor Tubing

-Lock Mandrel
-Splined Expansion
Joint

{i}Seamless
Pipe

(i) Components

Casing

Length of relevant seamless pipe may be
permitted @ 1 Nos of actual length of EP+ %
“Extra”. In addition to above, the OD of relevant
seamless pipe may be permitted as actual OD of
EP + 4" Extra.

-The Components are recommended on net to net —basis with accountability clause.

RLA may take necessary action accordingly.
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9% Case No.:63/12/80-ALC2/2014 Party Name:VENTILLI
VALVES INDIA PRIVATE

Case No.:46/12/80-ALC2/2014 Party Name:BOSCH LIMITED, Meet No/Date:12/80-

HQ File
:01/80/050/00295/AM 15/

" RLA File

07/24/040/00009/AM 1 5/

Stétus:
ALC2/2014 Deferred
02.09.2014
Lic.No/Date:0710105378 Defer
25.06.2014 Date:14.10.2014

Decision :The Committée noted that thé firm’s application has been sent to DH! on 25.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred t014.10.2014.

Meet No/Date:12/80-
ALC2/2014

Status:
Deferred

]\/
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LIMITED 02.09.2014

HQ File RLA File Lic.No/Date:0310786019 - Defer
:01/80/050/00312/AM15/ 103/95/040/00112/AM 15/ 25.06.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DHI on 29.08.2014 for
examination & comments which actually pertains to DIPP. The Committee further noted that firm’s
clarification on type of export {whether physical export or deemed export against invalidation letter
to EPCG license) has been sought vide DES-| letter dated 29.08.2014 which has not been received till
date and decided the following:

(i} to forward firm’s application to DIPP for their examination & comments;

{ii) to remind firm for furnishing their reply.

Case is deferred t014.10.2014.

Case No.:58/12/80-A1L.C2/2014 ‘Party Name:GEA ECOFLEX Meet No/Date: 12/80- Status:
INDIA PVT.LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:3110064489 Defer
:01/80/050/00307/AM15/ 231/83/040/00082/AM 15/ 27.06.2014 Date: 14.10.2014

Decision :: The Committee decided to ask the following information from the firm on the basis of

DIPP UO Note No. 12/120/2014-TSW/95 dated 02.09.2014:-
1. Information in respect of SI. No. 3, 8 & 9 of Standard Deficiency Format, export product
wise.
2. tnformation in respect of Sl. No. 11 of Standard Deficiency Format for import items at SI. No

11 &12, export product wise.

Case is deferred to 14.10.2014.

Case No.:13/12/80-ALC2/2014 Party Name:KAMAL Meet No/Date: 12/80- Status:
RUBPLAST INDUSTRIES (P) ALC2/2014 Deferred
LTD. 02.09.2014
HQFile ' RLA File Lic.No/Date:0510389203  Defer
:01/80/050/00262/AM15/ :05/23/040/00119/AM15/ 30.06.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DIPP {Sh. NandLlal, Sr.
D.0.) on 25.08.2014 for examination and comments and decided to wait for DIPP comments. Case is
deferred t014.10.2014.

Case No0.:53/12/80-ALC2/2014 Party Name:SARTORIUS Meet No/Date: 12/80- Status:
STEDIM INDIA PVT. LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0710105463  Defer
:01/80/050/00302/AM LS/ :07/24/040/00089/AM 15/ 30.06.2014 Date: 14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DIPP on 25.08.2014 for
examination and comments but the Technical Authority, DIPP present in the meeting apprised
Committee that DIPP has not received firm’'s application and decided to re-forward firm’s application
to DIPP for examination and comments. Case is deferred t014.10.2014.

A
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Case No.:1 1/12/80—ALC2/2014 Party Name:CAMFIL AIR Meet No/Date: 12/80- Status:

FILTRATION INDIA PVT. ALC2/2014 Deferred
LTD. 02.09.2014
HQ File RLA File Lic.No/Date:0510389275 Defer

:(11/80/050/00260/AM15/ :05/23/040/00145/AM15/ 02.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to MSME on 25.08.2014
for examination & comments. The Committee further noted that firm’s clarification on type of export
(whether physical export or deemed export against invalidation letter to EPCG license) has been
sought vide DES-| letter dated 25.08.2014 which has not been received till date and decided the
following:

(i} to wait for MSME comments;

(i} to remind firm for furnishing their reply.

.Case is deferred t014.10.2014.
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Case No.:8/12/80-ALC2/2014  Party Name; ANGIPLAST Meet No/Date:12/80- Status:
PRIVATE LIMITED ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0810132579 Defer
:01/80/050/00257/AM 15/ -08/24/040/00141/AM15/ 03.07.2014 Date:[4.10.2014

Decision :The Committee noted that the firm’s application has been sent to C&PC on 25.08.2014 for
examination and comments and decided to wait for C&PC comments. Case is deferred t014.10.2014.

Case No.:60/12/80-ALC2/2014 Party Name: THERMAX LTD., Meet No/Date:12/80- Status:
ALC2/2014 Deferred
02.09.2014
100 -HQ File RLA Fite Lic.No/Date:3110064523  Defer

101

:01/80/050/00309/AM 15/ :31/83/040/00078/AM 15/ 03.07.2014 Date; 14,10.2014

Decision :The Committee noted that the firm’s application has been sent to DHI on 25.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred t014.10.2014.

Case No.:10/12/80-ALC2/2014 Party Name:BIO - TECH Meet No/Date:12/80- Status:
VISION CARE PVT.LTD ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0810132592 Defer
:01/80/050/00259/AM 15/ -08/24/040/00142/AM1 5/ 04.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to C&PC on 25.08.2014
for examination & comments. The Committee further noted that firm’s clarification on type of
export (whether physical export or deemed export against invalidation letter to EPCG license) has
been sought vide DES-! letter dated 25.08.2014 which has not been received till date and decided
the following:

(i) to wait for C&PC comments;

{ii) to remind firm for furnishing their reply.

Case is deferred 1014.10.2014.

102 Case No.:22/12/80-ALC2/2014 Party Name:TAKRAF INDIA  Meet No/Date: 12/80- Status:

\
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~ PRIVATE LIMITED ALC2/2014 Deferred

02.09.2014
HQ Fite RLA File Lic.No/Date:0410158938 Defer

:01/86/050/0027 1/AM 1S/ :04/24/040/00079/AM 15/ 07.07.2014 Date: 14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DHI on 25.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred t014.10.2014.

‘Case No.:47/12/80-ALC2/2014 Party Name:M.J.GROUP Meet No/Date:12/80- Status:
ALC2/2014 Deferred
02.09.2014

HQ File RLA File Lic.No/Date: 1010058582 Defer

:01/80/050/00296/AM15/ :10/24/040/00030/AM 15/ 07.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to MSME on 25.08.2014
for examination & comments. The Committee further noted that firm’s clarification on type of
export (whether physical export or deemed export against invalidation letter to EPCG license) has
been sought vide DES-! letter dated 25.08.2014 which has not been received till date and decided
the following:

(i) to wait for MSME comments;

(i} to remind firm for furnishing their reply.

Case is deferred 1014.10.2014.

Case No.:66/12/80-ALC2/2014 Party Name:ZENITH Meet No/Date:12/80- Status:
PRECISION PVT LTD ., ALC2/2014 Deferred
02.09.2014
HQ File  RLA File Lic.No/Date:0710105532 Defer
101/80/050/003 15/AM15/ 107/24/040/00109/AM1 5/ 07.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to MSME on 29.08.2014
for examination & comments. The Committee further noted that firm's clarification on type of
export (whether physical export or deemed export against invalidation letter to EPCG license) has
been sought vide DES-I letter dated 29.08.2014 which has not been received till date and decided
the following:

(i) to wait for MSME comments;

(i} to remind firm for furnishing their reply.

Case is deferred t014.10.2014.

" Case No.:23/12/80-ALC2/2014 Party Name:GLOBE HI-FABS Meet No/Date:12/80- Status:
ALC2/2014 Deferred
02.09.2014
HQ File  RLA File ) Lic.No/Date:0510389451 Defer
:01/80/050/00272/AM15/ :05/23/040/00137/AM15/ 08.07.2014 Date:14.10.2014
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Decision :The Committee noted that the firm’s application has been sent to MSME on 27.08.2014
for examination and comments and decided to wait for MSME comments. Case is deferred
t014.10.2014.

Case No.:24/12/80-ALC2/2014 Party Name:GLOBE HI-FABS  Meet No/Date:12/80- Status:
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ALC2/2014 Deferred

02.09.2014
HQ File ' RLA File ' Lic.No/Date:0510389452 Defer
:01/80/050/00273/AM15/ :05/23/040/001 38/ AM15/ 08.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to MSME on 27.08.2014
for examination and comments and decided to wait for MSME comments. Case is deferred
t014.10.2014.

Case No.:28/12/80-ALC2/2014 Party Name:DENSO Meet No/Date: 12/80- Status:
HARYANA PVT.LTD., ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510389464 Defer
-01/80/050/00277/AM 15/ :05/23/040/00141/AM15/ 08.07.2014 Date:14.10.2014

Deciston :The Committee noted that the firm's application has been sent to DHI on 27.08.2014 for
examination & comments. The Committee further noted that firm's clarification on type of export
(whether physical export or deemed export against invalidation letter to EPCG license) has been
sought vide DES-i letter dated 27.08.2014 which has not been received till date and decided the
following:

{i) to wait for DHI comments;

(1) to remind firm for furnishing their reply.

Case is deferred t014.10.2014.

Case No.:29/12/80-AL.C2/2014 Party Name:CAMFIL AIR ~ Meet No/Date:12/80- Status:
FILTRATION INDIA PVT.  ALC2/2014 Deferred
LTD. 02.09.2014
HQ File ; RLA File Lic.No/Date:0510389470 Defer
-01/80/050/00278/AM15/ :05/23/040/00152/AM15/ 08.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to MSME on 27.08.2014
for examination and comments and decided to wait for MSME comments. Case is deferred
t014.10.2014,

Case No.:31/12/80-ALC2/2014 Party Name:BAXTER (INDIA) Meet No/Date:12/80-  Status:
PVT.LTD. ALC2/2014 Approved
02.09.2014
HOQ File . RLA File Lic.No/Date:0510389469
:01/80/050/00280/AM15/ :05/23/040/00150/AM 15/ 08.07.2014

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
‘their ID No. 12/120/2014-TSW/109 dated 02.09.2014 which are as under:-
1. Quantity of import item at Sl. No. 1 may be allowed as applied for i.e. 46308000 Grams .
as 1.02 Kgs./Kg. content in the export products,
2. Quantity of each import item from SI. No. 2 to 8, 10, 11, 13 & 14 may be allowed as
10,00,000 Nos. on net to net basis with accountability clause.
3. Quantities of import items at SI. No. 9 & 12 may be allowed as 1.01 Kg./Kg. content in
the export products as claimed by the firm,
4. Quantity of import item at SI. No. 15 may be allowed as as applied for i.e. 194310.38
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meters as 1.02 mtr./mtr. content in the export products.

RLA may take necessary action accordingly.

Case No.:21/12/80-ALC2/2014 Party Name: POLY Meet No/Date:12/80- Status:
MEDICURE LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510389511 Defer
:01/80/050/00270/AM 15/ :05/24/040/00118/AM 15/ 09.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to C&PC on 25.08.2014
for examination & comments. The Committee further noted that firm’s clarification on type of
export (whether physical export or deemed export against invalidation letter to EPCG license) has
been sought vide DES-| letter dated 25.08.2014 which has not been received till date and decided
the foliowing:

{i} to wait for C&PC comments;

{ii} to remind firm for furnishing their reply.

Case is deferred t014.10.2014.
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Case No.:27/12/80-ALC2/2014 .Party Name:DENSO Meet No/Date:12/80- Status:
HARYANA PVT. LTD,, ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510389513 Defer
:01/80/050/00276/AM15/ :05/23/040/00130/AM 15/ 09.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm's application has been sent to DHI on 27.08.2014 for
examination and comments and decided to wait for DHl comments. Case is deferred t014.10.2014.

Case No.:30/12/80-ALC2/2014 Party Name:BIO - TECH Meet No/Date:12/80- Status:
VISION CARE PVT.LTD ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0810132647 Defer
:01/80/050/00279/AM 15/ :08/24/040/00147/AMILS5/ 09.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to C&PC on 25.08.2014
for examination & comments. The Committee further noted that firm's clarification on type of
export (whether physical export or deemed export against invalidation letter to EPCG license) has
been sought vide DES-| letter dated 25.08.2014 which has not been received till date and decided
the following:

(i) to wait for C&PC comments;

(i) to remind firm for furnishing their reply.

Case is deferred 1014.10.2014.

Case No.:4/12/80-ALC2/2014 Party Name:MOBIS INDIA Meet No/Date: 12/80- Status:
LTD ALCZ2/2014 Deferred
02.09.2014
'HQ File ' ' RLA File Lic.No/Date:0410158961 Defer
:01/80/050/00253/AM 5/ :04/24/040/00086/AM 15/ 10.07.2014 Date:14.10.2014
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Decision :The Committee noted that the firm's application has been sent to MSME on 25.08.2014 -
for examination and comments and decided to wait for MSME comments. Case is deferred
t014.10.2014.

Case No.:6/12/80-ALC2/2014 Party Name:DAEWON INDIA  Meet No/Date: 12/80- Status:
AUTOPARTS PVT LTD ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0410158960 Defer
:01/80/050/00255/AM 15/ :04/24/040/00237/AM 14/ 10.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DHI on 27.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred t014.10.2014.

Case No.:7/12/80-ALC2/2014  Party Name:DAEWON INDIA  Meet No/Date:12/80- Status:
AUTOPARTS PVT LTD ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0410158959 Defer
-01/80/050/00256/AM | 5/ :04/24/040/00221/AM14/ 10.07.2014 Date:14.10.2014

Decision : The Committee noted that the firm’s application has been sent to DHI on 27.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred t014.10.2014.

‘Case No.:38/12/80-ALC2/2014 Party Name:VALLOUREC ~ Meet No/Date: 12/80- Status:
HEAT EXCHANGER TUBES  ALC2/2014 Deferred
LIMITED 02.09.2014
HQ File RLA File Lic.No/Date:0910060652 Defer
:01/80/050/00287/AM15/ :09/24/040/00190/AM15/ 10.07.2014 Date: 14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DIPP on 29.08.2014
for examination & comments. The Committee further noted that firm’s clarification on type of
export (whether physical export or deemed export against invalidation letter to EPCG license) has
been sought vide DES-| letter dated 29.08.2014 which has not been received till date and decided
the following:

{i) to wait for DIPP comments;

(i) towait for firm’s reply.

Case is deferred t014.10.2014.

Case No.:56/12/80-ALC2/2014 Party Name:MAINI Meet No/Date:12/80- Status:
PRECISION PRODUCTS P ALC2/2014 Deferred
LTD 02.09.2014
HQ File RLA File Lic.No/Date:0710105615 Defer
:01/80/050/00305/AM 15/ :07/24/040/00121/AMI15/ 10.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DIPP on 27.08.2014
for examination and comments and decided to wait for DIPP comments. Case is deferred
t014.10.2014.

Case No.:5/9/80-ALC2/2014  Party Name:PLANSEE INDIA Meet No/Date: | 2/80- Status:
HIGH PERFORMANCE ALC2/2014 Deferred
S -
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MATERIALS PVT LTD 02.09.2014

HQ File RLA File Lic.No/Date:0710105663 Defer
:01/80/050/00196/AM15/ :07/24/040/60127/AM 15/ 11.07.2014 Date: 14.10.2014

Decision :The Committee noted that the hard copy of the firm’s application as sought vide DES-|
letter dated 22.08.2014 has not been receivedand decided to remind RA, Bangalore for expediting
the aforesaid. Case is deferred t014.10.2014.

Case No.:19/12/80-A1.C2/2014 Pany'Name:POLY Meet No/Date:12/80- Status:
MEDICURE LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510389660 Defer
:01/80/050/00268/AM 15/ :05/24/040/00165/AM 15/ 11.07.2014 Date:14,10.2014

Decision :The Committee noted that the firm’s application has been sent to C&PC on 25.08.2014
for examination & comments. The Committee further noted that firm's clarification on type of
export (whether physical export or deemed export against invalidation letter to EPCG license) has
been sought vide DES-I letter dated 25.08.2014 which has not been received till date and decided
the following:

(i} to wait for C&PC comments;

{ii) to remind firm for furnishing their reply.

‘Case is deferred to14.10.2014.

Case No.:40/12/80-ALC2/2014 Party Name:GL&V [NDIA Meet No/Date: 12/80- Status:
PRIVATE LIMITED ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:3110064547 Defer
:01/80/050/00289/AM15/ :31/83/040/00097/AM 15/ 11.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to MSME on 25.08.2014
for examination & comments. The Committee further noted that firm’s clarification on type of
export (whether physical export or deemed export against invalidation letter to EPCG license) has
been sought vide DES-| letter dated 25.08.2014 which has not been received till date and decided
the following:

{i} to wait for MSME comments;

(i) to remind firm for furnishing their reply.
Case is deferred t014.10.2014.

Case No.:34/12/80-ALC2/2014 Party Name:SARTORIUS ~ Meet No/Date: 12/80- Status:
STEDIM INDIA PVT. LTD.  ALC2/2014 Deferred
02.092014
HQFile ' RLA File Lic.No/Date:0710t05701 Defer
:01/80/050/00303/AM 15/ -07/24/040/00136/AM 15/ 11.07.2014 Date:14.10.2014

Decision :: The Committee decided to ask the following information from the firm on the basis of
DIPP UQ Note No. 12/120/2014-TSW/121 dated 02.09.2014:-
1. Information in respect of item at S \No. 3, 4, 6 &9 of Standard Deficiency Format-export
product wise.
2. Information in respect of Item at Sl. No. 11 of Standard Deficiency Format in respect of

\
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import items from St. No.1,6t0 9, 20 to 25, 27 & 29.
3. For net weight of components to be manufactured from import item at Sl. No. 1, 6t0 9, 20
to 25, 27 & 28, details of components with net weights thereof may be indicated.
4. Information in respect of ltem at Sl .No. 14 of Standard Deficiency Format for import items
at Sl. No 62 to 65.
Case is deferred to 14.10.2014.

Case No.:16/12/80-ALC2/2014 Party Meet No/Date: 12/80- Status:
Name:SPIROTECHHEAT ALC2/2014 Deferred
EXCHANGERS PVT.LTD.  02.09.2014

HQFile RLA File Lic.No/Date:0510389675 Defer

:01/80/050/00265/AM15/ :05/24/040/00154/AM15/ 14,07.2014 Date:14.10.2014

Decision :The Committee decided to ask the firm to furnish information in respect of SI. No. 3, 4,
5& ilof Standard Deficiency Format export productwise on the recommendation of Technical

Authority, DIPP present in the meeting. Case is deferred to 14.10.2014.

Case No.:5/12/80-ALC2/2014 Party Name:DOOWON Meet No/Date: 1 2/80- Status:
ELECTRONICS INDIA ALC2/2014 Deferred
PRIVATE LIMITED, 02.09.2014

HQ File RLA File lic.No/Date:0410158979 Defer

:01/80/050/00254/AM 15/ :04/24/040/00094/ AM 15/ 15.07.2014 Date: 14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DHI on 27.08.2014 for
examination and comments and decided to forward a copy of application to DEIT as it pertains to
them. Case is deferred to 14.10.2014.

‘Case No.:20/12/80-ALC2/2014 Party Name:POLY Meet No/Date:12/80- Status:
MEDICURE LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510389733 Defer
:01/80/050/00269/AM 15/ :05/24/040/00167/AM15/ 16.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to C&PC on 25.08.2014

for examination and comments and decided to wait for C&PC comments. Case is deferred
t014.10.2014.

Case No.:12/12/80-ALC2/2014 Party Name:ISGEC HEAVY Meet No/Date:12/80- Status:
ENGINEERING LIMITED ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510389766 Defer
:01/80/050/00261/AM 15/ :05/23/040/00158/AM15/ 17.07.2014 Date: 14.10.2014

Decision :The Committee decided to ask the firm to furnish information in respect of SI. No. 3, 4,
5, 11& 14 of Standard Deficiency Format export productwise on the recommendation of Technical
Authority, DIPP present in the meeting. Case is deferred to 14.10.2014.

Case No.:14/12/80-ALC2/2014 Party Name:KOMATSU Meet No/Date:12/80- Status:
INDIA PRIVATE LTD ALC2/2014 Deferred

;.\\\/ S
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02.09.2014

HQ File ~ RLAFile - Lic.No/Date:0410159036 Defer
:01/80/050/00263/AM 15/ :04/24/040/00105/AM 15/ 18.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s applicatioh hés been sent to DHI on 25.08.2014 for

examination and comments and decided to wait for DHI comments. Case is deferred t014.10.2014.

Case No.:15/12/80-ALC2/2014 Party Name:DOOWON Meet No/Date:12/80- Status:
ELECTRONICS INDIA ALC2/2014 Deferred
PRIVATE LIMITED, 02.09.2014

HQ File . RLA File Lic.No/Date:0410159015 Defer

:01/80/050/00264/AM 15/ :04/24/040/00093/AM LS/ 18.07.2014 Date:14.10.2014

Decision :.The Committee noted that the firm’s application has beéh sent to DHi on 25.08.2014 for

examination and comments and decided to wait for DHI comments. Case is deferred t014.10.2014.

Case No.:62/12/80-ALC2/2014 Party Name:ULTRA Meet No/Date:12/80- Status:
ENGINEERS ALC2/2014 Approved
02.09.2014
HQ File RLA File Lic.No/Date:3110064571
:01/80/050/00311/AM15/ :31/83/040/00098/AM 15/ 18.07.2014

Decision :The Committee decided to ratify norms on the basis of recommendation of DIPP vide
their ID No. 12/120/2014-TSW/128 dated 02.09.2014 which are as under:-
Quantity of import item at SI. No. 1 may be allowed as1439.3 Kgs. inclusive of 60.8 %
wastage after taking 5 % recovery from scrap.

RLA may take necessary action accordingly.
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Case No.:33/12/80-A1L.C2/2014 Party Name:MICRON Meet No/Date:12/80- Status:
INSTRUMENTS PVT LTD ALC2/2014 Approved
02.09.2014
HQ File ' RLA File Lic.No/Date:0510389924

:01/80/050/00282/AM 15/ :05/24/040/00172/AM 15/ 23.07.2014

Decision :The Committee decided to ratify norms on repeat basis as per recommendation of DIPP
vide their ID No. 12/120/2014-TSW/129 dated 02.09.2014 which are as under:-
1. Net weight of export product may be specified as 545.3 Kgs.
2. Quantity of import item may be allowed as 2388.4 Kgs. inclusiveas 4.38Kgs./Kg.
content in export product after taking 6% recovery from scrap.

RLA may take necessary action accordingly.

Case No.:64/12/80-ALC2/2014 Party Name:XYTEL INDIA Meet No/Date:12/80- Status:
PVT.LTD. ALC2/2014 Deferred
02.09.2014
HQ File ‘RLA File Lic.No/Date:3110064592 Defer

:01/80/050/00313/AM 15/ :31/82/040/00095/AM 15/ 23.07.2014 Date:14.10.2014
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Decision :The Committee noted that the firm’s application has been sent to DIPP on 29.08.2014 -
for examination & comments. The Committee further noted that firm’s clarification on type of

-export (whether physical export or deemed export against invalidation letter to EPCG license) has
‘been sought vide DES-i letter dated 29.08.2014 which has not been received till date and decided

the following:

(i) to wait for DIPP comments;
{ii) to wait for firm's reply.
Case is deferred t014.10.2014.

Case N0.:25/12/80-ALC2/2014 Party Name.:MVS Meet No/Date:12/80- Status:
ENGINEERING LTD ALC2/2014 Deferred
02.09.2014
HQ File RLA File " Lic.No/Date:0510389934 Defer
:01/80/050/00274/AM15/ :05/24/040/00186/AM15/ 24.07.2014 Date:14.10.2014

Decision :The Committee decided to ask the following information from the firm on the basis of
DIPP UO Note No. 12/120/2014-TSW/131 dated 02.09.2014:-
1. Use of 2 Nos. of Screw Compressors (import item No.1} in one Nitrogen Generator
2. Basis/justification for requirement of 6 Nos. of Air Separation Membrane (Import item No.
2) for manufacture of 1 No. of 1400 NM3/Hr. capacity Membrane type Nitrogen
Generator of purity 95% , supported by documentary evidence.

Case is deferred to 14.10.2014,

Case No.:26/12/80-ALC2/2014 Party Name:MVS Meet No/Date:12/80- Status:
ENGINEERING LTD ALC2/2014 Approved
: 02.09.2014

HQ File RLA File Lic.No/Date:0510389933

:01/80/050/00275/AM 15/ :05/24/040/00185/AM15/ 24.07.2014

Decision :The Committee decided to ratify norms of subject AA on General Note- 4 for
Engineering Products basis, as per recommendation of OIPP vide their ID No. 12/120/2014-
TSW/132 dated 02.09.2014 which are as under:-

RLA may take necessary action accordingly.

Case No.:59/12/80-ALC2/2014 Party Name:THERMAX LTD., Meet No/Date:12/80- Status:
ALC2/2014 Deferred
02.09.2014

HQ File RLA File Lic.No/Date:3110064601 Defer

:01/80/050/00308/AM 15/ :31/83/040/00089/AM 15/ 24.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DHi on 25.08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred t014.10.2014.

Case No.:61/12/80-A1.C2/2014 Party Name: WMI Meet No/Date:12/80- Status:
KONECRANES INDIA LTD  ALC2/2014 Deferred
. 02.09.2014
N
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HQFile RLA File Lic.No/Date:3110064611 Defer .
:01/80/050/00310/AM15/ :31/82/040/00090/AM 15/ 24.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DHI on 29.08.2014 for
examination and comments and decided to wait for DHl comments. Case is deferred t014.10.2014.

Case No.:34/12/80-ALC2/2014 Party Name:BOTIL OIL Meet No/Date: 12/80- Status:
TOOLS INDIA PVT ALC2/2014 Deferred
LTD(FORMERLY BAKER 02.09.2014
OIL
HQ File RLA File Lic.No/Date:0510390051 Defer
:01/80/050/00283/AM15/ :05/23/040/00160/AM 1 5/ 31.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DHI on 25.08.2014 for
examination & comments. The representative of DHI stated to allow the inputs as per the sub-
committee report. However, the Committee further noted that firm’s clarification on type of export

(whether physical export or deemed export against invalidation letter to EPCG license) has been
.sought vide DES-| letter dated 25.08.2014 which has not been received till date and decided to

remind firm for furnishing their reply.

Case is deferred t014.10.2014.

Case No.:70/12/80-ALC2/2014 Party Name:COMMERCIAL ~ Meet No/Date: 12/80- Status:
ENGINEERS & BODY ALC2/2014 Deferred
BUILDERS COMPANY, LTD. 02.09.2014

HQ File RLA File Lic.No/Date: 1110028052 Defer

:01/80/050/00319/AM15/ 11/24/040/00006/AM15/ 31.07.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DHI on 25,08.2014 for
examination and comments and decided to wait for DHI comments. Case is deferred t014.10.2014.

Case No.:32/12/80-ALC2/2014 Party Name:DAYCO POWER  Meet No/Date:12/80- Status:
TRANSMISSION PVT.LTD. ALC2/2014 Deferred
02.09.2014
HQ File o RLA File Lic.No/Date:0510390107 Defer
:01/80/050/00281/AM15/ :05/23/040/00177/AM15/ 05.08.2014 Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to DHI on 25.08.2014 for
examination & comments. The Committee further noted that firm’s clarification on type of export
{(whether physical export or deemed export against invalidation letter to EPCG license) has been
sought vide DES-l letter dated 25.08.2014 which has not been received till date and decided the
following:

{i} to wait for DHI comments;

{ii} to remind firm for furnishing their reply.

Case is deferred t014.10.2014.

Case No.:35/12/80-ALC2/2014 Party Name:JAYANITA Meet No/Date:12/80- Status:
EXPORTS PVT. LTD. ALC2/2014 Deferred
02.09.2014
HQ File ' RLA File ' Lic.No/Date:0510390105 Defer

.

‘.



:01/80/050/00284/AM 15/ :05/23/040/00181/AM 15/ 05.08.2014 ' Date:14.10.2014

Decision :The Committee noted that the firm’s application has been sent to MSME on 25.08.2014
for examination and comments and decided to wait for MSME comments. Case is deferred
t014.10.2014.

Case No.:36/12/80-ALC2/2014 Party Name:SPIROTECH ‘Meet No/Date: 12/80- Status:
HEAT EXCHANGERS PVT.  ALC2/2014 Deferred
LTD. 02.09.2014
:HQ File RLA File Lic.No/Date:0510390117 Defer
139 .01/80/050/00285/AM 15/ :05/24/040/00198/AM 15/ 05.08.2014 Date:14.10.2014
Decision :The Committee decided to ask the firm to furnish information in respect of Sl. No. 3, 4,
5& 11 of Standard Deficiency Format export productwise on the recommendation of Technical
Authority, DIPP present in the meeting. Case is deferred to 14.10.2014.
Case No.:37/12/80-A1.C2/2014 Party Name:POLY Meet No/Date:12/80- Status:
MEDICURE LTD. ALC2/2014 Deferred
02.09.2014
HQ File RLA File Lic.No/Date:0510390116 Defer
140 :01/80/050/00286/AM15/ :05/24/040/00197/AM 15/ 05.08.2014 Date:14.10.2014
Decision :The Committee noted that the firm's application has been sent to C&PC on 25.08.2014
for examination and comments and decided to wait for C&PC comments. Case is deferred
t014.10.2014.
Case No.:1/12/80-ALC2/2014  Party Name:SMC Meet No/Date:12/80- Status:
PNEUMATICS (INDIA) ALC2/2014 Closed
PRIVATE LIMITED 02.09.2014
HQ File RLA File ' Lic.No/Date:0510390268
:01/80/050/00250/AM 15/ :05/24/040/00212/AM 15/ 12.08.2014
141 .. ) . . ' ’ .
Decision :The Committee noted that RA, CLA, New Delhi has informed that norms of subject
Advance Authorisation has been fixed on repeat basis vide their letterdated 12.08.2014 and decided
to close the case.
RA may take necessary action accordingly.
Case NO..:2/12/80-ALC2/2014 Party Name:MUNJAL AUTO  Meet No/Date: 12/80- Status:
INDUSTRIES LIMIDTED ALC2/2014 Deferred
02.09.2014
142 HQ File RLA File Lic.No/Date:3410040442 Defer
:01/80/050/00251/AM 15/ :34/21/040/00212/AM 15/ 12.08.2014 Date:14.10.2014
Decision:The Committee noted that the hard copy of the firm’s application has not been received
and decided to remind RA, Baroda for expediting the aforesaid. Case is deferred t014.10.2014.
Case No.:3/12/80-AL.C2/2014 Party Name:PENTAIR Meet No/Date:12/80- Status:
143 VALVES AND CONTROLS  ALC2/2014 Deferred

INDIA PVT.LTD. 02.09.2014



HQ File ' RLA File Lic.No/Date:3410040444 Defer
:01/80/050/00252/AM15/ :34/21/040/00228/ AM 15/ 14.08.2014 ‘Date:14.10.2014

Decision :The Committee noted that the hard copy of the firm’s application has not been recéived
and decided to remind RA, Baroda for expediting the aforesaid. Case is deferred t014.10.2014.

S.N0.292
Case No. A/R-10 M/s. Minda Sai { HQF.N0.01/80/050/00903/AMO8/DES. | Lic. No. & date
Ltd., Mumbai |
Meeting No.12/15 RA.F.N0.03/95/040/00474/AMO8 0310440650
Date: 02.09.2014 Amendment / revision of norms dt.23.08.2007

Decision: The Committee noted that the firm's reply dated 11.06.2014 has been sent to DHi on
04.7.2014 for examination & comments and decided to remind DHI for expediting their comments. Case
is deferred to 14.10.2014.

S.No0.293
Case No. A/R-70 M/s. Gastek | HQF.N0.01/80/050/00509/AMOQ7/DES. | Lic. No. & date
Engineering  (P) | )
Meeting No.12/15 Ltd., New Delhi RLA, N0.05/24/040/00346/AMO7 0510188500
Date: 02.09.2014 Request for revision of norms dt.08.08.2006

Decision: The Committee noted that firm has not replied to deficiency letter dated 16.07.2014 and
decided to send reminder to the firm. Case is deferred to 14.10.2014.

S.No.294
Case No. A/R-81 M/s. Hari | HQF.N0.01/80/050/00233/AM13/DES. | Lic. No. & date
Machines d,, | |
Meeting No.12/15 Sundergarh, RLA, No.23/24/040/00001/AM13 2310003202
Date: 02.09.2014 Orissa Request for fixation of norms dt.10.07.2012

Decision: The Committee noted that the firm's reply dated 18.08.2014 received through e-mail has
been sent to DHI on 22.8.2014 and the firm’s reply dated 11.08.2014 received through post has been
sent to DHI on 27.8.2014 for examination & comments and decided to remind DHI for expediting their
comments. Case is deferred to 14.10.2014.

$.No.295
Case No. A/R-147 M/s. Fenix | HQF.N0.01/80/050/00135/AM14/DES. | Lic. No. & date
Process |
Meeting No.12/15 Technologies Pvt. | RLA, N0.31/83/040/00013/AM14 3110058143
Date: 02.09.2014 Ltd., Pune Request for revision of norms dt.30.04.2013

Decision: The Committee noted that the firm’s reply dated 27.07.2014 has been sent to DIPP on
11.8.2014 for examination & comments. The Technical Authority, DIPP present in the meeting apprised
that the firm has not furnished proper reply and decided to ask firm to furnish reply according to the
deficiency letter sent to them in this regard. Case is deferred to 14.10.2014.

BN
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S.No.296

Case No. A/R-149 M/s. Pranita | HQF.No.01/80/050/00083/AM14/0DES. | Lic. No. & date
Engineering I

Meeting No.12/15 Solutions Pvt. | RLA, N0.07/24/040/00503/AM13 0710094700

Date: 02.09.2014 Ltd., Ratifications of norms dt.08.04.2013

Decision: The Committee noted that the firm’s reply dated 09.04.2014 has been sent to MSME on
02.5.2014 for examination & comments followed by reminder dated 17.7.2014 and decided to remind
MSME for expediting their comments. Case is deferred to 14.10.2014.

$.No.297
Case No. A/R-150 M/s. Pranita | HQF.N0.01/80/050/00312/AM13/DES. | Lic. No. & date
Engineering I
Meeting No.12/15 Solutions Pvt. | RLA, N0.07/24/040/00043/AM13 0710088185
Date: 02.09.2014 Ltd., Ratifications of norms dt.14.05.2012

Decision: The Committee decided to fix norms on the basis of DC{MSME) U.O. note No. 30(231)/11-ME
dated 19.8.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

S.N0.298
Case No. A/R-151 M/s. Pranita | HQF.No0.01/80/050/00313/AM13/DES. | Lic. No. & date
Engineering I
Meeting No.12/15 Solutions Pvt. | RLA, N0.07/24/040/00180/AM13 0710090071
Date: 02.09.2014 —‘ Ltd., Ratifications of norms dt.03.08.2012

Decision: The Committee decided to fix norms on the basis of DC{MSME) U.0. note No. 30{(230)/11-ME
dated 02.9.2014 (Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

S.N0.299
Case No. A/R-152 M/s. Pranita | HQF.N0.01/80/050/00765/AM10/DES. | Lic. No. & date
Engineering ]
Meeting No.12/15 Solutions Pvt. | RLA, N0.07/24/040/00393/AM10 0710070031
Date: 02.09.2014 Ltd., Ratifications of norms dt.15.02.2010

Decision: The Committee noted that the firm’s representation has been sent to MSME on 03.6.2014
for examination & comments and decided to remind MSME for expediting their comments. Case is
deferred to 14.10.2014,

5.N0.300 N
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Case No. A/R-153

Meeting No.12/15

Date: 02.09.2014

M/s. PSK
Engineering Pvt.
Ltd.,

HQF.No.01/80/050/00584/AM13/DES.
|

Lic. No. & date

RLA, No.07/24/040/00420/AM13

Ratifications of norms

0710092968
dt.08.01.2013

Decision: The Committee noted that firm has not replied to deficiency letter

dated 02.05.2014

followed by reminder dated 17.07.2014 and decided to send final reminder to the firm for expediting
their reply failing which the Committee would be constrained to reject their case with direction to pay
the Custom Duty and applicable interest for regularization of the license. Case is deferred to 14.10.2014.

S.No.301
Case No. A/R-29 M/s. Larsen & | HQF.No0.01/80/050/00149/AM14/DES. | Lic. No. & date
Toubro Ltd., | |
Meeting No.12/15 Mumbai RLA, No.03/95/040/00055/AM 14 0310734097
Date: 02.08.2014 Request for revision of norms dt.13.05.2013

Decision: The Committee noted that the said case has been wrongly placed in the current NC meeting
as the said case has already been ratified in the meeting No. 11/15 dated 19.08.2014.

S.No.302
Case No. A/R-40 M/s. Doshion | HQF.N0.01/80/050/00326/AM14/DES. | Lic. No. & date
Veolia Water | |
Meeting No.12/15 Solutions Pvt. | RLA, N0.08/24/040/00430/AM13 0810123622
Date: 02.09.2014 Ltd., Ahmedabad | Request for fixation of norms dt.08.08.2013

Decision: The Committee noted that firm has not replied to deficiency letter dated 22.08.2014 and
decided to send reminder to the firm. Case is deferred to 14.10.2014.

S.No.303
Case No. A/R-41 M/s. Autotech | HQF.N0.01/80/050/00068/AM12/DES. | Lic. No. & date
Industries (India} | |
Meeting No.12/15 Pvt. Ltd., Chennai | RLA, No.04/24/040/00001/AM12 0410123667
Date: 02.09.2014 Request for fixation of norms dt.29.04.2011

Decision: The Committee noted that the firm’s request dated 10.4.2014 has been sent to MSME on
08.7.2014 for examination & comments followed by reminder dated 22.8.2014 and decided to remind
MSME for expediting their comments. Case is deferred to 14.10.2014.

S.No.304
Case No. A/R-42 M/s. Graziano | HQF.N0.01/80/050/00260/AM14/DES. | Lic. No. & date
Transmissioni |
Meeting No.12/15 India Pvt. Ltd, ?LA, N0.05/23/040/00248/AM14 0510365514
Date: 02.09.2014 GautamBudh Request for fixation of norms dt.13.09.2013
Nagar

Decision: The Committee decided to fix norms on the basis of DC(MSME) U.0O. note No. 30(81)/14-ME

dated 01.8.2014 {Copy is to be forwarded to RA and firm).
N
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RLA may take necessary action accordingly.

S.No.305
Case No. A/R-46 M/s. VEM | HQF.N0.01/80/050/00047/AM14/DES. | Lic. No. & date
Technologies Pvt. | |
Meeting N0.12/15 Ltd., Hyderabad RLA, N0.09/24/040/00491/AM13 0910054874
Date: 02.09.2014 Request for revision of norms dt.31.01.2013

Decision: The Committee noted that the firm’s request dated 06.6.2014 has been sent to MSME on
15.7.2014 for examination & comments and decided to remind MSME for expediting their comments.
Case is deferred to 14.10.2014.

S.No.306
Case No. A/R-47 M/s. Pranita | HQF.No.01/80/162/00100/AM15/DES. | Lic. No. & date
Engineering |
Meeting No.12/15 Solutions Pvt. | RLA, No.07/24/040/00399/AM12 0710085276
Date: 02.09.2014 Ltd., Request for fixation of norms dt.05.01.2012

Decision: The Committee noted that the firm’s application has been sent to MSME on 11.7.2014 for
examination & comments followed by reminder dated 22.7.2014 and decided to remind MSME for
expediting their comments. Case is deferred 10 14.10.2014.

S.No.307
Case No. A/R-48 M/s. Pranita | HQF.N0.01/80/162/00101/AM15/DES. | Lic. No. & date
Engineering |
Meeting No.12/15 Solutions Pvt. | RLA, N0.07/24/040/00187/AM0O9 0710053077
Date: 02.09.2014 Ltd., Request for fixation of norms dt.13.08.2008

Decision: The Committee noted that the firm’s application has been sent to MSME on 11.7.2014 for
examination & comments followed by reminder dated 22.7.2014 and decided to remind MSME for
expediting their comments. Case is deferred to 14.10.2014.

S.No.308
Case No. A/R-49 M/s. Plansee | HQF.N0.01/80/050/00384/AM14/DES. | Lic. No. & date
India High | t
Meeting N0.12/15 Performance RLA, No.07/24/040/00191/AM14 0710098974
Date: 02.09.2014 Materials Pvt. | Request for revision/famendment of | dt.14.10.2013
Ltd., norms

Decision:The Committee decided to ask the following information from the firm on the basis of DIPP
UO Note No. 12/120/2014-TSW/49-A/R dated 02.09.2014:-
1. Information in respect of item at SI. No. 12 of Standard Deficiency Format, during notching
operation for the manufacture of Molybdenum Evaporation Boats.
2. Use of Molybdenum scarp generated during the manufacture of Molybdenum Evaporation Boat
and if itis sold as scrap, its sale price supported by document evidence .
Case is deferred to 14.10.2014. A
NG



S.No.30S

Case No. A/R-63

Meeting No.12/15

Date: 02.05.2014

Reference HQF.No.01/80/050/00512/AM14/DES.l | Lic. No. & date
received from | RLA, N0.03/95/039/00704/AM14 0310762323
AddIDGFT, Request for amendment of norms as | dt.18.12.2013

Mumbia of M/s.
Larsen & Toubro
Ltd., Mumbai

per amendment sheet No.2.

Decision:The Committee decided to ask the following information from the firm on the basis of DIPP
UO Note No. 12/120/2014-TSW/63-A/R dated 02.09.2014:-
Details of import item at Sl. No.12 namely, “Refractory material Pyrostop Superthem” and basis
for its quantity of 10764 Nos. .
Case is deferred to 14.10.2014.

S.No.310

Case No. A/R-64

Meeting No.12/15

Date: 02.09.2014

M/s. Larsen &
Toubro Ltd.,
Mumbai

HQF.No.01/80/162/00273/AM14/DES.
i

Lic. No. & date

RLA, No.03/95/039/00002/AM11
Request for amendment of norms.

0310583894
dt.16.07.2010

Decision: The Committee noted that the firm’s request dated 09.7.2014 has been sent to DHI on
25.8.2014 for examination & comments and decided to remind DHi for expediting their comments. Case
is deferred to 14.10.2014.

S.No.311

Case No. A/R-65

Meeting No.12/15

Date: 02.09.2014

M/s. Bharat
Pumps &
Compressors Ltd.,
Allahabad

HQF.No.01/80/050/00268/AM14/DES.
|

Lic. No. & date

RLA, N0.06/24/040/00011/AM14
Request for fixation of narms.

0610033669
dt.27.08.2013

Decision:The Committee decided to ratify norms on the basis of recommendation of DIPP vide their ID
No. 12/120/2014-TSW/65-A/R dated 02.09.2014 which are as under:-
1. import item at Sl. No. 15 may be deleted as it is not a Raw material or component or a
consumable for the export item.

2. Rest of the import items from Sl. No. 1 to 14, 16 & 17 may be allowed as per General Note- 4 for
Engineering Products.

RLA may take necessary action accordingly.

S.No.312

Case No. A/R-66

Meeting No.12/15

Date: 02.09.2014

M/s. Godrej &
Boyce Mfg. Co.
Ltd., Mumbai

HQF.N0.01/80/162/00185/AM14/DES.
|

Lic. No. & date

RLA, No0.03/94/040/00633/AM12
Request for fixation of norms.

0310662514
dt.31.10.2011

N



Decision:The Committee decided to ratify norms on the basis of recommendation of DIPP vide their ID
No. 12/120/2014-TSW/66-A/R dated 02.09.2014 which are as under:-

1. Net Empty weight of export products at SI. No. 1 & 2 may be specified as 43250 Kgs. & 46500
Kgs. respectively.

2. Quantity of import item at SI. No. 1 may be allowed as 26 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied fori.e. 34449 Kgs. inclusive of 5% wastage.

3. Quantity of import item at SI. No. 2 may be allowed as 25 Nos. on net to net basis. Duty free
weight of this item may be allowed as applied for i.e. 35087 Kgs. inclusive of 5 % wastage.

4. Word “Relevant” may be prefixed with the description of import item at SI. No. 3 and its
quantity may be allowed as 5132 Kgs. inclusive of 49.5 % wastage after taking 1/3™ recovery
from scrap.

5. Quantities of import items at SI. Nos. 4 & 8 may be allowed as 1601 Kgs. each.

. Quantities of import items at SI. Nos. 5, 7 & 9 may be allowed as 570 Kgs. each.
7. Quantity of importitem at SI. No. 6 may be allowed as 1865 Kgs.

[s)]

RLA may take necessary action accordingly.

S.No.313
| case No. A/R-67 M/s. Rangsons | HQF.No0.01/80/050/00533/AM13/DES. | Lic. No. & date
Electronics  Pvt. ! |
Meeting No.12/15 Ltd., RLA, No.07/24/040/00250/AM11 0710074552
Date: 02.09.2014 Request for fixation of norms, dt.01.10.2010

Decision: The Committee noted that according to firm’s e-mail dated 7.8.2014, deficiency letter has
been sent to the firm again on 13.8.2014 alongwith DEIT letter dated 02.01.2014. Case is deferred to
14.10.2014.

S.No.314
Case No. A/R-69 M/s. Screen-O- | HQF.N0.01/80/050/00414/AM13/DES. | Lic. No. & date
Tex (India) Pwt. ||
Meeting No.12/15 Ltd.,, RLA, No0.08/24/040/00120/ANM13 0810113162
Date: 02.09.2014 Request for revisionfamendment of @ dt.06.07.2012
norms.

Decision: The Committee considered the firm’s representation and after considerable deliberations
with Technical, Authority, MSME came to the conclusion that the earlier norms fixed were justified and
decided not to consider/reject firm’s request.

RA may take decision accordingly.

SI.N¢.315
Case No. C-12 M/s. Tyco Electronics | HQ F.No.01/80/162/00361/AM14/DES-|
Meeting N0.12/15 | Corporation India Pvt. | Fixation of Scrap/Wastage norms 0f 100% EOU for
Date: 02.09.2014 Ltd., Bangalore the export product “Connectors, Parts of Connectors,
Terminals & Contacts for Wires & Cables etc.” —reg.
N




Decision: The Committee decided to fix norms on the basis of DC{MSME) U.0O. No. 30(112)/14-ME
dated 02.9.2014 {Copy is to be forwarded to RA and firm).

RLA may take necessary action accordingly.

SI.No.316

CaseNo. C-01 Reference received | HQ F.No.01/80/162/00031/AM15/DES-|

Meeting No.12/15 | from Joint DGFT, Pune | Clarification of the export items does not tally with

Date: 02.09.2014 of M/s. Man force | the description given in the DEPB rate Schedule —reg.
L Trucks Pvt. Ltd., Pune
Decision: The Committee considered the C&PC comments that the description of export products in
Shipping Bills are not matching with Plastic Products at S. No. 63/140. In addition, the export item
‘Bumper’ which is an automotive part cannot have the same composition as in S. No. 63/140 being a
glass fibre reinforced plastic product forwarded by their O.M. No. 46011/41/2014-PC-Il dated
30.07.2014. The Committee further noted the deficiency letter dated 30.6.2014 sent to the firm has
been returned by the postal department as undelivered and decided to reject the firm’s request on the
aforementioned grounds.

Si.No.317

Case No. C~02 M/s. Carclo Technical | HQ F.No.01/80/162/00058/AM15/DES-|

Meeting No.12/15 | Plastics  Pvt. Ltd., | Fixation of wastage norms for the export product
Date: 02.09.2014 Bangalore “Steel Precison Components used in ATM Machines”
in respect of 100% EOU —reg.
Decision: The Committee noted that firm has not replied to deficiency letter dated 22.08.2014 and
decided to send reminder to the firm. Case is deferred to 14.10.2014.

SI.No.318
Case No. C-03 M/s. Metal Closures | HQ F.No.01/80/162/00454/AM13/DES-|
Meeting N0.12/15 | Pvt. Ltd., Bangalore Request for modification of SION at SI. No. C-773 for
Date: 02.09.2014 the export product “Printed Lug Cap with Internal &

External Coating with Coating Lined with PVC
Compound” covered under Product Group

Decision:The Committee decided to modify SION at Sl. No. C-773 for the export product “Printed Lug
Cap with Internal & External Coating with Coating Lined with PvC Compound” covered under Product
Group on the basis of recommendation of DIPP vide their OM No. 7/80/2010-TSW dated 08.08.2014.
The recommended amendment/modification in SION at SI. No. C-773, i.e., “ CIF value of import items
from SI. No. 3 to 6 of existing SION C-773, from 5% to 10% of FOB value of exports would be sent to O/o
DGFT to take a view for notification of SION at S. No. C-773.

SI.N0.319
CaseNo. C-04 M/s. LEQ Primecomp | HQ F.N0.01/80/162/00127/AM15/DES-I
Meeting N0.12/15 | Pvt. Ltd., Kanchipuram | Request for fixation of input output norms for the

N



Date: 02.09.2014 Dist. export product “ATM Machines Parts” in respect of
100% EQU — reg.
Decision:The Committee decided to fix norms on the basis of recommendation of DIPP vide their 1D
No. 12/120/2014-TSW/C-04 dated 02.09.2014 which are as under:-

Scrap wastage norms for 132 Nos. of machined components for ATM etc. may be fixed for the
EOU in terms of para 6.8(e) of the Foreign Trade Policy 2009-14, as per the Inspection report of MSME-
Development Institute, Chennai submitted by them to Development Commissioner, Madras Special
Economic Zone(copy to be forwarded to DC, MSEZ and firm).

DC, MSEZ may take necessary action accordingly.
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Ministry of Heavy Industries & Pubiic Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Anupam- MHI for ratification of
norms of licence AA n0-3410037482 dt. 25-07-13.

DES-I, DGFT may kindly refer to the above mentioned
licence of M/S Anupam- MHI. The firm’s reply of dated 21-05-14
has been examined. The reply is incomplete. The firm may be
asked to submit following information/clarificationm

1. The firm has meantiocned at sr no 5 that that they have not

received all the items for mfr of the expoert product. So
thay can not give export weight.

2. The firm to specify specific item no of import with quantity

for spares.

3. The firm has not submitted SDL 11 item wise supported

by the dimensional engg drawing.

4. Justification of guantity of import for item no. 13 is not

available..
5. Final list final list of import/export after all the
amendments.
The above issues with the approva! of IA(KKT). /7\
e
A

S B.C.Nayak
Development Officer
16-06-14
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- Stan(darii Deficiency Letter
Time Bond
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No. 404, 4" Ficor. UDYOG BHAWAN
NEW DELHI-110011: Website: http://dgft gev in
F.No.01/80/050/0C442/AM14/DES-I/ //Q,“}“ Dated - o 08 2014
To
TIL LIMITED

517. B.T Road,

Kolkata-700058 (W.B.)
Emait anil. garg@tilindia.com
Subject -Ratification of Norms in respect of Advance License No.0210194860 dated 27 09.2013
issued under para 4.7 of HBP (Vall) —reg

Meeting No.9/15 Dated: 22.07.2014

Sir
Please refer to the above mentioned advance license, forwarded by the RLA under their file No

02/24/40/00094AM-14 to this office for ratification of norms. The matter has been considered by norms
Committee-1. It is requested to furnish information/details only in respect of the point which has been tick markad
below

Export ltems
1. Maode! number, technical specification and specific quantity-both in terms of number (if any)

and/or weight. of each export product (Appendix-33 of current HBP refers)
2 Detail technicai note on manufacturing process including the relevant flow sheet.

3. Detail technical drawings with dimension of each export preduct. Catalogue. if any, may aiso be
furnished

Weight of each Export Product.

Weigh of each of the imported and indigencus input. separately for each product. for

the purpose of material balancing Net weight (Gross weight minus wastage) for each

imported and indigenous input in the export product may be indicated. Net weight

along with details of cther imported input to be used in the resultant product and

sought to be imported/procured from sources other than the license. if any. may also

be indicated.

bl

import items
6 Information about the inputs reguired per unit of the resultant product as per SI.No 1 of
Appendix-11A appearing in current HBP (Vol |) separately for each product

Components
Technical characternistics / part numbers, if any.
8 Assembly drawings / diagrams of the resulftant product showing placement and exact

\

~l
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use of componsents in the the export products(s).
Bifurcated quantities of components to be accounted for in the resultarnt product and the
requirement of components as spares.

Raw Material / Consumables
Size and specification including grade, composition. range, thickness etc of the items proposed ior
import,

Detailed caiculation as to how the guantity of raw material proposed for import has been arrivad at
including the net weight of components to be manufactured out ¢f these mported materials
wastages ciaimed at each stage of manufacturing with complete justification and supported by
documentary evidence/drawings etc

Sheet layout diagram of the material indicating the wastage during blanking

Cross Sectional Diagram of export product with calculation of raw matenai requirement and *he
weight of the Cable in Kg per Km. Copy of relevant National / International Standard/ buyer's data
sheet may also be furnished.

Weight of steel. which requires imperted welding matenal, giving break-up of

i Steel Plates / Sheets upto 30 mm thickness.

ii. Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness

. Steel Plates / Sheets more than 70 mm thickness

iv. Others e.g. Flanges. Pipes. Tubes, Bars / Rods Castings / Forgings etc

Parliculars of the licenses obtained in the past and ratified by ALC (with or without mofification) for
the same export product covered under this application. In view of Public Notice No 48 dated
14 11.2002.

It is not clear from the details given in application for the Advance Authorization mentioned above. to
whether its is a case of Physical Exports or Deemed Exports. If the same is Deemed Exports

detailed information alongwith relevant documents be furnished to this office. Further, it the supply is

iagainst Invalidation letter to an EPCG License, the foliowing detaiis may be provided:
0] EPCG License number and date

i CiF value of the license

i) Whether this license was issued under Zero Duty or 3 percent Scheme

V) Custom Duty saved amount,

V) Products to be manufactured

vi) How EPCG license holder intends to discharge the EO against the EPCG ticense.

Any Information - Information may please be provide 2 per DHI's UONo 10-TSW(B)
Dated )@8.2014 (copy Enclosed)

The information called for must be submitted within three weeks from the date of issue of this letter. The

information may be directly sent to { Shri Parveen Sharma, DDG, Norms Committee-i, Room No.302, DGFT,
Udyog Bhavan, New dethi, Email:parveen.s@nic.in, Office Tele:23061562 Ext.146, Mobile:9871178714) and
copy of the same must be endorsed to the technical authority mentioned below -

\,Shri K K Tiwari. IA. DH{ Room 476, Udhyog Bhavan. New Delhi- 110011
L Yours faithfully

Y . /
[ & (Priya Rarjan
Foreign Trade Development Officer
Tele: 2306562/Ext.265
g ) Email:priya.ranjan@nic.in
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW({B) Section

Subject: Appiication of M/S TIL Limited for ratification of norms
of AA no 0210194860 dated 27-09-13.

DES-I, DGFT may kindly refer to the above mentioned AA on

the subject mentioned above. M/S TIL Limited has applied

for ratification of norms. The firm may be asked to submit

foltowing information.

1. Stno4,5& 11 of SDL.

2. Calculation of requirement of welding material.{S!| no 57)

3. Detail specification, write up & use of item no
36,37,39,40,42,43, 49 & 60.

The above issues with the approval of IA(KKT)

T

oS
. B.C.Nayak
Development Officer
06-08-14
DGFT, FTDQO, DES-I
Deptt. of HI, UO 16 TSW(B)  dated /& /vl

£

N
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TIME BOUND
STANDARD DEFICIENCY LETTER
GOVERNMENT CF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No. 404 4% Floor, UDYOG BHAWAN:
NEW DELHI-110011: Website: dgft.gov.in

F No 01/80/050/0007%/AM15/DES-1/ -/ ¢ = Dated : . =, ~
To Ve
\Jﬁ?ﬂﬂstom Transport India Ltd .
85/2. Level 03. 2™ Floor,
Block — C, Bagmane l.aurel Building
Bagmane Tech Park CV Ramannagar.

Bangalore - 560093
(e-mail )

Subject:- Ratification of the norms in respect of Advance Licence No.0710099232 dated 28 10.2013
issued under Para 4.7 of HBP (Vol l).

Shri.

Please refer to the above mentioned advance license, forwarded by the RLA under their file No.
07/21/040/00836/AM14 1o this office for ratification of norms. The matter has been considered by Norms

Committee - { It is requested to furnish information / details only in respect of the point which has
been tick marked below.
Export Item
1 Model number, technical specification and specific quantity-both in terms of number (if any)

and/or weight, of each export product (Appendix-33 of current HBP refers).

%]

Detail technical note an manufacturing process including the relevant flow sheet.

3 Detail technica! drawings with dimension of each export product, Catalogue, if any, may aiso be
furnished.

4 Weight of each Export Product.

5. Weight of each of the imporied and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each imported and
indigenous input in the export product may be indicated. Net weight along with detalls of other
imported input to be used in the resultant product and sought to be imported/procured from
sources other than the license. if any, may also be indicated.

import items
6 information about the inputs required per unit of the resultant product as per SI.Na.1 of
Appendix-11A appearing in current HBP (ol 1) separately for each product

Components
Technical characteristics / part numbers. if any.

|

8. Assembly drawings / diagrams of the resultant preduct showing placement and exact use of
components in the export preducts(s).

9 Bifurcated quantities of components to be accounted for in the resultant product and the

lg\/..



14,

requirement of components as spares

Raw Material f Consumables
Size and specification including grade. composition range thickness etc. of the items proposed

for import

Detailed calculation as to how the quantity of raw material proposed for import has beer arrived
at including the net weight of components to be manufactured out of these imported materials.
wastages clamed at each stage of manufacturing with complete justification and supported by
documentary evidence/drawings etc

Sheet layout diagram of the material indicating the wastage during blanking

Cross Sectional Diagram of export product with calculation of raw material requirement and the
weight of the Cable in Kg. per Km. Copy of relevant National / International Standard/ buyer's
data sheet may also be furnished

Welght of steel, which requires imported welding material. giving break-up of

i Steel Plates / Sheets upto 30 mm thickness.

ii Steel Plates / Sheets more than 30 mm thickness and up to 70 mm thickness
. Steel Plates / Sheets more than 70 mm thickness

iv.  Others e g Fianges. Pipes, Tubes. Bars / Rods. Castings / Forgings etc,

it is not clear from the details given in appiication for the Advance Authorization mentioned
above to whether it is a case of Physical exports or Deemed expcerts. If the same is Deemed
Exports in case of deemed exports complete relevant information and documentary evidence
namely. name of project authority. main contractar. sub-contractor. relevant para of FTP. PAC
eic may pe furnished. Further. if the supply is against Invalidation letter to an EPCG licence.
the following details may be provided:-.

{1 EPCG licence number and date

(i CIF value of the licence.

(i} Whether this licence was issued under Zero duty or 3 per cent Scheme.

{1v) Custom duty saved amount.

{v) Products to be manufactured,

{vi) How EPCG licence holder intends to discharge the EG against the EPCG licence.

3 Any other information:

As per DHI UO No.3(32)/13-TSW(BY19 dated 27.052014 i1s enclosed

4 The infarmation called for must be submitted within three weeks from the date of issue of this
letter. The information may be directly sent to- [Shri Parveen Sharma, DDG Norms Committee-l, Room
No. 302, DGFT, Udyog Bhawan, New Delhi. E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,
Mobile: 9871178714] and copy of the same must be endorsed to the technical authority mentioned below

N Shri K.K. Tiwari, I.LA., Department of Heavy Industry, Room No. 476, Udyog Bhawan,

New Delhi 110011.

Yours faithfully

CAFEN & Yo

(Priya Ranjam

Foreign Trade Development Officer
For Director General of Foreign Trade
Tel N0.23081562 Ext 265

e-mall priva ran@an@nig i

e




Ministry of Heavy Industries & Public Enterprises o
Department of Heavy Industry (
TSW(B) Secticn

Subject: Application of M/S Alstom Transport India fo(r
ratification of norms of licence no 0710089232 dt 28-10-13

DES-I, DGFT may kindly refer to the above menticned licence
of M/s Alstom Transport India. DGFT is reguested to forward
complete application with all annexures along with ANF 4A &
copy of Advance Authorizaticn to examine the request.

The above issues with the approval of IAKKT). Ry
N
// /\i—\}A
B.C.Navak
Development Officer
20-05-14
DGFT, FTDO, DES-1 S ;P
Deptt. of HI, UO No 3(32)/13-TSW(B) / (5 ; dated ~ [ A
NS AT

!
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o ) ¢ HjTime Bound
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.i SECTION. ROOM No 404, 4" Floor, UDYOG BHAWAN:
NEW DELHI-110011: Website: www.nic infeximpoi
F No 01/80/50/00030/AM15/DES-l/ . Dated. E G5 2014
To.
Mis  Sanden Vikas (India) Lid .
Plot No 65, Sector-27A,
Faridabad -121003 (Haryana).
Emall naveen@sandenvikas.com
Subject:- Ratification of the norms in respect of Advance License No.0510371213 dated
18 11.2013 obtained under Para 4.7 ¢f HBP (Vol.l).
Sir,

Please find enclosed a copy of DIPP letter No. 12/60/2014-TSW{B}/35 dated 28.04.20134
requesting to this office to get information from firm for ratification of norms of subject advance
authorization

2 You are. therefore, requested to furnish the requisite details/information mentioned in the above
reffered letter within three weeks from the date of issue of this letter with a copy marked to the
concerned technical authority i.e. Shri S K. Jain, DO, DIPP, Udyog Bhavan. New Delhi. Please ensure
that the requisite details should be reached to the Concerned technical authority and this office by the
time specified above, failing which the application shali be liable to be rejected without any further notice
to you.

Yours faithfully.

\'\ _/"/;—‘I
N ) "~ (Priya Ranjany :
P - Foreign Trade Development Officer
S Tel 23061562 Ext 265
AN

E-mall: priva.ranjan@nic.n



http://www.nlc
mailto:naveen@sandenvikas.com

Department of Industrial Polics & Promerion
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e
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NC Meeting dated 2970472014 - Case No. 19/3/86 (M/s Sanden Vikas (Indiay Led, )

{Advance Authorization No. 0310371213 dated 18.11.2013)
Firmm may be asred o

LooSpecitne use of

SHRGINIAS

A

Norms Committee I

DIPP No. 12°60°2014-TSW™

sthmit the roHowing information:

[BAASATUA RIS IR H

SNOITOS COTININRICC [Midy

{S. K. Jain)
Development Officer



TIME BOUND
STANDARD DEFICIENCY LETTER

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF CCMMERCE
DIRECTCRATE GENERAL OF FOREIGN TRADE
DES | SECTION, ROOM No 404, 4" Floor. UDYOG BHAWAN
NEW DELHI-110011; Website dgft.gov.in

I No 01/80/050/00055/AM15/DES—/ ¢ § Dated . 4<%

!
M}/s/Byné‘natc Technologies Ltd..
\L " Peenya Ind! Area

Tumkur Road. Bangalore - 560058
(e-mail chalapahi.p@dynamatics.net )

Subject:- Ratification of the norms in respect of Advance Licence No.0710099970 dated 26.11.2013
obtained under Para 4.7 of HBP (Vol ).

Shrj

Please refer to the above mentioned advance license. forwarded by the RLA under their file No.
07/24/040/00275/AM14 to this office for ratification of norms. The matter has been considered by Norms
Committee — |. It is requested to furnish information / details only in respect of the point which has
teen tick marked below

Export Items
1 Model number. technical specification and speci.  quantity-both in terms of number (if any)
and/or weight. of each export product (Appendix-33 of current HBP refers)

2 Detail technical note on manufacturing process including the relevant flow sheet
3 Detall technical drawings with dimension of each export product. Catalogue. if any. may aiso be
furnished.

4 Weight of each Export Product.

5 Weight of each of the imported and indigenous input, separately for each product. for the
purpese of material balancing. Net weight (Gross weight minus wastage) for each imported and
indigenaus input in the export product may be indicated. Net weight along with details of other
imported input to be used in the resullant product and sought toc be imported/procured from
sources other than the license, If any. may alsc be indicated

import items
B. Information about the inputs required per unit of the resultant product as per SINo.1 of
Appendix-11A appearing in current HBP (Vol.{) separately for each product

Components
7 Technical characteristics / part numbers. if any.

8. Assembly drawings / diagrams cof the resultant product showing placement and exact use of
components in the export products(s).

9 Bifurcated quantities of components tc be accounted for in the resuitant product and the
requirement of components as spares.
\

V7
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Raw Material / Consumables
70 Size and specification including grade, composition. range. thickness etc of the items proposed

for import.

Detailed calculation as to how the quantity of raw mater:al proposed for import has been arrived
at. including the net weight of components to be manufactured out of these imported materials.
wastages claimed at each stage of manufacturing with complete justification and supported by
documentary evidence/drawings elc.

N
—a

nz Sheet layout diagram of the material indicating the wastage during blanking

13 Cross Sectionai Diagram of export product with calculation of raw matearial requirement and the
weight of the Cable in Kg. per Km. Copy of relevant National / International Standard/ buyer's

data sheet may also be furnished

14 Weight of steel which requires imported welding material. giving break-up of
| Steel Plates / Sheets upto 30 mm thickness
i Steel Plates ! Sheets more than 30 mm thickness and upto 70 mm thickness
i Steel Plates / Sheets more than 70 mm thickness
iv.  Others e g Flanges. Pipes, Tubes, Bars/ Rods. Castings / Forgings etc

2 It 1s not clear from the details given in application for the Advance Authorization mentioned
above to whether it is a case of Physical exports or Deemed exports. If the same is Deemed
Exports. In case of deemed exports complete relevant information and documentary evidence
namely. name of project authority. main contractor. sub-contractor. relevant para of FTP, PAC
etc. may be furnished. Further, if the supply is against Invalidation letter to an EPCG licence,
the following details may be provided:-.

() EPCG licence number and date
) CIF value of the licence

{iii) Whether this licence was issueu under Zero duty or 3 per cent Scheme

(iv) Custom duty saved amount.

(v) Products to be manufactured.

{vi) How EPCG licence halder intends to discharge the EO against the EPCG ficence.
3. Any other information:

As per enclosed (MSME) UO Note No.30(65)/20314-ME dated 18.06.2014

4. The information called for must be submitted within three weeks from the date of issue of this
letter The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-I, Room
Neo. 302, DGFT, Udyog Bhawan, New Delhi. E-mail: parveen.s@nic.in, Office Tel.: 23061562/ext.146,

Mobile: 9871178714] and copy of the same must be endorsed to the technical authority mentioned below:

v

Sh. Kanwalinder Singh Sodhi. Asstt. Director, DC (MSME), 7" Floor Nirman Bhawan,

New Delhi.
Yours faithfully.
/o _\; 8 §
. S ;. Ve L
o~ o U PN PN
‘_‘«\__L_,‘“ //1/;-\t (Priva amam/ﬁa 7
\"y_ - //' _  Foreign Trade Development Officer
/ For Director General of Foreign Trade
d i.\/ Tel. No 23061562 Ext.265
\ e-mail’ priva.ranjan@nic.in

Al
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‘If'
Oifice of the Develepment Commissioner / gt r
Micro Small & Medium Enterprises D - ad gt
MECHANICAL DIVISION —— T

Subject: Fixation of Adhoc norms against advance authorisation no 0710099970
dated 26.11.13 tor M/s. Dynamnatic technologies Lid

DGET has forwarded repiv against the application for fixation of adhoc norms in
respect  of  M's. Dynamatic  Technologies  Ltd.  vide ID  note no

U180 3053 ANV DES D41 aarad 1404 1 far fivation of Innut output norms.

h the application. 1t is telt turther to ask certain information tfrom
GEFT We mav write DGFT 10 ask following intormation from

»  Deta d technical note on manufacturing process including  the
relevani How sheet

o Weight of each expoit product.,

s Detailed calculation as to how the quantity of raw material proposed
for import has been arrived at including the ner weight of
components to be manufactured out of these imported materials,
wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawing.

e Blank size and development drawing of each part number.

T

ith the approval of Director ( ME) for taking view by NC

A e Py
i I3 15308S Wil o

~

(K.S. Sodhi}
AD (VE)

Shri Priva Ranjan. FTDO. DGFT. Udvog Bhawan New Delhi
O‘o The DC (MSME) UO note no 30{63V2014-ME dated  18.06.2014




Oftfice of the l,)c‘.'—'_fiopn“fem C@nnmisim*.:r ; /L
AMicro Small & Medium Enterprises .

MECHANICAL DIVISION 7

30(63)'14 -ME

Subject: Fixation of Adhoc norms against advance authorisation no 0710099970
dated 26.11.13 for Mr's. Dyvnamnate technologies Lid

DGFET has forwarded reply against the application for fixation of adhoe norms in
respect  of  AM's. Dynamatic  Technologies Ltd. vide [D note no

11/

DL SOSD53 AMISDES I'al aatad 1644 T tor fivarion of input output norms.

After going through the application. it is felt further 10 ask cerain information from
the unit through DGET. We may write DGFT to ask following information from

» Deta 4 technical note on manutacturing process including the
clevant flow sheet

o Weight of each export product.

¢ Detailed calculation as to how the quantiry of raw material proposed
for import has been arrived at, including the net weight of
components to be manufactured out of these imported materials,
wastages claimed at each stage of manufacturing with complete
justification and supported by docurnentary evidence/drawing.

e Blank size and development drawing of each part number.

This issues with the approval of Director 1 ME) for taking view by NC

+ r

(K.S. Sodhi}
AD (ME)

Shri Priva Rapnjan. ' TDG. DGFT. Udvoo Bhawan New Delhi
O’o The DC (MSME) UO note no 30(63) 2014-MFE dated 18062014

\\/,
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Department of Chemicals & Petrechemicals v AT / C
‘ J

ok K
OESRA
Shastri Bhawan, New Delni¢110 601
Dated, the ]‘3‘7”‘ March, 2014

To
M/s. Flelvoet Rubber and Plastic Technologies Indha Pyt Ltd.,
[.ont Kalbhor, Near Pune Central Railway,
Pune, Maharashtra - 412201
Subject: Advance Authorization Application from M. Helvoet Rubber & Plastic Technologies

(India) Pvt. Lid. for the import of raw material against the export of MTS Bracket
(Advance Authorization No. 3110061381 dared 03 12.2013). '
ok ko
I am directed to refer to vour advance authorization application received from O/o DGEFT on
) Pi
above mentioned subject. You are again being advised to submit the following information.

. Technical specitications, weight per piece, % composinon {by weight) aleng with specific end
use/application and the copy of export order for the export product t.e. MTS Bracker and  Water
{mpeller may be furnished.

2 Technical specifications and specific chemical name along with foreign suppliers catalogue for i.e.
Plastic Granules- TENAC EF 430 and Plastic Granules Fortron 6165 A4 BK to be umported.
g, 3. Details and quantity of other indigenous inputs to be used in the manufacture of the export product
N may be indicated.
~ 4. Detailed manufacturing process along with justificanion for wastages at each stage and also on each
L / of the raw material may be furnished.

3_ i a3 Complete material balance indicating input and output material on weight to weight basis at each

N /'C\\\'_ stage of manufacturing process
>IN 6 Whether the scrap generated in the process is being reused or not? If not the reasons for the same

\5:\/ may be furnished along with technical justification

Oy 7. Details of production of export product under reference and corresponding constmption of raw

meaterial in the year 2012-13 aud Z013-14 {April -Ocrober) duly certified by CA may be furnished.
If the production has not commenced in the past. the details from commencement of production
may be furnished duly certified by CA.

8. Any other relevant information

9 Small sample of the export product. if feasible.

Yours faithfully.
/
s,/(\ Ot Loy
AR
(Dharam Vir) f%}’s/% 7
Section Officer
ya lele:- 2338 2375

-
-

Capy to:  Ms, Priya Ranjan, FTDO, (DES-I), O/, DGF, Uidvog Bhawan, New Delhi-1 10007 [w.ort,
thetr (3 M No. 01/80/030/449/ AM-14: DES-1/1093 dated 21.01 2012

-
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GOVERNMENT OF INDIA
Hew 3 AT HrEhtieRt /e
MINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
FoaEI=aht 3T AT dratfieRt favm
DEPARTMENT OF ELECTRONICS AND INFORMATION TECHNOLOGY
Website: www.deity.gov.in

HE W-27/21/2014-IPHW 9.6.2014
ate

M/s. Transasia Bio Medicals Ltd.
Transasia House, 8 ,Chandivali Studio Road
Mumbai, Maharashira - 400072

Sub: Application for ratification o f norms of Advance Licence No. 0310762929 dated
23.12.2013 issued to M/s. Transasia Bio Medicals Ltd. Mumbai.

Please refer to your application received from the O/o the DGFT on the subject mentioned

above .
:j\' ' 2. You are requested to provide the following information to enable further processing
{ p\" of the case:-
™Y
- 1. Details of export products
2. Usage of import items in the export product
/ 3. Quantity of import items required for per unit of export product
4. Details of wastage, if any, in the manufacturing process and the justification for the
same.
| e
| Y Yours faithfully
N
}7 - (Asha’Nangia)
T -
A J Director
=) ol Tel.- 24301303
[l ,
%‘E@! Copy to:
o /“)" Shri Priya Ranjan w.r.t. DGFT 1.D.. No. 01/80/50/0039/AM 15/DES-1/103
L " :) FTDO dated 24.4.2014
0O/o DGFT
Udyog Bhavan
New Delhi
=7 A Fadw Y
National e-Governance Plan . .
ERCEAlNC SRR ELECTRONICS NIKETAN
6 <1 3t whaees 6, C.G.0. COMPLEX

¢ feet-110003 Public services closer home NEW DELHI-110003
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Time Bound
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES | SECTION, ROOM Nc. 404, 4" Floor, UDYOG BHAWAN.
NEW DELHI-110011: Website: hitp:/dgft.gov.in
£ No.01/80/50/00018/AM15/DES—-i/ -~ Dated” ' 062014
To,
M/s Tata Hittachi Caonstruction
Machinery Co. Ltd.,
Rupnarayanpur, Kharagpur,
Medenipur- 721301 {(WB).
Email:tatahitachi@tatahitachi.co.in
Subject:- Ratification of the norms in respect of Advance License No 0210188498 dated
16.01.2014 obtained under Para 4.7 cf HBP {Vol.l).
Sir.

Please find enclosed a copy of DHI's UO Note No.3(83)/14-TSW(B)/14 dated 27.5.2014
requesting to this office to get information from the firm for ratification of norms of subject advance
authorization.

2 You are, therefore, requested to furnish the requistte details/information mentioned in the
above reiered letter within three weeks from the date of issue of this letter with a copy marked to the
concerned fechnical authority i.e. Sh.K.K. Tiwari, {A. DHI, Ughyog Bhavan. New Delhi. Please ensure
that the requisite details/information should be reached to the concerned technical autherity and this
office by the time specified above, failing which the application shall be liable to be rejected without
any further notice to you.

Yours fathfully
- R
. 2y A

(Priya Ranjan i

Foreign Trade Development Officer
Tel :23061562 Ext.255

E-mail priva ranjian@nic in

bl




Ministry of Heavy Industries & Public Enterprises

Department of Heavy Industry AT

TSW(B) Section
Subject: Application of M/S Hitachi construction for ratification
of norms of licence no 0210198498 dt 16-01-14
DES-1I, DGFT may kindlfy refer to the above mentioned licence
of M/S Hitachi construction. The firm may be asked to submit
fol!owmg information/clarification.
. Import item "Motor Oil” is at Sl. No. 3 & 7. The
justification for the same.
2. The firm may clarify how Motor Oil is proposed to be
imported in number when it is a liquid.
3. Complete specification and use of item no. 4,16 & 17 of

import. —
. /7\/7“‘«2«
B/C.Nayak
Development Officer
13-05-14
DGFT ( FTDO , DES-1) /% N

Deptt. of HI, UO No 3(53)/14-TSW(B) \/1/ dated j&;

-
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Time Bound

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE

DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No. 404, 4" Floor. UDYOG BHAWAN:
NEW DELHI-110011: Website: hitp://dgft.goyv.in

F No.01/80/50/00019/AM15/DES-I/ . . . Dated * °- 0% 2014

To.
M/is Tata Hittachi Construction
Machinery Co. Ltd
Rupnarayanpur, Kharagpur,
Medenipur- 721301 (WB).
Email tatzhitachi@tatahitachi.co.in

Subject:- Ratification of the norms in respect of Advance License No 0210198490 dated
16.01.2014 obtained under Para 4.7 of HBP (Vol.l}.

Sir,

Please find enclosed a copy of DHI's UO Note No.3(53)/14-TSW(B)/12 dated 27 52014
requesting to this office to get information from the firm for ratification of norms of subject advance
authorization

2. You are, therefore, requested to furnish the reguisite details/information mentioned in the
above reffered letter within three weeks from the date of issue of this letter with a copy marked to the
concerned {echnical authority i.e. Sh.K K. Tiwari, A, DHI. Udhyog Bhavan, New Delhi. Please ensure
that the requisite details/information shouid be reached to the concerned technical authority and this
office by the time specified above. failing which the application shall be liable to pe rejected without
any further notice fo you.

Yours faithfully
R
L D S

. Tt

_ {Priya Ranjan)

o Foreign Trade Development Officer

’ Tel 123061562 Ext 265

(\/. E-mail: priva ranjan@nic. |
|

Sy
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Ministry of Heavy Industries & Public Enterprises . ¢{ ju-f. /i1
Department of Heavy Industry ‘
TSW(B) Section
Subject: Application of M/S Hitachi construction for ratification
of norms of licence no 0210198490 dt 16-01-14
DES-I, DGFT may kindly refer to the above mentioned licence
of M/S Hitachi construction. The firm may be asked to submit

following information/clarification.

1. The firm may clarify how Motor Oil (item no. 15), Filter
Oll (item no. 12) and Seal Oil { item nc. 7) are proposed
to be imported in number when these are liquid.

2. Complete specification and use of item no. 4 & 6 of

import .
SN
B:.C.Nayak
Development Officer
13-05-14
DGFT ( FTDO , DES-I) ~

Deptt. of HI, UO No 3(53)/14-TSW(B) (/7. dated >_ - %
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GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.I SECTION, ROOM No. 404, 4" Fioor, UDYOG BHAWAN:
NEVW DELHI-110011: Website: http:/dgft.gov.in

F.No 01/80/50/00020/AM15/DES-I/ £/ /. Dated” « ¢ 062014

To,
M/s  Tata Hittachi Construction
Machinery Co. Ltd.,
Rupnarayanpur, Kharagpur.
Medenipur- 721301 (WB)
Email: tatahitachi@tatahitachi co.in

Subject:- Ratification of the norms in respect of Advance License No.0210198483 dated
16.01.2014 obtained under Para 4.7 of HBP {Vol.l)

Sir,

Please find enciosed a copy of DHI's UO Note No0.3(53)/14-TSW(B)/13 dated 27.5.2014
requesting to this office to get Information from firm for ratification of norms of subject advance
authorizaticn

2 You are, therefore, requested to furnish the requisite details/information mentioned in the
above reffered letier within three weeks from the date of issue of this letter with a copy marked to the
concerned technical authority i.e. Sh.K.K Tiwari, 1A, DHI, Udhyog Bhavan. New Delhi Piease ensure
that the requisite details/information should be reached to the concerned technical authority and this
office by the time specified above, failing which the application shall be liable o be rejected without any
further notice to you.

. Yours faithfully

-~ / o
e - ; [ et
f” - RE - ST
W A £~ (Priya Rafjan)
: P Foreign Trade Development Officer
Ve

Tel.:230615582 Ext.265
E-mail priyaranjan@nic.in

AN

-
—

¥
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Ministry of Heavy Industries & Public Enterprises » O
Department of Heavy Industry B

TSW(B) Section

Subject: Application of M/S Hitachi construction for ratification
of norms of licence no 0210198493 dt 16-01-14

DES-I, DGFT may kindly refer to the above mentioned licence
of M/S Hitachi construction. The firm may be asked to submit
following information/clarificatior.—-

1. Tmport item “Motor Oil” is at SI. No. 3 & 7. The
justification for the same.
2. The firm may clarify how Motor Oil is proposed to be
imported in number when it is a liquid.
3. Complete specification and use of item no. 11 of mpo\
B.C. Nayak
Development Officer
13-05-14
DGFT ( FTDO , DES-I) //«
Deptt. of HI, UO No 3(53)/14- TSW(B) dated .7 >
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Time Bound

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE

DIRECTORATE GENERAL OF FOREIGN TRADE
DES ! SECTION, ROOM No. 404, 4™ Floor UDYOG BHAWAN:
NEW DELHI-110011: Website: http://dgft.gov in

“

F No.C1/80/50/00021/AM15/DES-I/ e Dated: ¢ 4.062014
To,
M/s. Tata Hittachi Construction
Machinery Co. Ltd.,
Rupnarayanpur, Kharagpur,
Medenipur- 721301 (WB).
Emall tatahitachi@tatahitachi.co.in

Subject:- Ratification of the norms in respect of Advance License No.0210188878 dated
16.01.2014 c¢btained under Para 4.7 of HBP (Vol }).

Sir.
Piease find enclosed a copy of DHi"s UO Note No.3{(53)/14-TSW(Bji11 dated 27 52014

requesting to this office to get information from the firm for ratification of norms of subject advance
authorization

2. You are. therefore, requested to furnish the reguisite details/information mentioned in the
above reﬁe;’é’d letter within three weeks from the date of issue of this letter with a copy marked {c the
concerned technical authority i.e. Sh.K.K. Tiwari, A, DHI, Udhyog Bhavan, New Delhi. Piease ensure
that the requisite details/information should be reached tc the concerned technical authority and this

office by the tme specified above, failing which the application shall be tiabie to be rejected without
any further notice to you.

Yours faithtuliy,

P > .; : Y
e 7 —  (Priya ﬁ'gn;am Y
N Foreign Trade Development Officer

Tel 23061562 Ext 265
E-mail' priva ranjan@mic in

TN
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Ministry of Heavy Industries & Public Enterprises <64 /¢ /E'M v
Department of Heavy Industry
TSW(B) Section
Subject: Application of M/S Hitachi construction for ratification
of norms of licence no - 0210198878 dt 16-01-14
DES-I, DGFT may kindly refer to the above mentioned licence
of M/S Hitachi construction. The firm may be asked to submit
following information/clarification.
1. Import item “Motor Qil” is at Sl. No. 3 & 7. The
justification for the same.
2. The firm may clarify how Motor Oil is proposed to be
imported in number when it is a liquid.
3. Complete specification and use of item no. 16, 17, 30 &
34 of import.

/

L4

L
~ B.C.Nayak
Development Officer
13-05-14

DGFT ( FTDO , DES-I) L s
Deptt. of HI, UO No 3(53)/14-TSW(B) u dated > j‘ffg

N
N




T evin
Ll i

[

Zl

o
<

-~

>

2 T
ol

daee
cE

!

[t
o




N\ &

EY e Lcq-celly

Time Bound

GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE

DIRECTORATE GENERAL OF FOREIGN TRADE
DES | SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN
NEW DELHI-110011: Website: http:/dgft.gov.in

F.No.01/80/50/00050/AM15/DE S~/ J/O; Dated: ¢¢ 062014

To,
M/s. Tata Hittachi Construction
Machinery Co Ltd.,
Rupnarayanpur, Kharagpur,
Medenipur- 721301 (WB).
Email:tatahitachi@tatahitachi.co.in

Subject:- Ratffication of the norms in respect of Advance License No.0210200155 dated
18.02.2014 obtained under Para 4.7 of HBP (Vol.1).

Sir,

Please find enclosed a copy of DHI"s UO Note No0.3(53)/14-TSW(B)/10 dated 27.5.2014
requesting to this office to get information from the firm for ratification of norms of subject advance
authorization.

2 ou are, therefore, requested to furnish the requisite details/information mentioned in the
above reger:éd letter within three weeks from the date of issue of this letter with a copy marked to the
concerned technical authority t. e. Sh.K K. Tiwari, IA, DHI. Udhyog Bhavan, New Delhi. Please ensure
that the requisite details/information should be reached to the concerned technical authority and this
office by the time specified above, failing which the application shall be liable to be rejected without
any further notice to you.

Yours faithfully.

G u/ = %/049/}‘

{Priya Ranjan)

/i 7\ Foreign Trade Development Officer
7 ‘ Tel..230615562 Ext.265

E-mall priva ranjan@nic.in
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section
Subject: Application of M/S Hitachi construction for ratification
of norms of licence no - 0210200159 dt 18-02-14
DES-1I, DGFT may kindly refer to the above mentioned licence
of M/S Hitachi construction. The firm may be asked to submit
following information/clarification.
1. Import item “Motor Oil” is at SI. No. 4 & 8. The
justification for the same.
2. The firm may clarify how Motor Oil is proposed to be
imported in number when it is a liquid.
3. Complete specification and use of item no. 19 of import.

)

B.C.Navyak
Devetopment Officer
13-05-14

DGFT ( FTDO , DES-1) | |
Deptt. of HI, UO No 3(53)/14-TSW(B) (2.2 dated 23 j»@
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Putzmeister concrete machines for
ratification of norms of licence no 1710005700 dtd 18-02-14.

DES-I, DGFT may kindly refer to the above mentioned Advance
Authorisation of M/S Putzmeister concrete machines . The firm
may be asked to submit following information.
1. Specification of export product with catalogue.
2. The dimensions of plates like item no 21,28,37,38 etc.
3. The firm to give complete technical name with
specification of items proposed for import in stead of part
no. For example item no 11 and 13, 16 etc- LL FORM A,
item no 22,23, 29 to 31,33 etc- weld in bush etc.
Similarly HY-CYL is at item no 6 to 10. The firm to give
specific use of items proposed for import with complete
specification and not part number.

The above issues with the approval of competent Authority.

Development Officer
07-05-14

DGFT (, FTDO, NC-1, DES- 1) |
Deptt. of HI, UO No 3(64)/13-TSW(B) U  dated |1 /()2/0’“1
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry
TSW(B) Section

Subject: Application of M/S Putzmeister concrete machines.for
ratification of norms of licence no 1710005699 dtd 18-02-14.

DES-I, DGFT may kindly refer to the above mentioned Advance
Authorisation of M/S Putzmeister concrete machines . The firm
may be asked to submit following information.

1. Specification of export product with catalogue.

2. Item no 41 is in fraction with units in number. This needs
clarification. The firm need to submit justification of
quantity of import.

3. The dimensions of plates like item no 36 to 40 etc.

4. The firm to give complete technical name with
specification of items proposed for import in stead of part
no. For example item no 9 and 11- LL FORM A, item no
17 and 18, 21 and 22- weld in bush etc. Similarly HY-CYL
is at item no 7,8, 47. The firm to give specific use of
items proposed for import with complete specification
and not part number.

The above issues with the approval of competent Authority,

L

Nayak
Development Officer
07-05-14

DGFT (, FTDO, NC-I, DES- I)
Deptt. of HI, UO No 3(64)/13-TSW(B) ~ dated /% /'S ) |
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No. 23(5)/2014-chem

To
M/s
l'\[of
IMT

Subject : Application for grant of a

Catalyst of different si;

Adv. License No
8510380064 dated 21.02.201

No. Name of import item ‘
|
\
!

Qi
P

?J\\/ " \ j: - 0
4 S }(\‘ ¢ L‘ \
R
- - (GOVERNMENT OFI W s b
e - Office Of The Dev e]oqment‘C missioner

12

063802-6, Extn-

4,

(Micro, Small & Medium Entreprises;
Ministry Of Micro, Small & Medium
Entreprises
Nirman Bhavan, (South wing), 7°
Miaulapa Azad Road,
New Delhi- 110 011.

11230622135

rloor,

FAX: -

d

aied 29.04.2014

ance license for manutacture of Automobile Exhaust

: 0510380 (1), 6510380001, 05103850002, #510380003 and

of above wdvance bicense.

Lo Automodiie Exheust

V. app‘ied per one plELt‘ of Export |
roduct Automobile Exhaust Catalyst.

| Wastage
; claimed

Of different sizes,
o

Cuarm substrate ‘ nil
- .»\mmomum Meiatungusiate i As perthe cp\cmL reqwrgmﬂu | 6%
i : ! .
| ‘ I = 6% approx ! |
Uy T Tanium Diovide T As per the specific reauireren ey -
L3 | Titanium Dioxide i As per the specific requirement 49, ;
: L(THO2-W03) ; - 4% approx
P PLuodox, AS20 (5102 i Ranging from $7-1164 onh | Not known
. i )
{, | —_ —— ]
P A f Vanadyvl Oxalate Solunion - Ranging from Not krown
i ‘ N

Oun preliminary examination of the applications, It is ohserved that unit has not provided sufficient details:

as such it may be difficult (o offer the comments. To examine these cases in details. 1t 15 reguested w provide

feliowing information at the earli

21 [”18?5\_

S p—
4y Authentic technical Hiterature’
b Step-wise manufachuring pi

each step of the manufucturing

ot fintshed
ol rany paterial

nroduct and raw mareria

Prerement.

charged. recovered and consumed 1o

PT.Q
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@
.
¢) Percentage puniy of the chamicals used o manufacturing process.
dy Analvtical reperts of finished fs a5 well as for raw material.
€) Step wise perceniage of wastage im ohed for eachiiem with proper justificat:on

f) Packing labels for each specified export product meiuding trade mark and procuct name

g) Consumption data of rnported and indigenous inpuls used for manufacture of export product queniiny-w ise

certitied by CArexuise department for the las

<

< 1

(FETFT U5
TIES Heyw (TEaEe

L
Copy 01, Shri Priya Ranjan, Forgign Trade Daveiopment Cfficer, DGFT (DS
Civision) - w rt. their U0, No. : 01/80/050/570-572/AM-14/D=S-1/dated
07.03.2074 for information plsase
2. Assistant Director (Mech) O/o DC MSME- for information pleass i

(SEIHTA TEF)
FTEF @ FErEa)



totlowing information ol the earliest please:

‘a) Authentic technical Hiterature catalogue in support of finished product and raw material requirein

by Step-wise manufacturing process showing Jenils of raw material

each step of the manufacturing in terms of guaniin.

M ——————m
v
- , 2 : ‘
P Lonen
, o () Sm Ty A
(57E iR . I - - IGOVERNMENT OF IND!-\)
H=Caee FEFT (. 7 T8 5T TuS ) T TR ny - Office Of The Development Commissianer
e, m'i’q T S SEe, (Micro, Small & Medium Entreprises)
R Sae, (e S Ministry Of Micro, Small & Medium
HER AT U 3N AR Entreprises
ST STEE TR, 7% Reet-roon Nirman Bhavan, (South wing), 7 Floor,
Maulana Azad Road,
New Delhi- (10011,
Ph. EPABX-23063800. 230063802-6. Extn- 2433 FAX: - (91-11)-230622153
No. 23(5)/2014-chem dated 29.0£.2014
To,
M/s Johsons Matthey (1) Pvt. Ltd.,
Plot No. 12, Sactor -3,
IMT Manesar, Gurgaon-12203506
Subject : Application for grant of agsance license for manufacture of Automobile Exha
Catalyst of different sizes.
Adv. License No : 05103806000, 05103800601, 0510350002, 0510380003 and
031138004 dated 21.02.2014
Sir
DGFT has torwarded above applications for fination of norms unaer Para 4 7 of above advarce license
2 You have applisd for foliowing impont items o menufacture the export product 2. Auromobile Exhainst
Caralyst of difterent sizes
. S.No.  Mameof import item Qry. appl;(:& -per one piece of Export . W asmce
‘ Produetl Avtomobile Exhaust Catalyst. ' claimed
| | Of different sizes. |
Pl eramic substrate 1 ‘ nil \ =
2 L Ammonium Metar mmmtat\, As per the specific requirement F6% \\ -
+0% approy ; j
3. Titanium Dioxide As per the spectiic requirernent P10 |
(TIO2-WO03) — 105 approx i i
4. P Lodox, AS30 ?QEW\ Ranging fram 871164 ams TK of known
5. I Vanady] Oxatate Solution Ranging from 730475 ams T ; Not known
| i :
! |
—_— _—— J— -
3. On preliminary examination of the applications. it is chserved that unit hus not pravided sufticient detaiis;
as such it may be difficult to offer the comments. To examine these cases in deia’ls. it 15 requested o provide

9']‘_

charued, recoverad and consumed 1



Copy o1, Shri Priya Ranjan, Foreign Trade Development O

e

¢} Percentage punty of the chemicals wsad inp
d) Analytical repoits of finished goods as welf as for raw material.

afacturing process

2 invehved for sach item with proper jusutication.

(483
—
V3
|54
50
o]
g
o]
1ty
=
(s
7]

'
i3]
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«“

(Cise department for the last 2 years,

LS VY SR S TroeT

A

of imported and indigenous inputs used for manutacture of export product quantity -wise

Peget

(ST TToF)

N —_
Toids [haUe i{Hidd )

-

=iy

icar, DGFT (DES-
Civision) —w.r.t.. their U.O. No. ; 01/80/050/570-572/AM-14/DES-I/Galed
07.03.2014 for information please.

2. Assistani Director (Mech) O/c DC MSME- for information please.
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I cil A\
{("RE S ) i ‘ l e (GOVERNMENT OF [\DH)
o7 amgsd (. 7Y O wEe =H) T T FHHE Office Of The Development Commissioner
s, 7Y 09 TET SO T, {Micro, Small & Medium Entreprises)
S A, (T e e Ministry Of Micro, Smafl & Medium
T3 Reb) e Ty ZEH Entrepnses
TEE ST UE, 7% EEe-noon Nirman Bhavan, {South wing), 7" Floor,

Maulana Azad Road,
New Delhi- 110 811,

Ph. EPABX-23063800. 25063802-6, Extn- 2435 FAX: - (91-11)-23062215

No. 23(5/2014-chem v dated 28.04 2014

To

M/s Johsons Matihey (1) Pvt. Lid.
D!of No. 12 Sactor -3,
iMT Manesar, Gurgacn-122050

Subject : Application for grant of adfance livense for manufacture of Autoniobile Exhaust

Catalyst of different si

Ady, License Mo 051038?)000_. 0510386001, 0510380002, 0510380003 and
031038004 dated 21.02.2014.

Sir
DGFT has forwerded -above applications for fixation of norms under Para 4.7 of ebove advance toense
You nmve appliad for folleswing import hems 1o manufacture the excort product el Automobiie Exnaust

5
2 {
Caralyst of d

Wastage
claimed

S.No. | Name of import item i Quy. applied per one piece of Export
Product Automobile Exhaust Catalyst.
: Of different sizes. i {
it Ceramic substrat ! nil AN :
P 2. Ammoniwm Metatungustate | As per the specitic raquirement 6% ; \\/
i - HYy i; pro\ |

I 3. Titanium Dioxide As [‘: tlie \peqm reguirement " 4%
' (TIO2-W03)
1. Lidove ASA0 (8102, Irom §7-1164 gms i Notknown
i !
3 CVanady i+ Oxalate Solution g from 232475 gms | Not known
! ! |
|
3. On preliminary examination of the apphcations, it is observed that unit has not provided sutlicient deruils;

as such it may be difficult to offer the comments. To examine these cases in details. it is requested o provide

toliowing intormation at the earliest please:

a) Authentic techrical Hiterature catalogus in support of finished product snd raw materind requirenient
b) Step-wise manufacturing process shenying details of raw meterial charzed. I'CCO\eud and censumed 1o
each step of the manufacturing in lers of Guantity.
PO



IS Y

e
¢} Percentage purity of the vhemicals used in manufacturing procsss.
dy Analytical reports of finished goods as well as for raw materal,
2) -astane invoived for each 1tem with proper justification.

f) Packing labels for eact specified export product inciuding trade mark and p:‘odum name.
g} Consumption data of imported and indigenous inputs used Yor manufacture of export product quantity-wise
certified by CArexvise department for the last 2 vears
- :; :

PE

(FIIHIY TI5F)
TEEH A US (TS

o
Copy to:1. Shri Priya Ranjan. Foreign Trade L)E'V\_\OQTC: Cificar, DGFT (D=S-i
Divisiony —w.ri. their U O, No. : 01/80/050/5 73/AM-14/DES-I/dated

07.03.2014 for information clease.
2. Assistant Director (Mech) O/o DC MSME- for information pleese. !
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Ph. EPABX-23063800

No. 23(5)/2014-chem

TF‘J, T § AT 11001

-/

(GOYERNMENT OF INDIA)

Office Of The Development Commissioner
{Micro, Small & Medium Entreprises)
Ministry Of Micro, Small & Medium
Entreprises
Nirman Bhavan, (South wing), 7" Floor,
Maulasa Azad Road,

New Delbi- 110 011,

FAX: - (91-11)-23062215

e

TeD T ZEA

=

. 23063802-6, Extn- 2433

date

dLu

ad 29 04 2014

To,
M/s Johsons Matthey (1) Pyt Ltd
Plot No. 12, Sector -3,
IMT Manesar, Gurgacn-122030
Subject : Application for grant of ageance license for manufacture of Automobile Exhaust

Catalyst of different siges.
Adv. License No : 0310380000, 0310380001, 05103806002, 0510380003 and

131038004 dated 21.02.2014.
Sir.
DGEFT has forwarded aboy e apphcations for fixation of norms under Para 4.7 of zbove ad license

N

LA -~ T
e hane applied for

Catalvst oV ditferent sizes.

' S.No.  MName of import item Qt\ apphed per one piece of E Xport | Wastage
; 3 Product Automobile Exhusust Catalyst. | claimed
i Of different sizes, o L
Pl - Ceramic substrate 1 | nil
| — i S S —_— t
i 2 As per the specific requirement 6% / \ .
i A% approx She
L 1 o ) b Approx B o J
"3 } Titanium Dioxide [ As per the specific requirement | +%0
(T o \‘\ 03) 1Yo approx i
i‘ 1 | Ranging frem 87-1164 gmis | Notknown
‘ i h \ .
| | ;
[E— [ - L,f,, - ! ———
R CVonadyl Oxalate Solution ! Ranging frem 232-475 oms | Not known
! ! i - ‘
! i ! ‘
5. On preliminary examination of the applications, it 1s ehsersed that wnit has not provided ~ufficien details:

as suck 1 omay be difficult to offer the

pal

followin

—_—

al

Authentic technical literature ‘catlogue

coinments. To examine these vases in details, it is requested w0 provide

mformation at the earliest please:

by
i<hed

insupport of fin product and raw material regquirenion:

recorverad ard consumed in

by Siep-wise manufacturing provess showing details of ran matenal charged,
each step of the manufacturing 10 Wnils of quantity,

PT.O



i S remin o0, LR N Y & 4

: ACIuring procass
hed goods as w—‘-ll as for raw Imaer;

olved for each item with proper justification.
export product including trade mark and product name.

g} Consumption data of imported and indj geqahs inputs usad for mapufacture of export produel Juantity-wiss

certified ov CA2xeise department for the last 2 vears.
(SZI=RT Uiom)
TEEH [ s (Taae
i\ ,//l‘
Copy 101 Shri Priya Ranjan. For Trade Development Officar, DGFT (DES-!

0
m
o

o

21an
Division) —w.r.t.. their U.O No :01/30/050/570-574/AM-14/DES-/d
07.03.2014 for informatior. please.

2. Assistant Director (Mech) O/o DC M3ME- for information pizase. !
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SeTAl A 118, A3 "Wea-1toon

Ph. EPABX-23063800, 2

No. 23(5)/2014-chem

To

Jis Johsongs Matih
.Dio No. 12, Sector
iMT Manesar, Gurgacn- 122050

ey (1) Pyt Ltd.,
-3,

Subject : Application for grant of a
Catalyst of different sizes.
Adv. License No

. aa
' ?(‘l ( 83?, w RERSL20 glq) FT T . -

3063802-6., Exin-~ 2433

031038004 dated 21.02.2014,

Sir,
DGFT has forwarded above applications for fixvation ¢f norms under P:
h You hzve applied for llowing tmport iwms 1 manut

Calnivst of different sizas.

{GOYERNMENT OF INDIA)

Office Of The Development Commissioner
{(Micro, Small & Medium Entreprises)
Ministry Of Micro, Small & Medium
Entreprises
Nirman Bhavan, (South wing), 7" Floor,
Maulara Azad Road,

New Delhi- 118 011.

FAX:-(91-111-23062215

ance license for manufacture of Automobile Exhaust

: 051038}) (0, 6310380001, 0510380002, 6516380003 and

o zbovea advance license.

or Les Auiomobile Exhaust

i Name of import item
|

P Quy. applied per one piece of Export | \\as_t_:]gf‘i

! ' Product Automobiie Exhaust Catalyst. | claimed
; o o ‘ Of different sizes. L { s
vl } Ceramic supstrate i | nil .
R ; Ammonium R‘Ietataﬁfg_us?;be'TA\ per the speciﬂa FG&, Vremieni S \ -
! .+ 6% approx : 3
by M-_—\’ Titanium Dioxide : As per the ﬂpecmrﬂt regt Vrement i"ﬁi o
| (TI02-W03) | = 4% approx ‘
b Ludox, ASI0(SIOY) [ Ranging from §7-116+gms | Notknowr |
|
s T anadyl Oxalate Sollﬂiifh:rrr#”l'{anglng from 232-175 ums o FNOUknow
!

On preliminary

as such it may be difficult to offer the comments. Te exannine

fellowing information at the earliest pleas

Authentic technical lieramure’c

each step of the manufacturing in ter

examination of the applications, it {s 0b-

&
by Step-wise manufactur; 1:’ process sho

erved that unl

these cases i

n support ot Fnshed ”[’OLUkI

wing details of riw material charged.
ns of q'l;mut\

t has not providad sutficient details;

n details, it s requested 1o provide

ANG W AT fequiTe St

reconered and consumed in

P.T.O



=]
¢} Percentage purity of the che s usad in manuiacturing process.
d) Analytical reports of finished goods as weall s for raw material.
&) Step wise percentage of wastage involved for each tem with proper Justifivation
f) Packing labels for sach specified export product meiuding trads mark and product rame.

Consumption data oi imported and imndigencus inpurs used for manufacture of export product Quantity -y +¢

4[]
—

il

certified by CA eviise department for the last 2 vears.

7 it
-

(CEEEIEIRSIEER)
FEIET ouUw (TEET-

-~

(e
-
Copy to:1. Shri Priya Ranjan. Foreign Trade Development Ciiicer, DGFT (DE
Division) —w rt. their U.C. No. : 01/80/050/570-574/AM-14/DES-I/daisd
07.03.2014 for informetion please

2, Assistant Director {(Mech) Oj/o DC MSME- fer information please. !
Cx.}_\l ke

(GO GicH)

\ T [[oH (TR )
s
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GOVERNMINT 0= INDIA N
MINISTRY OF COMMERCE & INDUSTRY U
DEPARTMENT OF COMMERCE \
DIRECTORATE GENERAL OF FOREIGN TRADE § NO Q 'Sg
DES | SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN: =)o -
NEW DELHI-110011: Website dgft gov.in b L8 201
FNG.O1/R0/50/4 1/AMI5/DES.Y/ 2 L AT Dated : o v ) 0 il
To
M/s viay Tanks & Vessels Lumited
Vadodara-Ahemdabad,
vadodra-391780
v 8 Sankarda
{ B mal selvan@vijaytanks.com)
Subject Ratificatton of the norms in respect of Advance licence No. 3410039435 dated
06.03.2014 obtained under Para 4 7 of HBP (Vol 1)
Meeting No. 09/15  Date: 22.07.2014.
S,

Please refer to your letter dated 20.06.2014 on the above mentioned subject. The matter has
peen considered by Norms Commiittee - I It is requested to furnish information / details only in respect
of the point which has been tick below.

Export Items

1 Mode! number, technical specification and specific quantity-both in terms of number (if any)
and/or weight, of each export product {(Appendix-33 of current HBP refers).

2. Detail technical note on manufacturing process including the relevant flow sheet

Detail tecnnical drawings with dimension of each export product, Catalogue, if any, may alsc

Ui

be furnished.
v 4. Weght of each Export Product.

Y weizht of each of the imported and indigencus input, separateiy for each product, for ths
purpose of material balancing. Net weight {Gross weight minus wastage) for each imported
and indigenous input in the export product may be indicated. Net weight along with detatis of
other imported input to be ysed in the resultant product and sought to be imported/procured
from saources other than the license, if any, may also be indicated.

Import items

& Intormation about the inputs required per unit of the resultant product as per Si.No.i of
Appendix 11A appearing in current HBP {Vol.l) separately for each product. ]\/ -

Components

~d

Techrical characteristics / part numbers, if any.

8 Assembly drawings / diagrams of the resultant product showing placement and exact usc of
comiponentsin the export products(s)

9 Bifurcated guantities of components to be accounted for in the resultant product and the
requirement of companents as spares.

Raw Material f Consumables



3.

13.

)

Size and spechication including giade, composition, range, thickness etc. of the items

proposed for import

Detailed caltulation as to how the guantity of raw material proposed for import has been
arrived at, including the net welght ot components 1o be manufactured out of these importeq

materials. wastages claimed at each stage of manufacturing with complete justification and

supportad by documentary evidence/drawings etc
Sheet fayout diagram of the material indicating the wastage during blanking

Cross Sectional Diagram of export product with calculation of raw material requirement
and the weight of the Cable in Kg per Km Copy of relevant Naticnal / Internationai
Standard/ buyer’s data sheet may also be furnished.

Woelght 0t steel which requires imported weiding material, giving break-up of

. Steel Plates / Sheets upto 30 mm thickness.

I Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness.
il.  Steel Plates / Sheets more than 70 mm thickness.

Iy Others e.g. Flanges, Pipes, Tubes, Bars / Rods, Castings / Forgings etc.

Particulars of the lLcenses obtained in the past and ratified by ALC (with or without
madification} for the same export praduct covered under this application, in view of Public
Notice No. 48 dated 14.11.2002.

It is not clear from the details given in application for the Advance Authorization mentioned above

to whether it is a case of Physical exports or Deemed exports. If the same is Deemed Exports.. In
case of deemed export complete relevant information and documentary evidence namely, name
cf nrolect authornity, main contractor, sub-contractor, relevant Para of FTP, PAC etc may be
furnished. Further, if the supply is against Invalidation letter 10 an EPCG license, the foitowing
details may be provided:-

n EPCG licence number and date

(i) CIF value of the licence.
(i} Whether this licence was issued under Zero duty or 3 par cent Scheme.
(v} Custom duty saved amount.
{vi Progucts to be manufactured
(vi]  How £PCG licence holder intends to discharge the EO against the EPCG licence
Any other information: As per ent losed copy of DIPP U .C.No..12/104/2014-TSW/68 dated

W

gated 22.07.2014.

Thne information called for must be submitted within three weeks trom the date of issue of this
letter The information may ke directly sent to: [Shri Parveen Sharma, DDG Norms Commiitiee-t,
Room No. 302, DGFT, Udyog Bhawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.
23061562/ext.146, Mobile: 9871178714] and copy of the same must be endorsed to the
echnical authority mentioned below:

ShreSushil Kumar Jain, DO, Department of Industrial Policy and Promotion,

Room No 4294, Udyog Bhawasn, New Delhi 110011, Ph. No. 23010221

Extn 3318 (I to N)

Yours faithfuliy,

Y

P s
/ / 5*‘ /
: o

}\'/ ! Tiya Ran

Foreign Trade Developmem Officer
For Director General of Foreign Trade
Tele. No. 23061562 Ext. 265

E-mail- priva.ranjan@nic.e

f/(f %


mailto:parveen.s@nic.in,

LT nDIe LR o '(f‘-(]lnll’(:d poer wuni of the resuliant LroGuct as oof

TIME BOUND
STANDARD DEFICIENCY LETTER
INTYI

SOWEIRINRAENT O
’ fRC

SR R
LY AN

HINY

goa sinolDES Jated

of tie norrs ! respect of Advance Licence NG
ard yno 1 cence Noj dated [Click here and type [weence Date! obtamed

Vi
ST
B Wi

TS BN Date

CUAGVANCE roonss forwardoo oy thoe JUA undorn e fie

e : sy ros office fer rantearon of nonns Tho maller has opeen

SRS AR it is requested to furnish mnformaticn i details only in
Caueit nas poen ek midrked below

myterms of numbor o

noand spechc guantity bot

Al
grioat cact axaort product {Appandix 33 of curront HEBE mices

olo enomanuactnng Lrocess meluding the relevant tiow shoot

Tonourn G SIVANOS wth

. . PN - ~ - Soa4. 4 i - R
a MR 2acn o Cloovedl 3. Al [RAPS
amension of cacn export product, Catalogue. 1f any may

; f o
: EICHS LS ROV IR S FSIF i
' SN UGS v RN
i L T LRDON pranunt S RO AN
Lot N S R s [P PR I DN
E ] i VRIOUSCO B G SLSDAUDT Gt 300G o o

TUmR s e fany

16 corrent HBEP Vol ) separalety for each produc

Sproaners

DIy oonai Sy

part aumbers f ary

sommgrams of e resultant prodect showing nlacemoent and Cxact asoe

P T L SN T
RN VN T NS0 EF IOt

SuEatlos Y Somnoaenis o boaccounies for i the resaltam prodact andh e
N




ity of raw materal proposed lcoimpaen has bean

s compenonts o bo nmanufactured out of thoese
£

2y
HESIaN

ot

cenmed al cach stage of manufactunng with comploie
i o dosamentary evidenceddravings olo
g ey o ihe matenal sndicating the wastagoe duning blankey

EDTRER i):;ag:'mt. o exoort praduct with calcdlation of raw matenal reguiremaent

G Kg oper Kmo Copy of reievart Nationa' ¢ Intarm

1manag:
» o furmishoo

o~

caures imponted welding matenas giving broak up of
Lo 30 mm ihicKness

en Suommehickness ana upte ST e o<
e e

eyt

neoaeials givenn apphcation for the Advanco Aathorzation mentoned

i s a case of Physical exporls or Deomoed exports the same 1s Doomed
v ec mtormneatior aiongwitn refovant documents boe furnisned o tis office

e osapply s against Invalidation letter to an EPCOG Gcence. the ollowing detaills
ovided

CoUL L neeen numhor and daste
) U R ST :
' NS ACRP SSUCC undor Sere duty of B ooer cont Seremo
Wi b i

Pt
(9391

todd vt three wooks rom o

inle of ssuc of this
|Shri Parveen Sharma, DDG Norms Committee-t,
Lszyoq Bhewan New Deihi. E-mail: parveen.sgenic.in, Office Tel.:

98717787147 tna ooy of the samo must be ondorsed to he echnical
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S5 A% Puada, Assit Direclor, BC (MSME}, 7" Floor Nirman Bhawan, New Deihi.

won Ashia Mangis, noml Director. D/o Information & Technology, CGG. Complex. N.D.
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Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 22072014 - Case No. 36/3/880 (MY Vijay Tarnk & Vessehy Limited)
iAdvance Authorizativn No, 3410830435 dated 06.03.2014H

R W

Fareoaubmited by vide ten leter dated 207
cerused :nd ey may be asked o submint the 1ollowing infory

Lo AS per apphicavon. et weluht of 2 Noso ol CoRNe Jroms is 11402532 N1 whereas,

new e tof twoequipment has been inldicated as 1107.985 MT and ihe same

pe
¢
[
Z

Al ' irarral caleri] il chasT o
— i1 [TIACTids Cdid Lll:-.lli-n sOTet o
;
OC COrTeciva
A . . . . -
2. IMPOrT ITRMS dnd guanln o1

sctof S No 403 00 & 14 of

e
4
-
(28]
bacms
=
el
Kl
"
)
—
=
ot
(o]
(4
-

Norms Committee |
DIPP No. 127102207 4-TSW 48
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Government of India
Minmistry of Communications and Information Technology
Department of Electronics and Information Yechnology
Electronics Niketan. 6. CGO Complex
New Delhi-1 (0003

Sub: Ratification of norms in terms of Para 4.7 of HBP. (Vol.l) in respect of Advance
Authorization No.0510381100 dated 6.3.2014 issued in favour of M/s. Magneti Marelli UM
Electronics Systems Pvt. Ltd, Gurgaon.

Reference in invited to DGFT 1.D. No, 01/80/0530/65/AMISDES-1/42 dated 16.4.2014 vide which
cominents of this Departiment have been sought on the above mentioned application of M/s. Magneti
Maretli UM Electronics Systems Pvt. Ltd. New Delhi for export of “Automobile {ginition lock for two
wheeler.”

2. The FOB value of export is Rs.. 46.060.198 90 (UIS§ 731.695.00)) and CIF value of Import 1s Rs
23,039.099.00 (US$ 365,991.00).

3. The application has been examined in the Department of Electronics and Information Technology
from technical angle.. This Department recommends ratification of norms.of advance authorization as
T —,— -

follows: - ,
!
). Import itern at S.No. 1-10, 13 On net to net basis with accountability clause with
} and 15— 20 “Nil wastage
N 4 SRR : . .
oo ii). Import item at S.No, 171,12 & 14 As applied for by the party including 2% wastage
NS
2 I
DN
R 4. Since the export product pertains to the automobile sector, DGFT may seek the comments of
/ concerned Ministry. if required.
¥
-‘\///
-}
: X
Qr\" {Asha Nangia)
Rae Director
U/%g\m Tel. No.24301268
p

Shri Priva Ranjan, FTDO, O/o DGFT, Udvog Bhavan, New Delhi
’/\’,DIT U.0. No. W-27/18/2014-iPHW dated 22.8.2014
22

!




Department of Industrial Policy & Promotion ‘ A
(TSW) ~

NC Meeting dated 10/06/2014 - Case No. 55/3/80 (M/s Omega Icehill Pvt. Limited)
(Advance Authorization No, 0510381107 dated 06.03.2014)

Firm may be asked to submit the following details:

1. Information in respect of SI. No. 3, 4, 5 & 11 of Standard Deficiency
Format, export product wise.
2. Quantity of export item in Nos. also in addition to 1ts weight.

Norms committee may take a view

e
/ - F{/:TG Gl
(S. K. Jain)
Development Officer
Norms Committee 1

DIPP No. 12/81/2014-1TSW/96  dated 10/6/2014
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DEPARTMENT OF INDUSTRIAL POLICY & PROMOTION (not sent)
(TSW Section)
Subject : Advance Authorisation No. 0710102742 dated 10-03-2014, in favor of
M/s Trelieborg Industrial Products India Pvt. Ltd., Bangalore.

Ref.. : DGFT U.O No.01//80/50/74/AM-15/DES-1/102 dated 24-04-2014

The case has been examined and the wastage claimed by the firm is reasonable on the
basis of designs / photographs enclosed and manufacturing process involved. Accordingly the
following norm is recommended -
Export item and Quantity : As per application (total weight — 65,156 Kg)

Item recommended for import :

S.NO | Description of the item L Quantity (Kgs) |
1. | PA66 30% GF Black Color, UL-94-VORate ‘ 21553.630 |
| | Grade : GRPA-630 B | N
| 2. | Silicon Rubber TMC-8750 Black L 39998.730 !
! 3. OnFlex S FR50A-351831 Deep Black | 2583.360 I
| 4 | OnFlex S FR60 A-351846 Deep Black J 7483.850 |
\
\ &
(NA
SR. DEVELOPMENT OFFICER

07-08-2014
Ms. Priya Ranjan, FTDO

DGFT (DES-I)

L

N

Copy for information to .= Shri S.K. Jain, DO
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REY:

Department of Heavy Industry ("9 ) '“{//‘Li .
TSW(B) Section '

Subject: Application of -M/S Clyde Bergmann India for ratification of

norms of licence noBW
S = LR, Sy 9200 i

DES-I, DGFT may kindly refer to above mentioned licence of 7,
M/S Clyde Bergmann India. The firm may be asked to submit ~ 7~
foliowing information.
1. Catalogue/ write up of the export products along with specific
use .
2. List of items covered under item no 7 of export.
3. Write up & use of item no 7,12,25,30,63 to 65,67, 78 to 80
of import along with placement in the export product.
4. Sino4,5 & 11 of SDL.

The above issues with approval of IA(KKT)

B C.Nayak
Development Officer
08-08-14

DGFT, FTDO, DES-I
Deptt. of HI, UO No 3/104/CLYDE/14/TSW{B)dated
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o RO VAL \4 ey
Government of India i %1}{14' {
Ministry of Chemicals & Tertilizers L

Department ot Chemicals & Petrochemiculs

oSk

Shastri Bhawan, New Delhi-110 001
Dated. the ¢ 7 August. 2014

OFFICE MEMORANDUM

Subject : Advance Authorization Application from M's. Poly Medicure Ltd. for the
import of raw material against the export of Guedel Airwayv. (Advance
Authorization No. 0310388332 dated 10.06.2014)

The undersigned is directed to refer to DGFT U.O. No. 01780°50/000193- AM3/DES-

171335 dated 21.07.2014 on the subject mentioned above. The proposal of the firm has been

examined in this office. The Department of Chemicals & Petrochemicals recommends the

present Advance Authorization Application on the tollowing basis:-

1 Item to be l-ixported I Quantity
. w - Guedel Airway | -1 No.
= I;f N . Raw-material recommended to be Imported ' | Quantity
: I;"' N . 1. Relevant HDPE / LDPE Granules i 1.05 kg / kg content |
2 5 | in the export product |
A / 2. ABS Resin' 7 Granules -do- |
{73 Medical Kraft Paper (Medical Grade GSM 100 + As per Packing |
| 40%) ; Policy
| 4. Polyester Poly Laminate Film / Soft Blidter Film -do-

This issues with the approval of competent authority.

. [ R I >
i “__):“\_«,/.../ ]

(Dharam Viry :is+="
Section Officer
. Tele:- 2338 2575
Ms. Priva Ranjan,
FTDO. (DES-I).

O'0 DGFT. Udyog Bhawan A
New Delhi- 110001 <1



Department of Industrial Policy & Promotion
(TSW)

NC Meeting dated 02/09/2014- Case No.25/12/80 (M/s MVS Engineering
Limited) (Advance Authorization No. 0510389934 dated 24.07.2014)

Firm may be asked to submit the following information:

1. Use of 2 Nos. of Screw Compressors (import item No.1) in one
Nitrogen Generator
2. Basis/justification for requirement of 6 Nos. of Air Separation
Membrane (lmport item No. 2) for manufacture of 1 No. of
1400 NM?*/Hr. capacity Membrane type Nitrogen Generator of
purity 93% , supported by documentary evidence.
Norms Committee may take a view A{; — =
(S. K. Jain)
Development Officer

Norms Committee I
DIPP No.12/120/2014-TSW/131 dated 02/09/2014
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Department of Industrial Policy & Promotion ¢ LT

(TSW)

NC Meeting dated 02/09/2014 - Case No. 26/12/80 (M/s MVS Engineering
Limited) (Advance Authorization No. 0510389933 dated 24.07.2014)

Advance Authorization may be ratified as per General Note- 4 for Engineering
Products.

Norms committee may take a view

- -
/’\4’. —/’—C.::-\\

(S. K. Jain)
Development Officer

-~

Norms Committee 1
DIPP No.12/120/2014-TSW/132 dated 02/09/2013




\‘\;11@1‘

Oftice of the DevelopmentContnussi
Aiero smali & medivm Enterprises

MECHANICAL DIVISION

SO2STH201E-ME

Subject: Ratificauon of Normy in respect Aureratt Parts apainst advance
authorization no 671008818 dated 14.3.2012 1n respect of M's Pranita Engg
Solations Pyt Lad.

As per the reply and as per advance authorization no. 0710084372 Di:02.12.11
the norms mav be fixed as follows:-

e Sno I of import item may be allowed as 20128.64 kg after aftecting 13%
recovery tfrom scrap. { Details attached as annexure A).

This issue with the approval of Director (ME) .

(K.S.Sodhi)
AD (ML)

Shri Priva Ranjan.FTDO. DGFT Udhvee Bhawan, New Delhi
00 the DC (MSME) UO note No 36(231)/11-ME dated 19.08.2014




PRANITA ENGINEERING SOLUTIONS (P} LT0., ADVANGE AUTHORIZATION NO.0719068735
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SRe. 268

oAy

Office of the Development Commissioner
Micro small & medium Enterprises

MECHANICAL DIVISION

30230)200-ME

Subject: Ratitication of Norms 1 respect Airerafi Parts against advance
authorization no H71009007t dated 30.8.2012 in respect of Mrs Pranita Engg
Solutions Pvt 1.td

Norms mas be fixed as follows.-
e Import of Sno { may be allowed 1998.54 kg atter aftecting 15%
recovery from scrap.
e import of Sno 2 may be allowed for 4279.59 kg afier atfecting 3%
recovery from scrap. (Detailed calculations attached as Annexure-1).

This issue with the approval of Director (ME)

(K.S.Sedhi)

AD (ME)

Shri Priva Ranjan.FTDO. DGFT Udhvog Bhawan. New Delhi

O/o the DC (MSME) UO note No 30(230)/T1-ME dated 02.09.2014
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Department of Industrial Policy & Promotion
{TSW)

NC Meeting dated 23/67/2013 - Case No. 23/26/80 (M/s The PSK Engineering Pvt.
Limited) (Advance Authorization No.0710092968 dated 08.01.2013) -

Reply submitted by the tirm is not complete and they may again be asked to
submit the following intformarion:

. Quantities of each export product in Nos. also th addition to their weights.

2. information in respect of SL.No. 4, 5 & 11 of Standard Deficiency Formal.-export
product wise.

Norms committee mayv take a view

(S. K. Jain)
Development Officer

Norms Committee [
DIPP No. 122172013-TSW 24 dated 23072013

N



n 41y
Office of the Development C ommissioner
Micro small & Medium Enterprises
MECHANICAL DIVISION

Subject: Fixation of Adhoce norms for export product Finished Transmission
Components for Vehicle against advance authorisation no 0310363514 dated
13 0.2013 for Mss. Graziano Transmission India Pyt ftd

[he norms may be fixed as tollows:-

e lmport may be atlowed as applied on net to net basis with nil wastage and
accountability clause.

This issues with the approval of Director (ME) for taking a view by NC

(K S Sodhn)
Asst Dir{ME)

Shri Priva Ranjan. FTDO. DGET Udhvoge Bhawan. New Delhi
0.0 the DC (MSME) U0 no 30081 )14-ME did §1.08.14
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Department of Industrial Policv & Promotion Lo
(TSW) .

NC Meeting dated 02/09/2014 - Case No. A/R-49 (M/s. Plansee India High
Performance Materials Pvt Ltd.) (Advance Authorization No. 0710098974 dated
14.10.2013)

Firm may be asked to submit the following information:

1. Information in respect of item at Sl No. 12 of Standard Deticiency Format,
during notching operation tor the manutacture ot Molybdenum Evaporation
Boats.

Use of Molybdenum scarp generated during the manufacture of Molvbdenum
Evaporation Boat and if 1t is sold as scrap. its sale price supported by document
evidence .

10

Norms committe2 may take a view

e
(S. K. Jain)
Development Officer

Norms Committee I
DIPP No. 12/120/2014-TSW/49-A/R dated 02/09/2014
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Department of Industrial Policy & Promotion Cadeni ik
y ——T o
(TSW) AL 5 L-1
NC Meeting dated 02/09/2014 - Case No. A/R-63 (M/s Larsen & Toubro Limited)

(Advance Authorization No. 0310762323 dated 18.12.2013)

Firm may be asked to submit the following information:

1. Details of import item at Sl. No.12 namely. “Refractory material Pyrostop

Superthem™ and basis for its quantity of 10764 Nos. .

Norms committee may take a view

T
A/’///"—f."‘— LRy
-

(S. K. Jain)
Development Officer
Norms Committee 1

DIPP No. 12/120/2014-TSW/63-A/R dated 02/09/2014

-
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GOVERNMENT OF INDIA '
AINISTRY OF COMMUNICATIONS AND INFORMATION TECHNOLOGY

= e ~
1

semR T o FEA draf
DEPARTMENT OF FLECTRONIOS AND INFORMATION TECHNOI (Y
Website: wwis.deity.govin

NOurrrioes W-27(51)/201 3-IPHW DNty 2 oo

M/s. Rangsons Electronics Py Lud.
Plot No. 347/D 1&2 Eiecrronic Ciny
K iadb. Hebbal Industrial Ared
!\-l_\‘sore-770016

Sub:- Application for ratification of norms of Advunce Authorization No. 0710074352
dated 3.9.2013 for export of ~Backplane acgd Surface Mount Devices (PCB Assy)

Sir.
Please refer to your application received from e Ofo the DGFT on the subject cited above.
2. Y ou are requested 1o provide the following information to enable further processing of the
proposal.
(i) Brief on the export products
(i) The end product where the expot product W ould be used
(i) Usage of import items in the export pro¢ucts
(iv) Quantity of import items used per unit of export product for all the export items
(V) Wastage involved in the manufacturing process. alony with rechnical justification
for the same
Yours faithfully
AN 4
LA
{Asha Nangia}
Director  ~~
Copy 101~
Shri Priva Ranjan
FTDO w rt DGFT LD. Note No. 01 80/50/00333/AM! 3/DES-1/899
DGFT dated 2.12.2013 ‘ e
.

Udvog Bhavan \/ : =
New Delhi \ -

s
¢ apdte g AR arET
e fiatiomal we-Gnveraance Man

" oy ot i FLECTRONICS NIRETAN
6 1,3, T S , 6. C.G.0, COMPLEN
h Db s e TR NEW DELHI- 110003



GOVERNMENT OF IND{A
MINISTRY OF COMMERCE & INDUSTRY
OEPARTMENT OF COMMERCE

BIRECTORATE GENERAL OF FOREIGN TRADE
DES.1 SECTION, ROOM No. 404, 47 Ficor UDYOG BHAWAN
NEW DELHI-110011: Website' http://dgft.gov in

F No.01/80/50/00533/AM13/DES—I/ /7 > Dated  /7.082014

To.
M/s. Rangsons Electronics Pvt. Ltd. .
Plot No.347 D1 & D2, KIADB,
Electronic City, Hebbal Industrial Area.
Mysore — 570 016.
Emaitinfe@rangsons com

Subject:- Ratification of the norms in respect of Advance License No 0710074552 dated
01.10 2010 obtained under Para 4.7 of HBP {(Vol.1).

Srr,

Please refer to your email dated 7.8.2014 requesting for reconsideration of norms of above
mentioned advance authorization. !t is informed that you have not provided information to DEIT
desired YVide their letter dated 2.1.2014 (copy enclosed) for ratification of norms of subject advance
authorization

2 You are, therefore, requested to furnish the requisite detailsiinformation mentioned in the
above reffered letter within 15 days from the date of issue of this letter with a copy marked to the
concerned technical authority ie MS Asha Nangia. Director. DEIT. Electronics Niketan. 06 CGO
Complex. New Delhi-110003. Please ensure that the requisite details/information should pe reached
to the concerned technical authority and this office by the time specified above. failing which the
application shalt be liable to be rejected without any further notice to you.

Yours faithfully,

~ , dﬁ?ﬁ/)ﬁ! 7

N Q:S’V" \\ {Priya Ranjan
[ \ ‘//'ﬁ Foreign Trade Development Officer
3 /‘/*/‘n% Tel 23061562 Ext 265

/ Y E-mail priva ranan@nic ir
~
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Office of the Developm m'(‘.‘o?n}n\issiomr

Micro small & Medium Enterprises
MECHANICAL DIVISION

SOCTZ232014-ME

Subizet: Fination of norms 100% EOU of Mes tveo Blectronics

Electrical and Electronies department has forwarded letter for fixation of subject
norms of Mis Tyeo Fectronics. The process was inspected by MSME Di
Bangalore and theyv have attached their report. E&E division has recommended
fixation of norms as per report of MSME DI Bangalore.

Norms may be fixed as per report of MSML DI Bangalore. This issues with the
approval ot Director (ME) and JDC (E&L.
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{K S Sodhi)
Asst DirtME)

Shri Priva Ramjan. FTDO. DGFT Udhvog Bhawan. New Delhi
0/0 the DC (MSME) U0 no 30{112)/14-ME dtd 02.09.14

v

\ i



Government of Indiag
Ministry of Micro Smali and Medium Enterprises
Office of Development Commissioner
(Micro. Smali & Medium Enterprises;
Electrical & Electronics Division

Nirman Bhawan. New Delhi

Sub: Fixation of Scrap/Wastage Norms 100% (EOU) of Mis Tyco Electronics Corporation
India Pvt. Ltd. : reg....

Please refer to |.D No. 01/80/182/00361/AM14/DES-I dt 12 08 2014 from Minstry of
Ceommerce and Industry. Directorate General of Foreign Trade (DGFT). Udyog Bhawan New
Dethi regarding above subject. forwarding therewith letter from M/s TE Connectivity Corporation

India Pvt Ltd and valuation report on percentage of scrap based on inspection by MSME-DI

Bangalore.

In this regard. 1t is to submit thai this division agress with the above valuation report by
MSME-D! Bangaiore. DGFT letter with alt altachments is forwarded herewith for your necessary

action please

This issues with the approval of JDC (E&E]

(SV Sharma;
Director (E&E)

Encl : As above

Director (Mechanical)
No. 31(2)/IL/2013/E&E Dat
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” Government of India
Ministry of Chemicals & Fertilizers
Department of Chemicals & Petrochemicals

R

Shasui Bhawan. New Delhi-110 00
Dated. the F: 7% Julv, 2014

OFFICE MEMORANDUM

Subject : Description ot the export items does not tally with the description given in the
DEPB rate Schedule — case ot My's. Man Force Trucks Pyt Lid.. Pune.
ok sk ok ok

The undersigned ts directed to refer to DGET LLO. No. 01/80/162/0003 1/ AM15/DES-1'61
dated 16.04.2014 on the subject mentioned above. The proposal has been examined in this
Department. The description of export products in Shipping Bills are not matching with Plastic
Products at S No.63/140. In addition. the export item “Bumper” which is a automotive part can
not have the same composition as in S.N0.63/140 being a glass fibre reintorced plastic product.
0’0o DGFT may take view accordingly.

2. This issues with the approval of competent authority.
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SET I

(Dharam Vir)
Section Officer
: Tele:- 2338 2375
M#& Priva Ranjan
FTDO, (DES-1).
O/o DGFT. Udyog Bhawan
New Delhi- 110001
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F.No. 7/80/2010-TSW

Ministry of Commerce & Industry
Department of Industrial Policy & Promotion

Udyog Bhawan. New Delhi
Dated, the 8" August.2014
OFFICE MEMORANDUM

Sub: Application from M/s. Metal Closures Pvt. Ltd. for modification of SION at

SL No. C-773
Ref: DGFT LD. No. 01/80/162/00434/AM13/DES-1/5786 dated 11/07/2014

EEPC had forwarded a representation in August. 2012 trom M/s Metal closures Pvt.
Lid, Bangalore & M/s Sherton Metropak Private Limited. Bangalore for modification of
SION C-773 and our recommendations on the proposal(copy enclosed) were considered in
the Norms Commiitee meeting held on 4t March, 2014 wherein committee observed that
the production and consumption data for three vears has been submitted for two firms only
whereas for amendment of SION, the production and consumption data is required from at
least three different units and accordingly EEPC  was requested to submit the production
and consumption data duly certified by Central Excise for the preceding three vears for at
least three units.

Now EEPC has forwarded production and consumption data for the preceding three
years from the third unit, namely, M/s Crown Closures Pvt. Ltd., Nashik. As per the details
(certified by CE authorities and Chartered Accountant), consumption details for coating
materials are as under:

Manufacturer M/s Crown Closures Pvt. Ltd., Nashik |

| Year 12009-10 [2010-11  [20-11-12 )

| Consumption of Coating 521 gms. J 528 gms. | 587 gms. ’

. materials (per 1000 Lug Caps) ;

N CIF Value of coating materials | 14.82 % 1 10.8 % 12.8 % )

2 \f in terms of FOB value of exports L | !
s Keeping above in view, it is reiterated that, there is a need for increase in the quantity
T of coating materials and accordingly, this office recommends for increase in the quantity of

/

s
‘\‘.\. ‘

v

coating materials from SL. No. 3 to 6 of existing SION C-773, from 5 % to 10 %.
This may be placed before the Norms Committee for consideration and approval as

deemed fit. P N

- L e

(S. K. Jain)
Development Officer
Tel: 011-23063166

P

To

Directorate General of Foreign Trade
(Sh. Priya Ranjan, FTDO, DES-I1) \
Udyog Bhawan, New Delhi 1\
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Department of Industrial Policy & Promotion
(Technical Support Wing)

Sub: Application from M/s. Metal Closures Pvt. L.1d. for modification of SION at
SL No. C-773

Ref: DGFT L.D. No. 01/80/162/454/AM13/DES-1/905 dated 4/10/2012

EEPC have forwarded representation from M/s Metal closures Pvt. Ltd, Bangalore
& M/s Sherton Metropak Private Limited. Bangalore for modification of SION
C-773.

The existing SION 1s as under:

Export item Import Items
Description Quantity Description Quantity
Lug Cap whether | 1 kg 1. | Prime Quality Electrotytic | 1.30 Kg /Kg content
printed or plain Tin Plate (ETP) in the Export Product
(@) with Internal
Coating Lined with 2. | PVC Lining Compound 1.05 kg/kg content in
e compound the Export Product
and
(b) External Coating. 3. Primer Lacquer for
internal base coat CIF value of import
4. | Adhesive Lacquer for iterns from Sl No.3 to
internal coat 6 is restricted upto 5
5. | External base coat-white | % of FOB value of
or Gold exports.
6 Varnish

Note: [n case the Lug Cap is printed, an additicnal input will be allowed as under:-
Sl. No. Description Quantity

7. Printing inks Cif value of import item No.7 is

restricted upto 1 % of FOB value of

exports.

In representation, it has been stated that during Lug manufacturing process, Tin
Sheets are coated and printed before punching and therefore, wastage of coating and
printing materials is practically the same as on ETP sheets. Firms has therefore,
requested for increase in the quantity of import items (coating materials and printing
inks) from S1. No 3 to 7.

Both the firms were earlier asked to submit the following information to
consider their request for increase in the quantities of Coating materials and printing
ink:

1. Production of different sizes of Lug caps and corresponding consumption

of coating materials and printing inks during the last three years duly

: certified by the Central Excise authorities (both in terms of quantity and

.\/ e Value).

3 2. Fob value of exports of different sizes of Lug caps and value of coating
materials and printing inks consumed therein during the last three years
duly certified by a Chartered Accountani.
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As per the details received form the firms (certified by CE authorities and
Chartered Accountant). consumption details are as under:

?iManufacturer M/s Metal Closures Pvt limited
Year 2009-10 2010-11 20-11-12
Consumption of 976 gms. 919 gms. 816 gms.

Coating materials

| (per 1000 Lug Caps)
i CIF Value of coating | 13.2 % 11.2% 1102% :
materials in terms of
FOB value of

|

_exports |
 Manufacturer M/s Shetron Metropak Pvt limited
Year 2009-10 | 2010-11 | 20-11-12
Consumption of 1080 gms. 1080 gms. 1083 gms.

Coating materials
(per 1000 Lug Caps)
CIF Value of coating | 18.2 % 16.7 % 19.4 %
materials in terms of
FOB value of
exports 1

As per the present SION, coating materials are allowed upto 5 % of FOB value of ;’F

exports. As per the C.Excise and CA certified details received from both the above '.f'
|
!

SRR 4

main manufacturers of the product, there is a need for increase in the quantity of |
coating materials and accordmol}, this office recommends for increase in the quantity | /
J

of coatmo materlals from SI No. 3 to 6 of existing SION C-773, frOm 5 % to 10 Yo.

This may be placed before the Norms Committée for consideration and approval
as deemed fit.

v —-

_,2%/ “olle]3

(Sushil Kumar Jain)
Development Officer

DGFT(Shri K. C. Raju, FTDO, DES I)
DIPP U.0O.N6.7/80/2010-TSW/ dated 01.01.2013
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TIME BOUND
STANDARD DEFICIENCY LETTER
GOVERNMENT OF INDIA
MINISTRY OF COMMERCE & INDUSTRY
DEPARTMENT OF COMMERCE
DIRECTORATE GENERAL OF FOREIGN TRADE
DES.| SECTION, ROOM No. 404, 4" Floor, UDYOG BHAWAN:
NEW DELHI-110011: Website: dgft.gov.in

F.No.01/80/[Click here and type file header and sl no)/DES-I/ Dated :
To
M/s.
Subject:- Ratification of the norms in respect of Advance Licence No. dated
obtained under Para 4.7 of HBP (Vol.l).
Meeting No. - Date:
Shri,
Piease refer to the above mentioned advance license, forwarded by the RLA under their file
No. to this office for ratification of norms. The matter has been
considered by Norms Committee — |. It is requested to furnish information / details only in

respect of the point which has been tick marked below.
Export Items

1 Model number, technical specification and specific quantity-both in terms of number (if
any) and/or weight, of each export product (Appendix-33 of current HBP refers).

2. Detail technical note on manufacturing process including the relevant flow sheet.

o) Detail technical drawings with dimension of each export product, Catalogue, if any, may
also be furnished.

4. Weight of each Export Product.

55 Weight of each of the imported and indigenous input, separately for each product, for the
purpose of material balancing. Net weight (Gross weight minus wastage) for each
imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be
imported/procured from sources other than the license, if any, may also be indicated.

Import items

6. Information about the inputs required per unit of the resultant product as per SI.No.1 of
Appendix-11A appearing in current HBP (Vol.l) separately for each product.

Components
7 Technical characteristics / part numbers, if any.
8. Assembly drawings / diagrams of the resultant product showing placement and exact use

of components in the export products(s).

9 Bifurcated quantities of components to be accounted for in the resultant product and the
requirement of components as spares.

Raw Material / Consumables




10. Size and specification including grade, composition, range, thickness etc. of the items
proposed for import.

11.  Detailed calculation as to how the quantity of raw material proposed for import has been
arrived at, including the net weight of components to be manufactured out of these
imported materials, wastages claimed at each stage of manufacturing with complete
justification and supported by documentary evidence/drawings etc.

12.  Sheet layout diagram of the material indicating the wastage during blanking.

13.  Cross Sectional Diagram of export product with calculation of raw material requirement
and the weight of the Cable in Kg. per Km. Copy of relevant National / international
Standard/ buyer’s data sheet may also be furnished.

14.  Weight of steel, which requires imported welding material, giving break-up of
i. Steel Plates / Sheets upto 30 mm thickness.
i. Steel Plates / Sheets more than 30 mm thickness and upto 70 mm thickness.
fii.  Steel Plates / Sheets more than 70 mm thickness.
iv. Others e.g. Flanges, Pipes, Tubes, Bars / Rods, Castings / Forgings etc.

2, Particulars of the licenses obtained in the past and ratified by ALC (with or without
modification) for the same export product covered under this application, in view of Public
Notice No. 48 dated 14.11.2002.

2 It is not clear from the details given in application for the Advance Authorization mentioned
above. to whether it is a case of Physical exports or Deemed exports. If the same is Deemed
Exports, detailed information alongwith relevant documents be furnished to this office.
Further, if the supply is against Invalidation letter to an EPCG licence, the following details
may be provided:-

(N EPCG licence number and date.
(ii CIF value of the licence.

(iii) Whether this licence was issued under Zero duty or 3 per cent Scheme.

(iv) Custom duty saved amount.

(V) Products to be manufactured.

(vi

vi) How EPCG licence holder intends to discharge the EO against the EPCG licence.
4. Any other information:

5. The information called for must be submitted within three weeks from the date of issue of this
letter. The information may be directly sent to: [Shri Parveen Sharma, DDG Norms Committee-l,
Room No. 302, DGFT, Udyog Bhawan, New Delhi, E-mail: parveen.s@nic.in, Office Tel.:
23061562/ext.146, Mobile: 9871178714] and copy of the same must be endorsed to the technical
authority mentioned below:

t 1.  Shri K.K. Tiwari,. l.A., Department of Heavy Industry, Room No. 476, Udyog
Bhawan, New Delhi 110011.
2.  Shri Sushil Kumar Jain, DO, Department of Industrial Policy and Promotion,
Room No. 428A, Udyog Bhawan, New Delhi-110011.
Sh. K.K. Funda, Asstt. Director, DC (MSME), 7" Floor Nirman Bhawan, New Delhi.
Ms. Asha Nangia, Addl. Director. D/o Information & Technology, CGO, Complex, N.D.
Shri A.K. Aggarwal, Jt.l.A., D/o C&PC , Shastri Bhavan, New Delhi

Cilez G

Yours faithfully,

(Priya Ranjan)

FOREIGN TRADE DEVELOPMENT OFFICER
FOR DIRECTOR GENERAL OF FOREIGN TRADE
Tel: 011-23061562/Ext.265

E-mail: priva.ranjan@nic.in
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